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Dat"d 

Dy. RcgisJ 

On being mn1on.e by Mr H. Das, 
leaj,,ed Connse appcaring For the 
Apieant (in prence of Mr M.,i1.. Abmd, 
ieirned MdJ. Strdng Cou.nscI for the 
Uni n of india), this rnaU:tr is b.ken up. 

Mr H.K. flas. learned Cnnnl 

aPPJ1Rg for the Applir.anl; ur erlakes to 

repice Annxures- A/I, A/2, A/3 and 4/6 by 

eompJee and ckar r.ops of the orqn&s 

of Ih4sakie documents by the next Jate. 

k"ard Mr H.K. Das, learned Cnnsel 
appe4-ivg for the Applkant., and Mr Mu. 
Ahme4, leariied Addi. Standing Counsel for 

the Uion of inda; 10 whom a copy of this 
O.A. hs already been si.tppfled. 

llsuenotke o the Respondents 

reniri4o them tn file Ih&r reply by 

4 31.03.2009. 
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No.1.6 ' ot Ibe UPSC 

pnbished in the Frnp)oyrnent News on 

• 23-29/O8/2OO8 shall R))de by thE? Lii nate 

res'ift of this case.. 

Notwithstaridinfl 1endency of this 

case, the respondents (especially the UPSC) 

shall ren Mn free to amend the Recrnitnent 

Rules and to grant relacaton relating to 

edcationM qualification i nd experiences in 

von r of the 	 it isaIleedthaI 

he had covered the subjeci required, at 

d&iOfl)*3V and had 001 in ti 

relevant field wh experiences of more 

)aalOvears. 

While passing the ahiresaid ad-

interim order, liberty is hereby granted to 

the Respondents to 4. their objection, it 

any, to the interim prayerm.nde, in the O.k 

and afores&d ad-interim order well before 

the next date. 

Call this matter on 31 ,O3OO9. 

Send copies of tIns order to the 

Respondents (ak)ngwith nntice in the 

addresse' given in t:he O.J\. aiecopieS 

of this order be snpplied Eo the le.nd 

Counsel of both the eartiep . 

Vice-Chairman 

S.-.- 
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O.A. No.12 of 2009. 

31,03.2009 	Mr. H.K. Das, learned Counsel 
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appearing for the Applicant is present. 

Mr. M.U. Ahmed, learned Addi. Standing 

Counsel for the Union of India prays for 

more time to file written statement. 

Call this matter on 4th  May, 2009 

awaiting written statement from the 

Respondents. 

Send copies of this order to the 

Respondents in the address given in the 

O.A. 

(M.R. Mohantv) 
Vice-Chairman 

Mr.H.K.Das, 	learned 	counsel 

appearing for the Applicant is present. 

No written statement has yet been 

filed by the Respondents. 

Mr.M.U.Ahmed, learned 	Addi. 

Standing counsel has produced a cpy of 

the letter date.d 29.04.2009 from Sr. 

Administrative Officer of the Dy. Directorate 

General of Geologicd Survey of India (NER), 

Shillong and a copy of the letter dated 

1 7.03.2009 of the Under Secretary to the 

Govt. of India in the Ministry of Mines 

(addressed to the Dy. Directorate General 

(Personnel), GSI, Koikata) and stated as 

follows:- 

"(a) That it has been decided, with the 

approval of Hon ible  MOM to recall DR 

proposals from the UPSC in respect 

of Geophysics (instrumentation) and 
Contd... 
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Mineral Pysics. it has also been decided 

that existing incumbents at different 

levels in Grade A may continue to be 

given promotion as per the existing 

provision on the basis of the prevailing 

RRs. 

(b) 	That, accordingly, UPSC (by letter 

dated 10.02.2009) was requested to 

withdaw 	the 	direct 	recruitment 

• proposals; which also included the DR 

proposals for the post of Mineralogist (Sr) 

in GSI and that UPSC (by their letter 

• dated 02.03.2009) has acceded to the 

request of the Ministry for withdrawal for 

DR proposals including Mneraboglst (Sr.).. 

Mr.M.U.Ahmed undertakes to 

supply copies of the DepartmenVs letter 

dated 29.04.2009 and 17.03.2009 to 

Mr.H.K.Das and file 2 sets of the c 6pies 

thereof in course of the day. 

Mr.M.U.Ahmed, learned AddI. 

Standing counsel, prays for some more time 

to file written statement (in this case) on 

behalf of the Resondents. The said prayer 

of learned Addi. Standing counsel is, hereby, 

allowed. Respondents are permitted to file a 

written statement by 15th  of June 2009. 

Call this matter on 15.06.2009. 

Send copies of this order to the 

Respondents in the address given in the O.A. 

R.vh(anty) 
• 	 Vice-Chairman 

ibbI 
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15.06.2009 	Mr.H.K.Das, learned counsel for the 

Applicant is present. Mr.M.U.Ahmed, learned 

AddI. Standing counsel for the Respondents 

prays for six weeks time to file written statement. 

Call this matter on 03.08.2009 awaiting 

written statement from the Respondents. 

(M.R.Mohanfy) 
Vice-Chairman 

/bb/ 

Lo- 

03.08.2009 	Written 	statement 	is 

undertaken to be filed in course of the 

day. On the prayer of Mr. H. K. Das, 

learned counsel appearing for the 

Applicant, call this matter on 

17.08.2009. 

(M. .Chaturvedi) (M.R.rviohanty) 
Member(A) 	Vice-Chairman 

k/4 
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1 708.2009 	 None appears for the Applicant 

nor the Applicant is present. However,  

Mr.M.U.Ahmed, learned Addl. Standing 

counsel is present. 

Call this matter on 21.08.2009. 

(M.K. aturvedi) 	(M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 



O.A.No.12 012009  

21.08.2009 	Mr.H.K.Das, learned ounse1 for 

• 	the Applicant is present. Mr. M. 

U.Ahmed, learned Adcll. Sta.iiding 

counsel for the Respondents is .absent 

for the reason of his sickness. 

Call this matter on 2 Septemer 

Oft I 
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2009. 

(ft K)Øaturvedi) 
Member(A) 

(M.R.Mohanty) 
Vice-Chairman 
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02.09.2009 	In this case a rejoinder has already 

• been-flied: by the Applicant wherein; he 

has raised the point that the official 

Respondents having not filed panwise 
written statement; the clear picture of 

I,. 
Q-y- 

aoh 

0 Dk mi 	
/ha 

the matter has not been bmugtlt belore 

this TribunaL 
Call this matter on 14.10.2009 by 

which time; the Respondents should file 

reply to the rejoinder of the Applicant. 

Send Copies of this order to the 

Applicant and the Respondents in the 

address given in the O.A. 

(M.K hatmvedl) 	(M.R.Mobanty) 
MembexA) 	Vice-Chairman 
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14.10.2009 	In 	this 	case written 

statement and rejoinder have already 

been filed. 

Subject to legal pleas to be 

examined at the time of final hearing, 

• this case is admitted and set for 

hearing on to 8th December 2009. 

Liberty is hereby granted to 

the Respondents to file their reply, if 

any, to the rejoinder flied by the 

Applicant. 

Send copies of this order to 

the Applicant and the Respondents in 

the address given in the O.A. 

(M.furvedi) 
	

(M. R. Mohanty) 
i1mber (A) 
	

Vice-Chairman 
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List before the Division Bench on 
19.1.2010. 

(Mukesh Kr. Gupta) 
Member(J) 

t_ 	 -4 
r kL&rL aA-' 
	 mw.. 	Mr. H.K. Das, learned counsel for 

4w) jJ 
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applicant has filed a written request for 

his absence. 

From the documents placed on 

iecord, we find that the relief as prayed 

for has been granted by Respondents by 

acceding to his request to recaU 

notification by which recruitments for the 

said post has been initiated. 

in the circumstances, list the matter 

on 20.0 11.2010. 

(Madan 	Uhatuedi) (MukesumarGuta) 
M mber (A) 	Member (1) 

iPBI 
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O.A. 12/2009 

20.01.2010 	The limited prayer made in the present 

O.A was to quash and set aside advertisement 

dated 23/29.8.2008 published in the 

• 	Employment 	News 	whereby 	vide 

•  Adveiiisement No.16 UPSC had invited 

applications for various posts including four 

Mineralogists (Senior) in Geological Survey of 

India, out of which 4 posts, one was reserved 

for OBC candidate. Respondents in their reply 

have categorically stated that after full length 

discussion and proper application of mind 

respondents took initiative in the matter in 

question with the Ministry of Mines and jn order 

- to effectuate the same the concerned, 

Ministry requested the UPSC to withdraw Direct 

Reáruitment proposal which van included the 

direct recruitment proposal fói the pQst of 

Mineralogist Sr.) in Geological Survey of '-

which request has been acceded to by UPSC 

in terms of the communication dated 2.3.09. 

(Annexures R-1 and R-2 respectively). 

In this view and categorical stand taken 

by the respondents the relief claimed by the 

PC2..P& 	 applicant stands 	 and nothing more 
Jtth_tc.€ ''' 	 survives in this application. If the applicant is still / m 	j c / cfCoc.t)1 i.  Y' 	• 	aggrieved by any action of the respondents 

,so)i.4 

	

	he will be at 'liberty to approach the 

appropriate forum in accordance with laws 

but as far as present application is concerned 
Ii 	d 	0 	 • 

it has been rendered as infructuous. OA LI ACCeY"4  

r 	. 

• 	 • 

(Madan Kythdturvedi) 	(Muk sh Kr. Gupta) • 	• 	 • 	
• 	Methber (A) 	 Member (J) 

/pg/ 

ti.. 



Cantri 	41%' 

' 4 FEB 

IN THE CENTRAL AW W I IBUNAL 
GUWAHATI EENCH:: GUWAHATI 

OA No. 	of 2009 
,Dr. Dillip Ranjan Kanungo 	...APPLIC.ANT 

- Vs - 

Union of India & Ors. ...RESPONDENTS 

SI. No. 	Particulars 	 Page Nos. 

1. 	 Synopsis .......................................... r -it  

 

 

 

 

6 

 

 

9 

 

 

 

 

 

/1- 

List of dates............................................ 

Original Application .................... ...........i -. 

Verification 	.............................13 

Annexure- A if (Advertisement 

Dated 814 October' 2005) ............................ 

Annexure- Al2 (Recruitment rule of 

Sr. Mineralogist )..........................................i 	- I 
Annexure N3 (Gazette Notification 

Dated 4.06.1969) ......................................... 	..- 1 9 

Annexure- AN (Advertisement dated 

14-20 January, 2006 )..................................2.O 

Annexure- A15 (Results dated 

9-15 February, 2008)................................ 2 I 

Annexure- A/6 (Advertisement 

Dated 23-29 August 2008) .......................... 	. 22- 
Annexure- A17 (Application 

dated 01.09.08) ........................................ 2-S - 24- 

Annexure- A!8 (post card ).......................- 1 

Annexure- A19 (Representation 

dated 27.12.04)......................................2.7 	- 23 

Annexure- All O(Communicafion 

dated 16.01.09)......................................... 

Filedby\ 
7 /Z A'4cew./ 

Advocate 

7 if ..  7 

) 



I 

4 	t 	ifEBZQ 

IN THE CENTRAL AD 

GUWAHATI BENCH:: GUWAHATI 

OA No. I - of 2009 

Dr. Dillip Ranjan Kanungo 	...APPLICANT 

- Vs - 

Union of India & Ors. 	...RESPONDENTS 

SYNOPSIS 

The applicant is presently working as Mineralogist (Junior) in 

the office of the Deputy Director General, Mineral Physics 

Division, Geological Survey of India, North Eastern Region at 

Shillong since 22.08.07. The applicant has got more than 10 

years of experience in the field of Mineralogy. Pursuant to an 

advertisement dated 8-14 October, 2005 the applicant was 

selected and appointed in the post of Mineralogist (Junior) 

w.e.f. 22.08.07. 

The next higher post from the cadre of Junior 

Mineralogist is Mineralogist (Senior) which is a promotional 

post. The sanctioned strength in the cadre of Mineralogist 

(Senior) is 12 (twelve) . The respondents published 

advertisement dated 14-20 January, 2006 for filling up of 

9(nine) posts of Senior Mineralogist by direct recruitment and 

of which results of 8 (eight) posts were declared. Again by an 

advertisement dated 23-29 August, 2008 the respondents made a 

move to fill up the remaining 4 (four) posts of Mineralogist 

(Senior) by direct recruitment thereby taking away all the 

posts in the cadre of Mineralogist (Senior) from the reach of 

the applicant. The respondents publishing the impugned 

advertisement dated 23-29 August, 2008, in a most illegal and 

arbitrary manner and curtailed the avenues of promotion for 

the applicant. 

Again the educational qualification for the post of 

Mineralogist (Junior) includes Master's Degree in Physics or 

Geophysics or Geology or Applied Geology of a recognized 

University or equivalent OR Diploma in applied Geology of 

Indian School of Mines, Dhanbad. On the other hand educational 

qualification in the recruitment rules for the promotional 
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post of Mineralogist (Senior) incites OI11° 	'ree in 

Physics or Physical Chemistry of a recognized university at 

its equivalent. Therefore, the qualification of Master's 

Degree in Geophysics or Geology or Applied Geology of a 

recognized University or equivalent OR Diploma in applied 

Geology of Indian School of Mines, Dhanbad Geology has been 

wiped out from the educational qualification of Mineralogist 

(Senior). In such a situation the in service Mineralogist 

(Junior) i.e. the applicant is debarred from being considered 

for promotion to the post of Mineralogist (Senior). It is 

noteworthy to mention here that the respondents in a most 

illegal and arbitrary manner taking advantage of the defective 

and old recruitment rules, on one hand have taken all the 12 

posts from the reach of the applicant and on the other hand 

debarred the applicant, from contesting in the direct 

recruitment which is a clear discrimination to the applicant 

and contrary to the Constitutional provisions. Hence, the 

recruitment rule of Mineralogist (Senior) is defective and 

contrary to the provisions of Article 14 and 16 of the 

Constitution of India and liable to be set aside and quashed. 

The applicant pursuant to the advertisement dated 23-29 

August, 2008 applied for the post of Mineralogist (Senior), 

however his candidature was not considered for promotion by 

extending the relaxation provided under NOTE- I in the 

advertisement. The applicant submitted a representation dated 

12.01.09 praying for consideration of his case and allow him 

to compete in the process of direct recruitment. However, same 

yielded no result in positive and as such a last resort the 

applicant has come under the protective hands of this Hon'ble 

Court for quashing and setting aside of the impugned Gazette 

Notification No. 6/32/67/M-rI dated 04.06.1969 and 

advertisement No.16, Item No.2, Employment News Weekly dated 

23 to 29 Aug 2008 issued by the Union Public Service 

Commission being illegal and contrary to the Constitutional 

provisions. 

Hence the present original application. 

Filed by 

Advocate 
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OANo. I- of 2009 

LIST OF DATES 

The applicant did his M.Sc. in Geology from 

Berhampur University, Orissa. 

2000 	The applicant got the "PERVADANULU AWARD" for 

contributing the best paper published in the 

proceeding volume of the Indian Institute of 

Mineral Engineers. 

2005 	The applicant was awarded with the Ph.D from 

Nagpur University on the topic "Mineralogical 

and Geochemical studies of Manganese Deposits 

of Tirodi Area Balaghat District, Madhya 

Prasdesh" 

8-14, Oct 05 Advertisement No. 19 was puk lished by the Union 

Public service Commission in the Employment 

News of 8-14 October' 2005 for filling up 19 

posts of Mineralogist (Junior) in the 

Geological Survey of India, Ministry of Mines. 

[Annexure- A/i] (Page-U1] 

14-20, Jan 06 The respondent No. 3 i.e. the UPSC published 

advertisement No. 1, item no. 6Ref. No. 

1/217/2005-R-II in the Employment News for 

filling up of 9 (nine) posts of Senior 

Mineralogist by direct recruitment. [Annexure-

A/4] [Page-LO] 

22.08.07 	The applicant selected and appointed as Junior 

Mineralogist, in the Geological Survey of 

India. 
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9-15, Feb 08 

Jv 

The. results of 	- 	S. sweie d lared by 

the UPSC in the Employment News dated 9-15 

February, 2008 pursuant to the advertisement 

No. 1, item nd. 6, Ref. No. 1/217/2005-R-IIiiñ 

the Employment News. 

23-29, Aug 08 The respondent No. 3 i.e. the UPSC published 

Advertisement No. 16, item No. 2, Ref. No. 

• 	F.1/237/2007-R-II in the Employment News for 

filling up of 4 (four) posts of Senior 

• 	Mineralogist by direct recruitment. [Annexure- 

A/6][Page - 22..] 

01.09.08 	The applicant. applied for the post of Senior 

MineralogIst •pursuant to the Advertisement No. 

1,, item No. 2, Ref. No. F.1/237/2007-R-II in 

the mplbyment News of 23-29 Auust, 2008; 

[Annexure- A/7] [Page-2] 

12.01.09 	Representation submitted by the •appliant. 

[Arinexure- A/9] [Page-fl]. 

16.01.09 	Communication made by the Director, Ministry of 

Mines to the Director General, Geological 

Survey of India to furnish draft recruitment 

rules for all the grades in the geological 

stream. for the necessary amendments. (Annexure-

A/10][Page-.aj]. 

09.0209 	The respondents with the sole purpose to debar 

• 	the applicant from being considered for 

• pvomotion going to conduct the interview 

pursuant to the advertisement dated 23-29 

August,.08. 

• 	•• 	Filedby 

• 	• 	• 	Advocate 



TV1i 	nriIVfl 	 / 

FEB S)P.9 

CA 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL $ - 

GUWAHATI BENCH:: GIJWAHATI 

OANo. 	of 2009 

BETWEEN 

Dr. Dillip Ranjan Kanungo, 

Son of Dasharathi Kanungo 

Presently 	working 	as 	Junior 

• Mineralogist; Office of the. Deputy 

Director General, Geological Survey 

of India, Mineral Physics Division, 

"JesCott" 	Building, 	Lower 	New 

• colony, 	Laitumkhrah, 	Shillong- 

793003. 

APPLICANT 

-Versus- 

1. 	The Union of India 

Represented by its Secretary, 

Ministry of Mines & Minerals, 

Shastri Bhawan, 3rd  Floor, 
New Delhi -110001 - 

• 	2. 	The DirectOr General, 

Geological Survey df India, 

No. 27, Jawaharlal Nehru Road, 

Kolkata- 700016- 

3. Union PublicService Commission 

Represented by its Secretary, 

Dholpur, Shajahan Road, New Delhi-

110069 

RE SPONDENTS 

.. 	 . 	7 
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DETAiLS OF APPLICATION 

PARTICULARS OF THE ORDER(S) AGAINST WHICH THE 
APPLICATION IS MADE: 

The present application is made against the Advertisement 

No.16, Item No.2, Employment News Weekly dated 23 to 29 

August, 2008 issued by the Union Public Service Commission 

and Gazette Notification No. 6/32/67/M-II dated 04.06.1969. 

(ANNEXURE: A/6 and A/3) 

JURISDICTION OF THE TRIBUNAL: 

The applicant further declares that the subject matter of the 

instant application is well within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION: 

The applicant further declares that the application is within 

the limitation period prescribed under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 

4.1 	That the applicant is presently working as 

Mineralogist (Junior) in the office of the Deputy Director 

General, Mineral Physics Division, Geological Survey of 

India, North Eastern Region at Shillong. 

4.2 	That the applicant did his M.Sc. in Geology.from 

Berhampur University, Orissa in the year 1996. Thereafter, in 

the year 2005 he was awarded with the Ph.D from Nagpur 

University on the topic "Mineralogical and Geochemical 

studies of Manganese Deposits of Tirodi Area Balaghat 

District, Madhya Prasdesh". The applicant had undergone 

foreign training at Mineralogy and Geochemistry Laboratory of 

BRGM, Orleance and CPMECA Lab., Paris, France on Election 

Probe Micro Pnalyzer (EPM). It is worthwhile to mention here 

that prior to his appointment as Mineralogist (Junior) under 

the Geological Survey of India the applicant had experience 
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of about 10 years in the field of Mineralogy and was working 

in the Mineralogy Laboratory of Indian Bureau of Mines, 

Ministry of Mines, Government of India. During the said span 

of time the applicant carried out Mineralogical Investigation 

of about 256 samples and in the year 2000 he got the 

"PERVADANULU AWARD" for contributing the best paper published 

in the proceeding volume of the Indian Institute of Mineral 

Engineers. Apart from all these the applicant also published 

some quality scientific papers pertaining to Mineralogy in 

the National/International Journals and Seminar Proceedings. 

	

4.3 	That advertisement No. 19 was published by the 

Union Public service Commission in the Employment News of 8-

14 October' 2005 for filling up of 19 posts of Mineralogist 

(Junior) in the Geological Survey of India, Ministry of 

Mines. The essential qualifications include the Master's 

Degree in Physics or Geophysics or Geology or Applied Geology. 

of a recognized University or equivalent OR Diploma in 

applied' Geology of Indian School of Mines, Dharibad. The 

applicant fulfilling all the criterions applied for the post 

and was selected and appointed as Junior Mineralogist w.e.f. 

22.08.07. Hence, since then the applicant is discharging his 

duties to the satisfaction of all concern. 

A copy of theadvertisement No. 19 published 

by the Union Public service Commission in the 

Employment News of 8-14 October' 2005 is 

annexed herewith and marked as Annexure- A/i. 

	

4.4 	That as per the recruitment rule the next higher 

post is of Mineralogist (Senior) which is a promotional post. 

The educational qualification for the post of Senior 

Mineralogist includes the Master's degree in Physics or 

Physical Chemistry of a recognized university at its 

equivalent. The promotion to the cadre of senior Mineralogist 

is from the cadre of Junior Mineralogist with 5 years of 

experience in the lower grade. On theother hand in the mode 

of recruitment the first option provided is by promotion 

failing which direct recruitment may be resorted to. It is 

Dethp  Re K 
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noteworthy to mention here that in a most arbitrary manner 

the Master's Degree in Geology or Geophysics or Applied 

Geology has been wiped out from the qualification prescribed 

for Senior Mineralogist whereas the qualification for the 

lower post of Junior Mineralogist includes the Master's 

Degree in Geology or Geophysics or Applied Geology. Since the 

post is of Senior Mineralogist under the Geological Survey of 

India primarily related to the subject Geology and the duties 

are identical to that of Mineralogist (Junior), therefore non 

inclusion of the Master's Degree in Geology or Geophysics or 

Applied Geology in the educational qualification for the post 

of Senior Mineralogist, has made the recruitment rule 

- defective and unconstitutional. 

Copies of the recruitment rule of Senior 

Mineralogist and the Gazette Notification No. 

6/32/67/M-II dated 04.06.1969 are annexed 

herewith and marked as ANNEXURE -  A/2 and A/3. 

	

4.5 	That the respondent No. 3 i.e. the UPSC published 

advertisement No. 1, item no. 6, Ref. No. 1/217/2005-R-II in 

the Employment News of 14-20 January, 2006 for filling up of 

9 (nine) postsof Senior Mineralogist by direct recruitment. 

Accordingly, results of 8 (eight) posts were declared by the 

UPSC in the Employment News dated 9-15 February, 2008. It is 

worthwhile to mention here that the sanctioned strength of 

the Cadre of Mineralogist (senior) is 12 (twelve) 

Copies of the advertisement dated 14-20 

January, 2006 and results dated 9-15 February, 

2008 is annexed herewith and marked as 

ANNEXtJRE -  A/4 and A/5. 

	

4.6 	That again the respondent No. 3 i.e. the UPSC 

published Advertisement No. 16, item No. 2, Ref. No. 

F.1/237/2007-R-II in the Employment News of 23-29 August, 

2008 for filling up of 4 (four) posts of Senior
,  Mineralogist 

by direct recruitment. Therefore, the respondents in a most 

arbitrary manner are making a move to fill up the entire 

cadre of Senior Mineralogist by the direct recruits. 
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Although, the post of Senior Mineralogist is a promotional 

post, the respondents by the said advertisements have made an 

attempt to take away all the posts in the cadre of Senior 

Mineralogist thereby curtailing the promotion prospects of 

the applicant. Hence, once the entire cadre is filled up by 

direct recruits there will be no promotional avenues open for 

the in service 19 (nineteen) Junior Mineralogist including 

the applicant under the respondents which is in clear 

violation of the Constitutional provisions. Moreover, the 

recruitment rule of the Senior Mineralogist does not include 

the reservation of quota for in service candidates. Hence, 

the impugned recruitment rule is defective and 

unconstitutional and is liable to be set aside and quashed. 

A copy of Advertisement No. 16, item No. 2, 

Ref. No. F.1/237/2007-R-II in the Employment 

News of 23-29 August, 2008 is annexed herewith 

and marked as ANNEXURE- A/6. 

4.7 	That on 01.09.08 the applicant applied for the post of 

Senior Mineralogist pursuant to the Advertisement No. 16, 

item No. 2, Ref. No. F.1/237/2007-R-II in the Employment News 

of 23-29 August, 2008; The respondents after receipt of the 

application sent an acknowledgement in the form of post card 

inserting 7 as sl. no. of the applicant. Although the 

applicant fulfills all the eligibility criterion except the 

Master's Degree in Physics or Physical Chemistry which was 

prescribed by the defective recruitment rule, his candidature 

was not considered giving the relaxations as provided under 

NOTE- 1 in the advertisement. For the sake of convenience the 

NOTE- 1 is quoted below for ready reference: 

"NOTE: The qualifications are relaxable at Commission's 

discretion in case of candidates otherwise well 

qualified". 

Copies of the application dated 01.09.08 for 

the post of Senior Mineralogist and post card 

is annexed herewith and marked as ANNEXURE-

A/7 and A/8. 

DLp 	K#nw)86 
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4.8 	That the applicant having no conununication from the 

respondents thereafter submitted a representation dated 

12.01.09 to the respondent No. 2 indicating the fact that the 

duties for the posts of Senior Mineralogist and Junior 

Mineralogist are same. Therefore non inclusion of the 

qualification of Master's Degree in Geophysics or Geology or 

Applied Geology of a recognized University or equivalent OR 

Diploma in applied Geology of Indian School of Mines, Dhanbad 

in the prescribed qualification for the post of Sr. 

Mineralogist is grossly unconstitutional and liable to be 

interfered with. Moreover, the applicant also made a prayer 

for consideration of his case for promotion to the post 

Senior Mineralogist and to allow him to compete for direct 

recruitment conducted by the UPSC. However, till date nothing 

has been done in this regard and same yielded no result in 

positive. 

A copy of the representation dated 12.01.09 is 

annexed herewith and marked as ANNEXURE- A/9. 

	

4.9 	That the applicant begs to state that having 

noticed such defects in the recruitment rules the Director, 

Ministry of Mines made a communication dated 16.01.09 

expressing that there is requirement of amendment in the 

Recruitment Rules for all the grades in the Geological Stream 

and directed the Director General, Geological Survey of India 

to furnish draft recruitment rules for all the grades in the 

geological stream. 

A copy of the communication dated 16.01.09 is 

annexed herewith and marked as ANNEXURE- A/iC. 

	

4.10 	That the applicant begs to state that the post of 

Senior Mineralogist is a promotional post meant for in 

service candidates. The qualifications prescribed in the 

recruitment rule for the post of Senior Mineralogist are 

Master's degree in Physics or Physical Chemistry of a 

recognized university at its equivalent. The feeder cadre is 

Junior Mineralogist wherein the qualification prescribed as 

per the recruitment rules are Master's Degree in Physics or 

Dthp RjcM) 44nuno 
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Geophysics or Geology or Applied Geology of a recognized 

University or equivalent OR Diploma in applied Geology of 

Indian School of Mines, Dhanbad. Therefore, if the 

qualification of Master's in Geophysics or Geology or Applied 

Geology of a recognized University or equivalent OR Diploma 

in applied Geology of Indian School of Mines, Dhanbad are not 

included in the recruitment rules, in such a situation the in 

service Junior Mineralogists i.e. the applicant will be 

deprived of his promotional avenues to the post of Senior 

Mineralogist which is in clear violation of Article 14 and 16 

of the Constitution of India. 

It is further stated that a majority i.e. at around 90% 

of the Junior Mineralogists are of Geological background as 

the recruitment rule for the Junior Mineralogist includes the 

qualification of Master's in Geophysics or Geology or Applied 

Geology of a recognized University or equivalent OR Diploma 

in applied Geology of Indian School of Mines, Dhanbad. 

Therefore, by excluding the said qualifications from the post 

of Mineralogist (Senior) the respondents have created 

stagnation in the service of the applicant curtailing the 

promotional avenues which is not at all sustainable in the 

eye of law. Hence, on this score alone the impugned 

Advertisement No. 16, item No. 2, Ref. No. F.1/237/2007-R-II 

in the Employment News of 23-29 August, 2008 is illegal and 

is contrary to the Constitutional provisions. 

4.11 	That the applicant begs to state that the 

recruitment rules for the post of Senior Mineralogist does 

not include the provisions of quota rota for career 

advancement of the in • service candidates. Therefore, the 

respondents taking advantage of such erroneous recruitment 

rules have advertised entire 12 (twelve) promotional posts 

which is the sanctioned strength of the cadre of Senior 

Mineralogist, for direct recruitment thereby taking those 

posts out of the reach of the applicant. Therefore, there is 

clear discrimination towards the applicant whose promotional 

avenues have been curtailed by the respondents. Hence, the in 

service Junior Mineralogists are facing stagnation without 
- 

Renjail  Kdrunia 
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any promotion, on the other hand they are also debarred from 

participating in the direct recruitment due to the defective 

recruitment rule. 

	

4.12 	That the applicant begs to state that the subject 

of Geology or Applied Geology are more relevant subject in 

the field of Mineralogical studies in the Partological 

Laboratories of Geological Survey of India. More over 

Mineralogy and Patrology being the two basic units of 

Geological Science are the much needed qualification for the 

post of Senior Mineralogist. On the other hand the subject 

Physical Chemistry does not have any relevance for the post 

of Senior Mineralogist which is purely a post of Geological 

background. Hence, the recruitment rules which are of 1969 

are to be amended including the educational qualification of 

Geophysics or Geology or Applied Geology of a recognized 

University or equivalent OR Diploma in applied Geology of 

Indian School of Mines, Dhanbad for promotion to Mineralogist 

(Senior). 

	

4.13 	That it has been reliably learn by the applicant 

that the respondents after receiving the representation 

submitted by the applicant are making a move to conduct the 

interview for the posts of Sr. Mineralogist on 09.02.09 

taking advantage of the defective recruitment rules. It is 

stated that the respondents knowing fully well about the 

status of the in service candidates i.e. the applicant 

aspiring promotion to the post of. Senior Mineralogist 

published the impugned advertisement dated 23-29 August, 2008 

filling the entire cadre.y direct recruits only with the sole 

purpose to debar the applicant from the promotional avenues 

which is illegal and smacks malice. Therefore, in the event 

of interview being held there will be great discrimination 

towards the applicant who is debarred from participating in 

the process of direct recruitment due to the defective 

recruitment rules. 

Othp R4 jGn Kqnuwp 
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4.14 	That from the facts and circumstances of the case 

it clear that the respondents resorting to the defective 

recruitment rules are making a hasty move to appoint the 

direct recruits in the posts of Senior Mineralogist depriving 

the in service Junior Mineralogists. Hence the present case 

is a fit case wherein the Hon'ble Tribunal may be pleased to 

pass an interim order directing the respondents not to 

conduct the interview for the post of Sr. Mineralogist. The 

applicant has made out a prima facie case of illegality and 

arbitrariness on the part of the respondents. The balance of 

convenience is in favour of the applicant for such an interim 

order. He would also suffer irreparable loss and injury if 

the interim order sought for is not passed by the Hon'ble 

Tribunal. 

	

4.15 	That the applicant files this application bonafide 

for securing the ends of justice. 

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS: 

	

5.1 	Because the educational qualification for the post 

of Senior Mineralogist does not include the Master's Degree 

in Geophysics or Geology or Applied Geology of a recognized 

University or equivalent OR Diploma in applied Geology of 

Indian School of Mines, Dhanbad and as such the Junior 

Mineralogists having the aforesai,d qualifications are denied 

with to get considered for promotion to the post of 

Mineralogist (Senior). Hence, the impugned recruitment rules 

for the Cadre of Senior Mineralogist are defective and are in 

clear violation of Article 14 and 16 of the Constitution of 

India and liable to be set aside and quashed. 

	

5.2 	Because the recruitment rules for the cadre of 

Mineralogist (Senior) does not include any reservation for 

the in service candidates and as a result, taking advantage 

of such defective recruitment rules the respondents are 

making a hasty move to fill up. the entire sanctioned strength 

i.e. 12 (twelve) of the Senior Mineralogist by direct 
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Hence, the impugned recruitment dated 

23-29, August, 2008 is liable to be set aside and quashed. 

5.3 	Because the applicant fulfills all eligibility 

criterions and has got the requisite experience for the post 

of Senior Mineralogist his candidature ought to have been 

considered giving the relaxations as provided under NOTE- 1 

in the advertisement. However1 the respondents in a most 

arbitrary manner did not consider the case of the applicant 

only with the sole purpose to debar the applicant from being 

promoted to the post of Senior Mineralogist which is not at 

all sustainable in the eye of law and liable to be interfered 

with. For the sake of convenience the NOTE- 1 is quoted below 

for ready reference: 

"NOTE: The qualifications are relaxable at Commission's 

discretion in case of candidates otherwise well 

qualified". 

5.4 	Because the post of Mineralogist (Senior) is a 

promotional post and the sanctioned cadre strength for the 

cadre of Mineralogist (Senior) is 12 (twelve) . The 

respondents, by virtue of two advertisements dated 14-20 

January, 2006 and 23-29 August, 2008 in the Employment News, 

in a most arbitrary manner by resorting to the defective 

recruitment rules made a move to fill up the entire cadre by 

the direct recruits thereby curtailing the promotional 

avenues for the applicant. Therefore, the entire process of 

selection for the post of Mineralogist (Senior) smacks of 

malice and arbitrariness. Hence, the advertisement dated 23-

29 August, 2008 is liable to be set aside and quashed. 

5.5 	Because the Ministry of Mines, Government of India 

having noticed such defects in the recruitment rules of the 

Geological Survey of India made a move to amend the 

recruitment rules and to that effect a communication dated 

16.01.09 has been made by the Director, Ministry of Nines, 

Government of India to the Director General, Geological 

ciiip PJA kGncLnO 
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Survey of India for submitting, draft recruitment rules for 

all grades. However, the respondents having knowledge of such 

amendment of the recruitment rules and knowing fully about 

the status of the applicant aspiring promotion to the cadre 

of Mineralogist (Senior) ought not to have made the hasty 

move to fill up the entire cadre by the direct recruits. 

Therefore, only with the sole purpose to debar the applicant 

from getting considered for promotion to the post of Senior 

Mineralogist, the respondents taking advantage of the old and 

defective recruitment rules are making hasty move to exhaust 

the entire cadre by the direct recruits which is per se 

illegal and arbitrary. Hence the impugned recruitment rules 

and advertisement are liable to be set aside and quashed. 

5.6 	Because from the sequence of events it is clear 

that the act of the respondents in filling up the entire 

promotional posts in the cadre of Mineralogist (Senior), by 

the direct recruits is per se illegal and contrary to the 

Article 14 and 16 of the Constitution of Indig and has been 

done with the sole purpose to curtail the promotional avenues 

of the applicant. On the other hand due to the defective 

recruitment rules the applicant is debarred from contesting 

in the direct recruitment leading to gross miscarriage of 

justice. Hence on this ground alone the impugned recruitment 

rules and the advertisement dated 23-29 August, 2008 is 

liable to be set aside and quashed. 

The applicant craves leave of the Hon'ble Court to 

advance more grounds both legal and factual at the time of 

hearing of this case. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 
That the applicant declares that he has exhausted all 

the remedies available to him and there is no alternative 

remedy available to him. 

DWp Pn knano 
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT,: 
The applicant further declares that he has not filed any 

application, •writ petition or suit regarding the grievances 

in respect of which this application is made., before any 

other court or any other bench of the Tribunal or any other 

authority nor any such application, writ petition or suit is 

pending before any of them. 

8. RELIEF(S) SOUGHT FOR: 
8.1 Quash and set aside the Gazette Notificatioi

2;1  
6/32/67/M-II dated 04.06.1969 and advertisement dated  

August, 2008 published in the Employment News. 

8.2 Cost of the application. 

8.3 pass any such order/orders as Your Lordships may deem 

fit and proper. 

9. ' INTERIM ORDER PAYED FOR: 
Stay the operation and effedt of the advertisement 

dated 23-29 August, 2008 published in the Employment News. 

-And/Or- 

Direct the respondent No. 3 to consider the candidature 

of the applicant for the post of Mineralogist (Senior) giving 

the relaxation as per NOTE- I of the recruitment rules. 

10. 	The application is filed through Advocates. 

11. PARTICULARS OF THE IPO: 
IPONo. 	 : 39 L73sr 
Date of Issue ' 	: 	, , 
Issued from  
Payable at 	Guwahati 

12. LIST OF ENCLOSURES: 
As stated in the Index. 

• .Verification 

DeLbp 4?1120  1<n9O 
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VERIFICATION 

I, Sri Dr. Dillip Ranjan Kanungo, Son of Dasharathi 

Kanungo,Presently working as Junior Mineralogist., Office of 

the Deputy Director General, Geological Survey of India and 

permanent resident of Baruna, P.0- Talakusuma, Viii-

Tyandakura, Dist- Kendrapara, Orissa- 754134, do hereby 

solemnly affirm and verify that the statements made in the 

accompanying application in paragraphs 4.2, 4.10, 4.11, 4.12, 

4.13 and 4.14 are true to my knowledge, those made in 

paragraphs 4.3, 4.4, 4.5, 4.6, 4.7, 4.8 and 4.9 being matters 

of records are true to my information derived •there from and 

the grounds urged are as per legal advice. I have not 

suppressed any material fact. 

And I sign this verification on this the 114L day of 
February, 2009 at Guwahati. 

DLtp Ra> knw. 
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(Ref. No.F.1/28/2005-R-VI) TWENTY 
JUNIOR WORKS MANAGERS IN 
MECHANICAL (INFORMATION TECHNO-
LOGY) IN ORDNANCE FACTORY 
BOARD, DEPARTMENT OF DEFENCE 
PRODUCTION, MINISTRY OF DEFENCE. 
Civilian in Defence Services. Out of twenty 
posts, four posts are reserved for SC, two 
posts are reserved for ST and seven posts 
are reserved for OBC candidates. 
QUALIFICATIONS : ESSENTIAL 
EDUCATIONAL :Degree in Information 
Technology/Computer Engineering or 
equivalent from a recognised University. 
DUTIES: Duties are of managerial nature. 
Required to work as a Head of Section/ 
Workshop/Office or a Group in the 
Workshop/Section/Office and be fully 
responsible for proper working çf the Group 
and report to Divisional Officer. HO 
Anywhere in the Ordnance Factories, Units 
and Head Quarters in India. 

(Ref..No.F.i 11 40/2005-R-IV) ONE 
STORE OFFICER(CIVILIAN) IN THE 
UNITS UNDER DIRECTOR GENERAL OF 
ARMED FORCES MEDICAL SERVICES, 
MINISTRY. .QF DEFENCE. The post is 
unreserved, but exclusively reserved for 

INVITES APPLICATIONS FOR THE FOLLOWING POSTS 
teaching posts. NOTE: IV: In the case of said D.M./M.Ch shall be counted towards . 	 lbegreequalification in the ..concerned 
qualification in Super-Specialities(M.Ch/. requirement Of experience. NOTE : V . 	 super-SpéciaIityLe DM (Cardiology) or 
D.M) except in the caseof holders of D.M./ . Holders of speciality 13oard of USA should eqUivalent. B. EXPERIENCE, NOTE: ITO 
M.Ch of five years duration, the holders complete the entire requirements of the V, DUTIES & ANY OTHER CONDITIONS: 
should, have obtained M.D.(General Board concerned. DUTIES : To perform all Same as in Item No. 3 above. 
Medicine) or M.S.(General Surgery) or an duties required of a specialist in the • 1 Wfl'ef.No.F.1I214/2005-R-ll) NINETEEN equivalent qualification as prescribed by speciality of CTVS. To perform various 

. 'Ici1NERALOGISTS(JUNIOR)' 	IN the said council in its recommendations administrative duties as may be assigned GEOLOGICAL SURVEY OF INDIA, on post graduate medical examination from time to time Anv other duties as may MINISTRY OF MINES Of the nineteen NOTE:V: In the case of holder of D.M./M.Ch be assigned by the higher officer. HO: At 1. 

. . posts,two posts are reseryed for SC, one qualification of five years duration, the present at Delhi with liability to serve any- post is reserved for ST and five posts are period of Senior post graduate residency where in India. ANY OTHER CONDI- 

. 	 reserved forQBCcanddates.QLJAUFgCA- rendered in the last part of the said D.M/ TIONS: Same as in Item No. 3 above. TIONS: ESSENTIAL A. EDUCATIONAL: M.Ch 	shall 	be 	counted 	towards 
requirement of experience. NOTE: VI: 

6. 	(Ref.No.F.1/16912005.R-1) 	ONE Master's degreeinPhysicsoriGeóphysics 

Holders of speciality Board of USA 
ASSISTANT POFESSOR OF PLASTIC ' on Geology or. 	lied G&o[ogyof a 

qualifications should complete the entire 
SURGERY, MINISTRY OF HEALTH:& 
FAMILY WELFARE, DEPARTMENT OF 

recognised Uqiversityor,eent..OR 
Diplömáin .. ápplied'IGOology ot.theIndián requirements of the Board concerned 

DUTIES 	To impart 	theoretical and 
HEALTH, SPECIAL 1ST GRADE II OF School of Mines, zDhanbad. B EXPERI 

practical instructions to under graduate/ 
CHS(TEACHING IPECIALIST SUB- ENCE 	3 years experience ih X-ray and 
CADRE) QUALIFICATiONS ESSENTIAL Spectroscopy and other lines of mineral post graduate medical students To conduct 

and guide research work render patient 
A EDUCATIONAL 	i) Same 	as in Item studies ncIuding research epenencein 

care 	and other duties that may be 
No 3 at EQ (i) aboe ii) PostGraduate these lines ..DESIRABLE .. Doctorate 

assigned HO JIPMER PONDICHERRY 
Degree qualificatioti in the concerned degree in Physics DUTIES ToworkoriX 

ANY OTHER CONDITIONS 	(A) Private 
super Specialityi e M Ch(Plastic Surgery) 
or Speciality Board of Plastic (USA) or .  

ray spectroscopy and oth?r lines of 
Mineralogical studies in the Petological 

practice of any kind whatsoever shall not 
be allowed including any consultation and 

equivalent 	B EXPLRIENCE, NOTE 	I Laboratories of Geological Survey of India 

laboratory practice (B) The candidatas 
TO VI, DUTIES, HQ & ANY OTHER 
CONDITIONS 	Sani 	as in Item No 3 

as required by the Director General 
Geological Survey of India 

4~ 
ddvoéats 
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6(a) Whether benefit of added years of 
service admissible under rue 30 of the 
CCS(Pension) Rules, 1972  
7. Education and other qualifications 

required for direct recruitment 

Scale of pay 
Whether iciccton or non-selection 

6 Age limit 1r direct recruitment 

Mincralogist(Sr.) 
I 2(Twelve) 
General Central Service, Class-I. 	- 
Gazetted (Non-Ministerial). 
Rs. 1:0,000-325-1 5.200/- (Revised Pay). 
Non-selection 
40 years and below (Relaxable for 
GovernmenL servant). 
"Yes for direct recruits only" 
vide MOM letter No. A-12018/6185-
M.Il dated 05.1 L1986. 
Esental: 

Master's degree in Physics or Physical 
Chemistry of a recognised university at 
is cquivaiem. 

About 7 years experience in X-ray 
and Spectroscopy and other lixies of 
mineral studies including !C&Ch 
experience in these lines. (Qualification 
relaxable at Commission's discretion in 
cuse of candidates otherwise well 
qualified). 
)eirbLc: Doctorate degree in Plysics. 

8.Whcthcr age and educational 	No 
qualifications prescribed for direct 
recruits will apply in the case of 
Prornotecs._______ _______  

9._Period 000000000000000______2ycars. 	-- 
10. Method of recruitment 	 By promotion failing which by direct 
(1) \Vhcther by direct recruitment by recruitment. 
pro moUon or transfer & percentage of the 
vacancies to he filled by various method  

L 	In case of recruitment by f P!mOtiOfE 
pcomouon/trans1er grades from which Mineralogist(Jr.) with 5 years service in 
promotion to be made. 	 the grade rendered after appointment 

thcrctoonarCgu1arbaSiS --___ 

12. If l).P.C. exists, what is its Class-i 	DepartrnenLil 	Promotion 
Committee. 

13.CircumstaflCes in which the UPSC is As rcquü 'ed under the Union Public 
to be consulted in making recruitment. 	Service Commission (Exemption from 

__ 	
. -.1Consultion) Regu1üons8. 

Ptih1ised in the Gazette otlndia on 28.06.69 under Ministry of P. & C. & M & M. 
(Department of M & M). 
Notification No. 6/32/67/Mi1 datcd 04.06.69. 

Ic- 	ANNEXYRr - 
1TMLN'1 RULES FOR THE POST OF MINERALOGIST(SR.) iN TilE 

_ 	 ot:ol..ocK.'At..suRyEY OF INDI& 

rne of past 
:umber of Posts 	 _________________________________ 
Ciassilication 

I ffE 

- 

Thbunat 

Al2-- 
7/ 
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(i) To work on Xray SPCCQScopy and other lines on Mneiagicai s Petrology laboratQries of Geological Survey of India as requfred by tL General, Geological Survey of India. 

5. PROI3ATJON: 	Two years 

6 HE4DQUART}RS: 	Uable to serve Rnywbere hi India. 
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)L Oa3ette Of 3!n4ta4 iF 
PUBLISHED BY AU.TH4)RI] . 

NEW DELHI, SATURDAY, JUJt 	/1 
Separate .paging.is given to this Part in order, that it may be ffllépm 

compilation 

NOTICE 
The undermentioned Gazette of india Extraordinary were published up to 9'  

June, 1969. 

Si No. and Date Issued by •  Sulject 
no.  
93 u;s.R 1275, dated Ministry of Finance The InsuranceRu1es, 1960 

May, 1969 

94 G.S.R 	1276 	dated Ministry of Food, Further amendment in the order No. 
30th May 1969 Agriculture G.S.R .................... .June, 1969 

Community 0 

Development & 
Co-operation 

95 G.S.R ....... dated 9th  Ministry of Finance Exempting, certain ahicles mentiOned in. 
June 1969 . the rule therein from the duty of customs 

leviable therein 

Copies of the Gazettes Extraordniary mentioned above will be supplied on .......To the 

Manager of Publications, ............Dethi, Indents should be submitted 'on as to reach the 

Manager within ten days of the date of issue of the Gazettes: 
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THE GAZETTE OF JUNE JUNE28, 1969 INDIA 

2. In the Employees Provident Fund, Scheme 1952,. In clause (b) of the paragraph(J)of paragraph 1 sub 
rule (ixv) shall be renumbered as subrule (ixvi) and before, sub-clause '(ixvi) as so re-numbered, the 
following subrule shall be inserted, namely:- 

"(ixv) as respects diamond mines come into force on the 30th  day of June 1969" 

• 	 No.4/8/I1J66-PF) 
DALJIT SINGH, Under Secy. 

- 

(Department of Labour and Employment) 
New Delhi, the 6 th  June 1989 

G.S.R. 1514- In pursuance of sub clause (b) of clause (i) of rule 5 of the Labour Officers (Central Pool) 
recruitment and conditions of service rules 1951, published with the notification of the Govt of India, in 
the Ministry of Labour, Employment and Rehabilitation (Depaftment of Labour and Employment) 
No.LWI-17(4)/47 dated. the ,20th  November, 1951, the Central Government hereby recognizes the 
Diploma in Labour Law, Labour Welfare and Personnel Management awarded by the, Jodhpur 
University, for purpose of the said rule. 

No.F.21(7)/66-iAdm-IV/WET.) 
C.RAMDAS, Under Secy. 

MINISTRY OF PETROLEUM AND CHEMICALS. AND MINES AND METALS., 
(Department of Mines and Metals) 

New Delhi the 4th  June 1:969 

G.S.R. 1515- In exercise of the powers.conferred bythe proviso to Article 301 ofthe Constitution and in 
supersession of the notification of the Government of India in the late Ministry of Steel and Mines 
(Department of Mines  and. Metals) Numbers G.S.R282 dated 9th  February 1966 and G.S.R. 1598 dated 
24'  June. . , - 
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THE GAZE OF RJNE JUNE 28, 1969 N1A 	 p 
2 3 4 5 

Mineralogist General Central Rs.700- Non 40 yrs and below Essentials 
service Class 1 50-1250 selection (Relaxable for Master's degree in Physics 
Gazetted (Non Government or Physical• Chemistry,  of a 
Minisfral) . servant) recognized University or its 

• equivalent. 

• 

About 7 years experience 
in X-ray and Spectroscopy 
and other lines of mineral 
studies 	including 	research 

• experience in these lines. 

(Qua1ificatun: relaxable 	at 
CommisSionì's discretiOn in 
case of candidates otherwise. 

• 
well qualifed). 
Desirable: Doctorate degree  
in Physics. 

Mineralogist General Central Illegible Not 35 yrs and below Essentials 
(Junior) service. Class I applicable (Relaxable for Master's-degree in Physics 

Gazetted (Non Government or Geo-Physics or Geology 
• 'Miriistral) sePant) or 	Applied 	Gëo'logy. of 

recognized 	University 	ot 
• equivalent 

About 3 years experience 
in X-ray, and Spectroscopy 
and other lines of mineral 
studies 	including 	research 
experience in these lines. 

(Qualification 	relaxable 	at 
Commission's: discretion in 
case of candidates otherwise 

• • 
• .well.qiialifed), 

• , • Desirable: Doctorate degree 
in Physics. 

2 



2_0 - 	ANNEXURE-'  A/~ 
£ ADVERTISEMENT NO. 01 	 ITEM NO.6. 

-, 

PUBLiCATION; 1401 ,06 

Or DATE... 0242-06....( (0-02-06 ......... .. FOR APPUC41t7S FROM 4BROAD AND FOR 
S8' POS17N6 APPLICATIONS FIWM ANDAMAN AND ISLANDS. 

.4XSH%I) WEEP, STA TES IN TILE NORTH &4SThRN PEGION. .T&K ST4T.E SIKXZA(, PANG! 
WB.DlV(SJQN OF CKAMBAP LAHAUL AND SPrJ7 ,0=PJC7S OF HMACHALPLIDESH). 

(The concession of extended closhig date in respect of entire Stoic of J&K will remain 
in force pro the end a/the C4lendar year 2000 

No.F11217( 6)12005-RI! 

	

UNION PUBLIC SERVICE COIUIISSION 	

j  iNFORMATION FOR CANDiDATES 
(toberrodMc unction w th the7asbuctionst. theUlld47fr5' ' ft 

aspu1llshed In Employment New dated ........   ......  ..)!  

Recrultnent of 9 posts of Mineralogist (Senior) In Geological Ssxey,O[Ifldi1 T  
Ministry of Mines. General Central Service, Group 'A', Gazetted, Non-Ministerial. 
The posts are permanent. Out of the 9 posts, 01 post Is reserved for Scheduled Castes, 
02 posts are reserved for Other Backward Class candidates and remaIning 6 posts are 
Uureser'ed. 

1.. PAY SCALE: Rn. 10000425.132001-. 
(Total emoluments excluding CCA & HRA at the dine of initial appointment will be R.s. 18150 I-
p.m.. approximately) 

2. AGE: Not exceeding 40 years on normal closing date. Not exceeding 45 years for 
Scheduled Castes and 43 years for Other Sackpard Classes candidates In respect Of the 
vacancies reserved/or them. Releasable for Central Governmeiu servants, as per the Instructions 
13Sued by the Government of India , from time to time upto five years. For age concession 
applicable to some other categories of applicants please see relevant par as of the 'instructions to 
Candidates.' 

3 ETIAL OLIALIFICA T19N5 
• P.c&tIQ&k 

Master's degree in Physics or Physical Chemistry of a recognised Univcreity or 
equivalent. 
B. EXPR1BNCE: 
About 7 years cxperience in X -fay and Spectroscopy and other sines of inmeral 

studies inâluding research experience in these lines. 

L\EJR&I1L 	Doctorate degrce in Physics. 

NOTE: The qualifications are relaxable at Commission's discretion in case of candidates otherwise 
well qualified. 

NOTE: The qualification regarding experience is relaxable at Cnjmisaion's discretion in 
the ease of candidates belonging to Scheduled Castes in respect of posts reserved for them. 

Att.sted 

4e~_ 
4avocUL 



ANNXURE-  A15 

me Iouowing t-iecruitmeni Mesults have been finahsed by the Uston Public Serviqe Commission The recommended candidates have been informed individually by post Applications 
of other candidates were duly considered but regretted that it has not been possible to call them for Interview/recommend them for the post 

SI. YearlAdvtj' Name of the Post) 	 Name and Roll No. of 
No. Item No. 	Office 	 Recommended 

(File No.). 	 - 	 Candidates 
1 	2005/23/05 	Biochemist, Central Drugs Laboratory 1. Dr. Saroj Kumar Ghosh (31) 

F. 1/147/2005- Ministry. of Health and Family 
Ri 	. 	Welfare. 

2. 2006/01/06 . Mineralogist (Senior), Geological I Dr. JohnyT. Abraham (18) 
F. 1.1217/2005- Survey of India, Ministry of Mines. 2. Joy Mukherjee (50) 
Rll 	 'I- . - 	.. fl.'ul.1JII 	I UIIIIIdIII DOFtdF 

(31) 
 Dr. 	(Mrs.) 	Sujata 

Chakroborty (2) 
 Vachaspati Srivastava (57) 
 Mrs. Sushama Deovrat 

Marathe (55) 
 Abdullah 	Mohd. 	Asim 

Ansari (52) 
 Vivek Daulatrao Bhole (28) 

None found suitable for 
one unreserved post. 
(Recommendation Letters 
were issued on-i 0.7.2007 
and 9.1.2008 in this case). 

 Shubhang Prakash Joshi 
(1437) 

 Anil Kumar (1239) 
 Santosh Kumar Pandey 

(498) 
 Washimul Haq (216) 
 .Ranjit Kumar Singh (709) 

Q. Samendra Shukla (1046) 
 Raj Kumar Chauhan (572) 
 Saladi Tarakeswara Rao 

(582) 

S. 	YeariAdvt./ Name of the Post) Name and Roll No. of 
- No. Item No. Office Recommended 

(File No.) 
. 

. Candidates 

 Tañt Das (214) 
 Vikrant Garg (543) 
 Rajendrà Prasad (224) 
 Ram Babu Bhagat (1191) 
 Augustine Sanjeev Toppo 

(306) 
 Rájiv Kumar (1219) 

15: Ramanand Yadav (1451) 
 Ajay Babarao Shinde (374) 
 Satya Prakash Sai (537) 
 Puneet Marwah. (7) 
 Rajkishore Ram (1098) 

20: Kabiraj Sethy (171) 
4. 	2006/24/08 Assistant Director (Cost), Junior.  Chunilal Ghosh (75) 

F. 1/284/2006- Time Scale in Indian Cost, Accounts  Rajesti Kumar Agarwal 
A. IV Service, Department of Expenditure; (53) 

Ministry of Finance.  Lalit Wadhwa (10) 
 Suraj 	Kumar 	Pradhan 

(109) 	
. 

 Viay Kumar (6). 
5. 	2007/02/08 Reader in Computer Science, 1. Nonp found suitable for 

F. 1/142/2006- National Defence Academy, pne OBC and three unre- 
A. Ill Ministry of Defence. served, posts. 

6. 	.2007/20/04 Professor in L.N.J.N. National 	. None found suitable for 
F.1/129/2007- Institute of Criminology and one unreserved post. 
A. Ill 	. 	 , Forensic Science, Ministry of 

Home Affairs.. 
(Subodh Kumar) 

Senior Research Officer (RS&A) 

3 2006/15/03 	Administrative. Officer Grade-Il, 
F. 1/342/2005- Geological Survey of India, 
A. IV 	. 	Ministry of Mines. 

4docai 



1. (Ref. No.F.1/99/2006-R-11) ONE FARM 
SUPERiNTENDENT IN FARM MACHI-
NERY, TRAINING & TESTING INSTI-
TUTE, DEPARTMENT OF AGRICUL-
TURE & CO-OPERATION,. MINISTRYOF 
AGRICULTURE. QUALIFICATIONS 
ESSENTIAL : A. EDUCATIONAL 
Master's Degree in Agriculture or 
Bachelor's Degree in Agriculture with Post-
graduate Degree or Diploma in Agronomy 
from a recognized University or equivalent. 
B. EXPERIENCE : 2 years' practical/ 
research experience in -agronomical 
problems. DESIRABLE : Knowledge of 
mechanized farming. DUTIES : To manage 
the farm and imparting training to the 
progressive Farms in Agronomy, 
Mechanized farming techniques and other 
jobs as- assigned by the Director of the 
nstitute. HO : Any of the existing Farm 
Machinery Training & Testing Institute at 
udni (M.P.), Hisar (Haryana) Anantapur 

(A. P.), Assam or any other institute that may 
be setuo in future. 

2ARef. No.F.1i237/2007-R-11) FOUR 
INERALOGISTS (SENIOR) IN GEOLO-

GICAL SURVEY OF INDIA, MINISTRY OF 
MINES. OUT OF FOUR POSTS, ONE 
POST IS RESERVED FOR OBC 
CANDIDATES. -QUALIFICATIONS 
ESSENTIAL : A. EDUCATiONAL 

Rs10000-325-1 5200(T.E. Rs.22050) 
Group 'A' Gazetted for the posts at S.No 

•2 above. 
Rs.8006-275-13500(T.E. Rs.l 7640) 
Group 'A' Gazetted for the post at-S. No. 

	

above. 	- 	 - -. 
Rs.6500-200-1 0590(T.E. :Rs. 14333) 
Group 'B' Gazetted for the post at S.No. 

	

1 above 	 - 
AGE LIMIT AS ON NORMAL CLOSING 
DATE 	- - 

Not exceeding 35 years for the post at 

	

S.N.o3. 	 - 	- 
Not exceeding 40 years for the posts at 
S. No.2. 
Not exceeding 30 years for the post at 

	

S. No.1. 	- 

N.B. : The age limit shown against all the 
S. Nos. is normal age limit. Age is relaxable 
for OBC candidates upto three years in 
respect of vacancies reserved for them. 
AGE IS ALSO RELAXABLE - FOR 
CENTRAL! UT GOVT SERVANTS UPTO 
FIVE YEARS AS PER THE INSTRUC-
TIONS ISSUED BY GOVT OF INDIA 
FROM TIME TO TIME. For age.concession 
applicable to other categories of applicants 
please see releiant paras of the •  Instru-
ctions -to Candidates for recruitment by 
Selection. - - - 

3 
- 	 . 	•--•• 	

rt 
 

l i t  

PUBLIC SERVICE , UOMMISSION..  

INVITES APPLICATIONS FOR THE FOLLOWING POSTS 

?.DVERTISEM 
-NO16 

3. MINIMUM EDUCATIONAL QUALIFI-
CATIONS : All applicants must fulfil the 
essential requirements of-the post ad 
other conditions- stipulated in the 
advertisement. They are advised to 
satisfy themselves before applying that 
they possess at least the essential 
qualifications laid down for various posts. 
No enquiry asking for -advice as to 
eligibility will be entertained. 
NOTE-I: The prescribed essential 
qualifications are the minimum and the 
mere: possession of the same does not 
entItle candidates to be called for 
Interview. - - - 
NOTE-Il: Where the -number of 
applications received In response to an 
advertisement Is large and it will not 
be convenient-or possible for the 
Commission to Interview -all the 
Candidates, the. Commission at their 
discretion may restrict the number of 
Candidates, to a reasonable limit -  by 
any or more of the following methods: 
(a) On the basIs of either qualifications 

- 	and experience, higher than the 
minimum prescribed in the 

-- - advertisement; or 
- (b) On the basis of experience In the 

relevant field; or 
Master's Degree-in Physics or Physical N 	- 	 - 	- 

OTE : Candidates with disabilities [as- (c).. By counting experience before or 
Chemistry of a recognized University or 	

indicated against item(s)] can apply to the 	- after the acquisition of essential 
equivalent. B. EXPERIENCE : Seven 
years' experience -in X-ray and Spectro- 	respective posts even if the post is not 	qualifications; or 	 - 

reserved for them. - However, such . (d) By holding a screening test. scopy and other lines of mineral studies 
including research experience in these - candidates will be considered for selection 	The -candidate - should, therefore, 

-lines. DESIRABLE: Doctorate Degree in 	to such post by general standard of merit, 	mention all the qualifications and 
Physics. DUTIES : To work on X-ray 	Persons suffering from not less than 40% 	experIence in-therelevantfieId over and 
speãtroscopy and other lines of Mineralo- 	of relevant disability shall alone be eligible 	above the minimum qualifications and 

for the ber,eflt of ;esarato ar,d other 	should ttach attested/self certified gicai studies ir: the Petrological laoorato,ies 
relaxations as permissible under the rules 	copies of the Certificates in support of Geological. $urvey of- India, as required 

by the Qirctor General, GeoicgicaLSuvey 	5. HEADQUARTERS: At places specificaHy. thereof. 	----- - 

0-f indiaMe, $--'. 	 - 	- 	 :-: 

The fee sent through Money Order, 
Indian Postal Orders, Bank Drafts,Crossed 
Cheques, Currency Notes and Treasury 
Challans will not be accepted by the 
Commission and such applications will be 
treated as without fee and wii be summarily 
rejected.  

The refund of application fee for selection 
through advertisement will be allowed only 
where selection is cancelled and in no other 
case. 	- 

Applications not accompanied by the 
full prescribed fee will not be conèidered 
and summarily rejected. No representation 
against such rejection will be entertained. 
S. CONCESSIONS & RELAXATIONS: 
(a) The upper age limit in case of Ex-
Servicemen and Commissioned Officers 
including ECOs/SSCOs shall be relaxed 
by the length Military Service increased 
by three years subject to the conditions 
that on these closing date of receipt of 
applications (I) the continuous service 
rendered in the Armed Forces by an Ex-
Serviceman is not less than six months after 
attestation and (ii) that the resultant age 
after deducting his period of service from 
his actual age does not exceed the 
prescribed age limit by more than 3 years. 
This relaxation is also available to ECOsI - 
SSCOS who have completed their initial 
period of assignment of five years of - 
Military Service and whose assignment 
has been extended beyond 5 years as-on 
closing date and in whose case the Ministry 
of DefencQissues certificate that (ney will - 
be released within 3 months on selectiop 
from the date of receipt of offer of 
appointment. 	 - -- - 
The candidates claiming age relaxation 
under this'pr.shouidprcduce a certificata 
in prescribed proforma - - 

4. 

Attstc 

4dvocai 



	

S 	AOVT.NO.:i&------ ITEMNO .: Q 
PARTIt DETiLED .. 	'LA}RS 	 . 

Name of the Post: ______ 	 I  

Address for Correspondence: '' T.J)P(Ji'J/t : IC. Tiu. uN iWLtL.lO_'T'J'1iD,ikij, 	Di'r 

Citizenship:  

Fathers Name 	1)i)l.tARflrTfJ( 	iNc( 	 . 	Cear1 

Date of Declaration of Result of EQ (i) and EQ (ii) : . 2 	O I - I I ) I'  
(Indicate day, month & year) 	 . 

Choice of Centre (If Applicable) 

 

All Educational/other professional Qualifications/Training Courses elc, (Starting from EQ (i) onwards)/Degree Examination onwards. 	 . 

Level Exam passed! Division/Grade. Year of . Duration of the . 	Boardf Subject Subject of 
Degree Trg. % of Marks Passing Degree/Diploma Univ.  Speciafisation 

M c 1•'i:i-,cI-- I T.16 .2 	\14 ieikctrj'i.er 
. 	. 	. 

L.Cc.nOntC  

74.s3 Lit 	'4. - 'bUi4s Jq firrcu..pL. 
---.-.-.- 

RI N 
1''4;.'uIljr 

-.---.-- 

b 	ii.' 	t 

1lL- Mrnd 
0(J,ç 

'cd 	C-1eoc-in 

-i T'cc 	'/'io. .11 

ro . -iit 	• Lr , 'tc ç1c'i,e 
•/..(; 

........ 

r•ce 3 	'• • Q(Ci4. 	i I3RG j £( 

Li 	C)• 	V'rti /ieu, •''i( 

(/1  
!Iop 	e'lI-rJ,, (lit 	 . ictd 	/t UL 	i 

8- 	Details of employment in chronological order 

Ot1-ce/tnstl. Post held , Part lime/Contact Exact dates to be given Total Period (ir. years) Scale 	I Nature 
Firm Basis/Acf-hoc/regular/ (indicate clay, month & year)   —  of ' 	of duties 

From . 	To Years Monfhs - Days Tempfpmt. 	. pay 

ci( ittU Tf.T.4(0D 'tno.C-ol l--c'Vfl j.c--'-1 4 -- R1-vi3- 

- c 
S 7 act  I– ftIt i-a 

S (Pu -tvwd) S  
M1ric'ii'1 cC S S 
•••• :- 	..----.-.-- --------•------ 

S  .IC'tL S  
CC*

1•7II 
 

fr)J)TkV Cl:' 
 

It 

9. Complete Posfal address of the present employer (wherever applicable) 	 --------------------------------------------------------------- 
UA 	(s.f .1 

kt(Lq /O0 016 

1,0. Dale of completion of compulsory rotating internship 

	

(To be filled in case of Medical posts only) 	 , 

Any lher retevahi information : (attach extra sheets):L-' S I- .4 	: J.'oj jt 4o t c4 .i 	I 	ie:'ic (l( 	'() 	.t 	fl( 
 

Details of enclosures - 	1) - 

S 

J)1i.J.i.I_...L...---. _ 	
e cLJi 	LcuL( tI& 9tui4 	ri 

4.) L 	)pr' 21 	 t 	 •. i1'1 	 c Ut (ot /1lLXLt. - TV - 

5) P.pen./A of piJeJ itPi't ( 
I hereby declare that all the statements made in this applications are true and complete to the best of my knowledge and belief. t understand that action can be taken against mr. 
by the Commission ill am declared by them to be guilty of any type of misconduct mentioned herein. I have informed my 1-had Qflice/Deptf. in writing that I am applying for this 
sefr':Iion. S 

Attsti 

I' Ifrnhj. 	 S 	 I . 

Cl - 7 -Ci' 	 S 	S 	 Signature of tIle candidate 
S 	 Name D1Ljpr jktiIio 

S 	 S 	 - ConiiflUCd 

—. 
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L 

: 	

: 	. 	 . 	.i I : 	• 111555. 

-' 	
iiCE C t )MI i tlO1 	 (_'_}t 	 37 ~14UCTIONS FOR 

, AP;- '• 	 • :.A'r FOR RECHUtTMENT DY SELECTION 	 . 	 Thz APUCATION 
NOTE: PLEM3f . 	< •0 INSTRUCTIONS TO CANDIDATES 	 . 	 FORM 

CANDIDATE TO FILL FEE PARTIC. 	 . 	 FOR OFFICE USE ONLY 	. 	
) 

SPAC 	 ntormation to Candidates for  
RECf 	' 	 0 	_() 4: 	 Recruitment by Selection" before 
STAM 	 ,.: 	

. 	 . 	 . 	
filling up PART-f and PART-If of the 

AMOUNT OF FEE PAID 9 	- 
	 form. He must fill the form strictly 

Ps. 	[JT] 	 .. 	
: 	 --'f 	ROLL NQ 	 I 	ll 	 • 	

according fothe instructions. 	• 

. 	 2) 

	

PART-I (OHfF PAH I 	 OF CANDIDATES) 	 NO COLUMN IS LEFT BLANK OR 
1. AOVTNO.; f.] 	ITEMNO.: 	 YEAR . •ij (I(i 	 WRONGLY FILLED IN EITHER 

I 	 PART-I OR PART-Il OF THE FORM 

2 NAME OF THE POST APPLIED FOR: 	tI 	 FURNISHEDThEREINWOULDBE 
. 	 . 	 . 

 
USED FOR DECIDING THE •  

3 FULL NAME: F 	 . 	 ELIGIBILITY AND SUITABILITY OF 
INC APITAISI l _1_1 _1 j i Ii_ lP_I_I_I_I_ iflJlsiI1I/)Ii.I I_ I_I_I_ 	THE CANDIDATES FOR BEING :• 

. FIRST NAME 	• 	 MIDDLE NAME 	 SURNAME 	 CALLED FOR THE INTERVIEW. 
(PLEASE LEAVE ONE BOX BLANK BETwEEN EACH NAME) 	 . 	 APPLICATIONS NOT FILLED 

. 	 . CORRECTLY COMPLETELY AND 
(a)DATEOFBIRTI-): 	Ift1iTh_i 11_I71i 	. 	 _:=-------• 	

$JER1E INSTRUCTIONS IN 
(IN FICURES) 	DAY MONTH 	YEAR 

Ib; DATE OF BIRTH: rV)lt.(l4I _N!Mif _tj 1FiY)Y1V1 	 SUCH REJECTION 
(IN WORDS) 	 OULD 	ON THE CANDIDATE 

. 	 HIMSELJ ERSELF. 	THE 
. 	 . 	 -.- 	 . 

COMMIS ON 	WILL 	NOT 
GENDER:(WriIelforMaIe2IorFeiaIo) 	 . 	 4f. 	 ENTER Q ANY CLAIM AFTER 

SUCH F,IJ CTION. 

WHETHER PHYSICALLY HANDICAPPED? (Write '1' fdr Yes, '2' for No) 	
ertficaIes 

(oee Instructions and Addituonel Inlorinalion to Candidates (or Recruitment by Solection") 	 - 	 1V10 	;s 	form where necessary. 

7 COMMUNITY 

(Wcile '1' for SC. '2' for ST '3' for OBC and '4' for GENERAL) 	 eonsidered ujjss Its cl,imod in the 
application form. 

8. IS ANY AGE RELAXATION BEING CLAIMED? 	 4) The provisional claim whatsoever 
U 	 in regard to eligibility to lia pest (write 1 for Yes, 2 for No) 	 will NOT be accepted by the 

IF YES' FURNISH DETAILS UNDER THE RELEVANTCATEGORY/CATEGORIES GIVEN BELOW: ' 	Commission. 
(See Instruction-i) 

CENTRAL/UT. GOVERNMENT SERVANT (As on cloSing dale) 	 . 	

INSTRUCTIONS FOR FILLING UP
PART-I OF THE FORM 

SPORTSPERSON 	 . 	 . 	 tnstruciiert-t)Fc'rccturr,r, B Pleuse road 
the detailed 'Instructions and 

ORDINARILY DOMICILED IN THE STATE OF J&K 

	

	
Additional Information to Candidates 
for Recruitment by Selection" very 

WIDOW/DIVORCEE/JUDICIALLY SEPARATED 	 . 	 carefully before filling up this column. 

EX-SERVICEMAN 

	

	 -.-- 	
Furnish details under the relevant 
category/categories mentioned in the 

(IF ANSWER TO 8(E) IS 'YES' TOTAL NO, OF YEARS OF ELIGIBLE SERVICE 	 form as shown under:- 
(N THE ARMED FORCES. 	 . 	 . 	 YEARS 	 In column 8(A): Write '1' for Central / UT. 

Govt. Servants aol '2' for others. 

9. DO YOU POSSESS THE ESSENTIAL EDUCATIONAL QUALIFICATIONS . 	 (NB. Employees of State Govt. and 

A5MENTIONEDINTHEADVERTISEMENT'?(Write'l'forYes,'2'forNo) 	 enra ae Publ ic Sector Undertakings 
do not fall within this category) 

10. (A) DO YOU POSSESS RELEVANT EXPERIENCE FOR THE POST? 	 For column 8(8)10(E) Write ''for Yes, '2' 
torNo 

)Write '1' for Yes, 7 for No) (See Instruction-Il) 
Instruction-Il (For column 10) 

(B) IF YES. INDICATE THE LENGTH OF EXPERIENCE 	
. EIEJ EflI1 lIEfl 	Even it experience is not prescribed for 

AS ON CLOSING DATE: 	 YEARS MONThS DAYS 	 the posf applied for, do indicate relevant 
experience if you have any, in this column. 

it. (A) DO YOU POSSESS HIGHER EDUCATIONAL QUALIFICATIONS (OVER AND 	 . 	 Instruction-UI (For column-i 36) 

ABOVE THE ESSENTIAL EDUCATIONAL QUALIFICATIONS) (lIKE Ph.D., 	 . 	 REGION CODES: 
M.Phil., M.Tech./M.E., M.D/MS., Etc.? (Wrife'l' forYes,'2'forNo) 	 . 	 I 

'1' for ABROAD, '2' for NORTH 
(R) IF "YES" Wrile 1' IN THE RELEVANT BOX/BOXES 	 fl [ 	[} 	EASTERN STATES, '3' for JAMMU & 

PhD MPCII MC/ MD/M 	 KASHMIR, '4' for LAI-tAUL & SPITI 

	

M.Tecir 	 DISTRICTS OF Hf MACHAL PRADESH, 
'5' for SIKKIM, '6' for PANGI SUB- 

DOYOUPOSSESSANYOFTHEDESIRABLEOUALIFICATIONS? 	 DIVISION OF CHAMBA, '7' for 

(WI 'lb Y a '2'forNo '3'torNoIA I abl 	 ANDAMAN AND NICOBAR ISLANDS, ri e 	r e , 	 . 	 pp is a1. 	
'8' for LAKSHADWEEP, '9' for Any Other 

(A) MODE OF SUBMISSION OF APPLICATION (Write '1' if Submitted by Harid/ 	
REGION of INDIA. 

Courier,, '2' if submitted by Post/Speed Post). 	 . 	 Fee amount is Rs. 50/- payable in the 
(B) IFANSWERTO13(A)IS'2'INDICATEREGIONCODE 	, 	 . 	 . 	 shape of Central Recruitment Fee 

(See Instruction-Ill) 	 . 	
. 	 Stamp Only. No other mode of 

payment is acceptable. 
I hereby declare that all the statements made in the application are true and complete to the best of my knowledge and elief. I 
understand that action can be taken against me by the Commission itt am declared by them lobe guilty of any type of iliscon- 	 For details of Recruitment Fee 

duct mentioned herein. I have informed rn(l tlead Oftice/Deptt. in writing that I am applying for this selection. 	 . Concessions to specified categories of 
applicants, kindly refer to Instruct ion No.. 

Date: 1 	J 	 . 	 , 	 . 	 4in the "Instructions and Additional 

Place' . 	 . 	
Information tp Candidates for 
RecruitmentbySelection" publishedin 

	

Signatureof the cat .dldate 	 Employment News 

(Candidate must fill detailed particulars In Part-Il of form) 	. 	 .. 
- 	 Continued as page 23 
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	ANNEXUBE- A]9 

GOVERNMENT OF INDIA 
GEOLOGICAL SURVEY OF INDIA 

to: /MP/NER/GSI/2008 
	 Date: I 2-01 -2009 

from. 	 To. 

1)illip R. Kanungo. 	
The Director General. 

\i ineralowst(Ji.). 	 Géoloical Surve): of India. 

\lineral Physics i.)ivision. 	 27- J. L. Nehru Road. 
Kolkata 

(Through proper channel) 
	

'ffB ZOi! 

Suhject: Request lr making necessary amendment in the recruitment rule tuhep 

Mineralogist Senior) in (iS! - to be filled by direct recruitment rearding. 

Sir. 
In continuation of my letter No.68/MP/NER/GSI!2008 dated 09-09-2008. 1 would like to 

submit that necessary action may kindly be taken in reference to above mentioued subject within 

a tiiniht failin which 1 shall be in no option but to approach judiciary for redressal of the 

case. This is ftw your kind perusal and comisideration. 

Yours faithfully. 

(Dillip R. Kanungo) 
V1ineralogist (Jr) 

AttEsted 

-4~ 
4dvocat 



ci 

GOVERNMENT OF INDIA 
GEOLOGICAL SURVEY OF INDIA 

No : _ IMP/NER/GS1/2008 

From, 	 To, 
Dillip R. Kanungo, 	 The Director 
Mineralogist(Jr.), 	 Geological S 
Mineral Physics Division, 	 1 	 27- J. L. Ne 
GSI,.NER, 	 Kolkata 
Shillong 	 / 

/rrhrough proper èhannel/I 

Subject: Request for making necessary amendment in the recruitment rui 
Mineralogist (Senior) in GSI - to be filled by direct recruitment 

Date: 09-09-2008' 

. 	.r.. 

rctstof 

Sir, 
With reference to the UPSC advertisement no.16, item no. 2(Ref.No.F1/237/2007-R-II) 

for four posts of Mineralogist(Senior) in GS.I published in the employment news dated 23-29  
August 2008, I am to submit that the essential educational qualification required for the said 
post does not include Master's Degree in Geology. Where as in the feeder cadre that is for the 
post of Mineralogist (Junior), the essential educational qualification includes Master's Degree 
in Geology. However, the type of job experience (excepting number of years) and nature of 
duty is similar for both the cadres. 	 - 
I beg to submit the following few lines for your kind consideration and favourable decision. 

That consequent upon my selection by UPSC to post of Mineralogist (junior) I have 
joined GSI, NER Shillong on 22-08-2007. 
That before joining in GSI, I was workiig in the Mineralogy laboratory of Indiai Bureau 
of Mines since 1 9th  March 1998. During  this perip4 of pipp 4 half yeals I have 
carried out mineralogical investigations of various met4llie açt qçrn-nietallic minerals 
and rocks. 
I have done Ph.D research work, on "Mineralogical and Geochemical studies of 
Manganese ores of Tirodi area, Balaghat District, Madhya Pra4esh". 

In view of the above, I found myself most suitable for the post of Mineralogist (Senior) and 
would like to appear and compete for direct recruitment by selection process conducted by 
UPSC. Therefore, it is earnestly requested that necessary amendment may kindly be made in the 
recruitment rules and M.Sc. (Geology) may be included as an essential educational qualification 
requirement for better career prospects. 

Thanking You, 
Yours faithfully, 

(Dillip R: Kanungo) 
Mineralogist(Jr.) 



Sir, 

I 	am direcd 	W refer 	to 	051's 	letter 	No. 	DD0(P)/C1SI/CReviewf 0 8 	dated 

26.6.2008 on the iubject mentioned above. 

2. 	çonsiddng that he Oeology stream of OSL fulfills alt the criteria liiid down by the 
Dcpaiimenl of Perionn I & I raining (DOPT). and has been mentioned as such in the 

Ministry ot' Finance's 0.. No. F. 12/2 1/74-Ic' dated 	14,11,1 	5. it is here 	y clarfled that 

this stream is to Organis d Group 'A' Service, and all the consequential binetits accrue to 

the orncers o 	the great 1 including increase in the percentact of otliceis to be granted 
NFSG (Ra. 14300-400. I 300 pta-revised) from the existing I 50/0  to upto 3()'6 of the arnior 

duty pot5 (i.e. ill duty osts at the level of Senior Time Scale and above it the stream), in 

lemis of DOPTa OM No. 	22it12000.CRD dated 06.06.2000. 	The increase in the 

percefltage of officers to I  
be 8ranted NFSQ upto 10% etc. henelits will be applicable only 

with pivspc.tive effect. 

The Recriitment RiIcs for all the grides in the Geology Stiea.m v'ottld need to be 
aocortingi>' amended. 	You 'or are. therefore. rcqueted t o furnish drut 	RR.s 	all the grades 

In the Geology stream to 	this 	Ministry 	immediately. 	A 	suit.abte 	name 	may 	also 	be 

iugge.ted for the nomen taiure of' the Service. 

4. 	Proposals (sepaJte t'or each %tTtam) for eunsidering the other S&T streams as 

Organized Group 'A' Se"ice may also be tlumiqheO to this Ministry at t)e earliest. giving 

iuitahle jutfifications in he light of laid down norms and urdcrs ot' thc DOPT with regard 
to eligibility for being dclarcd an Orartizcd Group 'A' Scrviee. 	II' there arc jus.catiofla 

.,, other than ttçse 5ed ot, the Or.niud Servie.e concept br granting NFiG at higher than 

.4 	the el,tlig t5 	The 4Ete along with relevant guidelines/OM etc.. these may also be 

brwazded. - 

You 

(,urcih Kishnani) 
Director 

18 FObS 71I9PP1 	HP LR8RJET FAX  

E.No. 1/23(2008-M11 
CovernmcnI of india 

Ministry ot'Mines 

• 	 New Delhi, the 16 Janu.a, 

To 
Shri P.M. Tjie. 
Director Getera). 
Geological survey ot'india. 
27, ,IL Nehr Road, 
Ko1katal 

Subject: 	C)ra.ntofnot.linetitinal *cleciion grade (NFSGI to S&T streami in OS 
basis otOreri1zed (iroup A Service. 

ANNEXURE- 
• 1.. 	 -h 

:3. 

I. 

C 	- -' 	-• 	.,' 
I.! 

( 
i..i? 	•:: 

11 he  
C 	 it 



Signature with date 
(Name of the Advocate) 

'I, I'  

O.A./R.A./ C.P.IM.A./ P.T./ ...U.'I.NO 	 . OF 200 

: 
	bj~ 
	f, 	

-Y 
	

- 	Appellant (S) 

VERSUS 
Respondent (S) 

*J.4..QAA.1 	Applicant No..........IResponcient No............................. 

in the above application! Petition do hereby appoint and SM ........... J!.:g4................................. 

Advocate/s to appear, plead and act for me/ us in the above application / petition and to conduct and prosecute all 

proceedings that may be taken in respect thereof including Contempt of court.petftions and Review applications 

arising there from and applications, for return of documents, enter into compromise and to draw any moneys 

payable to me/ us in the said proceeding. 

Date :- 	
L. 	 Signature of the Parties. 

"Accepted" 

Executed in my presence, * Signature with date 
(Name and Designation) 

Name and address of the 
Advocate for Service 

* The following Certification to be given when the party is unacquainted with the language of the Vakalath or is 
blind or illiterate: 

The contents of the Vakalath were truly and audibly read over/translated into 	language known to 
the party executing the Vakalath and he seems to have understood the same. 

Signature with date 
(Name and Designation) 
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Date 

To 

 

The Regstrr 
Central Admin lsrCluve Tribunal 
Bhangagarh , Rajgarh Road, 
Guwahati.  

S 	 S 4 

I N THE 	E RO: 

O.A.No. 	/2, 	of 200 

Applicant -. 

- Vs - 

Union of India & Others 

Respondents 

I. M. U. Ahmed, Addi. Central Govt. Standing Counsel, Central 
Administrative Tribunai, Gwahati, hereby enter appearance on behalf of the 
Union of India & Respondents Nos. _1 in the above case. My name may 
kindly be Tioted as CunseI and shown as Counsel for the espondnVs. 

(Motind-Din Ahmed) 
AddL C.G.S.C. 

-.4. 

p 

MEMOPANDUM OF APPEARPNC'E 
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• \ 	I 	 2009 	1 
• 	
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I  

BEFO THE CE1TRAL A=xisTRATIVE TRIBUThL: : 

• 	 GUWJUTI BENCH: : GTJWA1UtX 

orignalAppliCati0flN0 12/09 

BETWEN 

• 	 Dr. Dillip Ranjan Kanungo, 

\ APPLICAUT 

Union of India and others 
R2BPONENTS 

• 	1. That the aforesaid mattet came up for adinissOn on 

04.02.0 before the Hon'bie CourL 	•• 	 I 
.. That during the cour5e of, hearing the .app1icat had 

undertaken to file complete and clear copies of the originls 
• 	of the Annexure- All, A/2, A/3 andA/6. Accordingly, liberty 

• 	as givefl by the Hon'bie Court wide order dated 04.0209 to 

• 	replace the said annexure 	 S  

• • 	That • the ;completeand clear copies of Annexure- A/i, 

A/2, Al 3 and A/6 are enciosGd herewith. 

•Enc1oures 	 .• 	 • 	 • 

• 	•1. Annexure- A/ 1. 	 S  • 	 • 	
• 

2. Annexure- A/2. • 	 •• 

• 3. Annexure-A/3. 	• 	• 	 • 	 .• 
4. Annexura- A/6. 	 • • 

• 	 S  • 	 Filed by 
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INVITES APPL!CAT!ONSFOR: THE rOLLOWING POSTS . 	. 

. (net N..1/20/200-I14I) TWEIllY 	tnndinç pIr,. NOTE: I 	III tim 	ir.o 01 	rfld D.M/M.Ch &uiII ho noiiitoiI twiii'In 	I)ntnn (junlIflirillfin Ili ifin 

J uNIoi: . Qfl I(s MANrGEI1S IN 	CIIIIInol In 	 jotikilininont of nxpn!IuflC. NOl E V 	 to IJM (CntcJloIC 

MEclANIcAL(lNFonMArIoNtEcI NC). 	DM) oxcopi Ili Ilia cnn ol.lioldots of I)M./ 	Holdilis of rpnclnllty Ionid of USA fflin'hI 	o(iulvfllOiit, t3. EXPEI1IINCE, Iiot 
LOGY) IN ORD N ANCE FAcrony 	M.(Ii of Ilva.yrrilin (ItlIrIlloll, Ilin holdnill 	crimplolo Ilin nullin loqiill(llllllllln ul 11111 	V. t)1IiIB & ANY ()TIttrI oNpr 
I3OAIlt), 1)PAfl1rEN1 .  OF L)EIENCE 	tilinuld,linvo ohininoti I MI)(C1nsiiiI 	I1)flr(I c:oIu:(uIu1(I I)tJIIti8 	poituu'i ill 	I(iII() nfl In lain No J 
PRODUCTON, MINIS1I1Y OrDEFENCE. 	Modiclno) or M.S.(Gonordl Sutcjty) or nii 	duties roqiiliocl of a spoolnhlGi Iii ho ..lAcf3f.No.F.1I214/2OO64i.tI) NINI 

H Civn ii Dofenco Services. Out at twenty 	oquvntont qualification oh proscribod by 	poclfflhIy of CTVS. To pailottli vntlotu 	 RALOGISTS(JUNIOR) v 
posts, four posts nra rosorvod for SC, two 	the said council In Its robonuuondatioiis 	adininlslrativo dulies as may be asstttod 	GEOLOGICAL SIJRVY' 
t)ORta r)FO roaosvod for ST and sovon t)oatc 	on l)OSt grduato rnodicnl nxacnlnnlion. 	from tliiio to lit!lO. Any otlior duties as iiuiy 	MINISTRY OF MINES. 01 Iiiii iii 
1110 	flfl(I'd toi ()ltC 	iiutttntnn. 	t'1OiI:V: lii ha r_nn hi 0lJt 01 l)M/M(ti 	bu nfnlfl,uiil ly lu) ittthar olltuut, 0 	At 	l ,nfllfl Iwo otit tun ton" 
()IIAI.IFICAl'l()NS 	!SSl!'li•lAl_ 	t1i11ll1ltflttO11 01 ltv() y(}IU5 (lIIUIltII, tt 	l)IUnIt Iii IJIhI vllli tliljlttly In oulvo uiiy. 	Iatoorvod jt ti,rd Itvd 
EDUCATIONAL : l)npco lii lnlouuntton 	POilO(l  01 Sanlor post grntiinlo iotctciuy. wtioro ii IndIa. ANY OTHEII CONI.)l 	ionn,vodforOI3CcandIdIoQUA 
Toe.tinoloçy/CornuUor Enç;inoorinç or 	rondorod iii the last part l tiro said l).M./ 	TIONS: Sarun as In Item No. 3 abovo .. 	lIONS : ESSEN1lAL:A,DUC41 
(lIIvntoI finill a fl('.OltI)lflO(l  I liilvrirnity. 	lv,Cli 	shall 	ho 	ooijtrinl 	lownuln 	ft, 	(floftr,l, I! G9/2OD5-flI) 	ONE 	Mnnlni 	(flfllOfl In PltyaCfl or000 

l)lJ I llS 	I ttitlurr nm (I iI$tilRtlItlat trit. 	to(julionioni of fl1tnili'itin. 14() I E: Vt: 	AUI8IAI 	I)IOp:ROI  Or I'LAfl I $( 	of (nnIoQy or 	lpUQ(j OaoIo 
ltO(ttIlI()(l k) fJIt( It 	0 I tr,itij )t 	rrctIn/ 	I l()ldl)Ifl of Uf)OCIltly (iuiiiil of 115A 	suiottiv, MINII;1 liv (JJ  I.11At;I II & 	oout,riId UfrloIntty or 
Woikstiop/Otlico or fl Group Ili 1110 	qtintillcaltoirs stiotd coruptolo 1110  uI%llro 	FAMILY WELFAflE, DEPARTMENT OF 	L)lnlonrn In applIed Goology ot thc 
Worksho1)/Section/Oitico and Io lully 	requirements at lIre l3oard coocoirrod. 	IIEALTfl, SPECIALfST GflADE U OF 	School at M1008, Dlrnnhnd. d.E 

	

.c)!4)c)lsit)I(1 toi >t ,tO1 Vd()It(tI)tt çt tiro Gr.uut) 	DUTIES : To Itirparl . lirooroltcijl and 	CHS(TEACHINO SPECIALIST. StJU- 	ENCE : 3 yonra expolifinco InfXI 
:)Il I JIrorl to Divitonnl Otltcot . t I 0 	;)ncltcnl trlslructtur!s to uflLlur Il'  rirluritu/ 	CADRE). QUALlFICATONS: ESSEN I IAl 	Spocltoscopy and nihor IfnqqL 
Anywl or 0 In It o Orclnunco Facto kin, lJ ita 	vat Urridunto nrodtcat Iurloi Is. lo coirdiict . . A. EDUCAI IONAL ; . I) Snino I .  as Ii tin ii 	(rl(JtllQfl lricfiidlncj tcaonrcI oKflo 
I)I)(t tontl Ounrtorr; lii India. 	 and guIde rosoarcliwork, roirdor 1)0110111 	No 3 at EQ (I) nbovo.lt) Post Grartlinlo 	ttiose.11nes.,.DEStflAULEtLt6 
P. (fln. No.F.1/1 40/2005-R.IV) ONE 	 olhór dutlo that may bo ;: . Dogroo quaitllcatlorrin'tlrnconcoriiud 	dOgrOO lii 
STORE OFFICEI1(CIVILIAN) IN THE 	aselgood. HQ : JIPMER, PONDICIIERRY.. . , sjporSpoctnftlyI,e. viCh(PIattd-Suigffly) 	Fay 

ARMED FORCES MEDICAL SERVICES, 	t)racItcoot SOY ktndwlisIoovor lintl rot . oqLltvotorll. 	EXPERIENCE, NO1E : I 
UNITS UNDER DIRECTOR GENERAL OF 	ANY OTHER CONDITIONS : (A) PrIvalo .. ...or SpoclnIIty Bonrd of tnsUc (USA) at 	MltiórñogIi( oldIo 

fINISTRY OF DEFENCE. The post trt 	ho attowod tIcliitIngony. onsutlnllon rind 	TO VI, DUTES HQ (&ANY OTItER 	he roa 
unrecorvorl, but oxctustvoly rotrorvod or 	ttIt)OIUl()r  Y . pGuIICQ., (13) • I ii., cnIrLlt(Jnl(In . • CONDITIONS : SninOfls Iii turn I. t 	Ooolo?luaI .SIflvOy of litUin.  w. 

	

. I'tiyIilciilIy I IiiriIICi,)inl (wIth L()cr1f101c)I 	)fltO(lO(I will II on rnqt,ti r,d, hn Itriblo to ' 	otrovo. 	 . 	 12, (Iof. No,F,/212/2OOfl-flIR5N 
II:iuIdIty or cir,olu:rt t''tY  1.0. 000 lotI 	solvo In ioy Dofonoh Eivtr, I)) 1)051 	7 	(flciI.Nu.F.1/171/200D-fl-l) 	r.J(J 	El(Il', 	CIJEMI8T3(JUP4lO 
flIlu(tu(.I of 00(3 000 riltoulod) oivatktitlro. 	(HlIIfl(lO(I wIth ho )Iijiitr of loillir for a 	ARSIII1ANI PIIOI'Ei360118 ((ASI c- 	roLdotci.. 
ötJAI.IFIcA•l IONS 	ESSEN1lAI_ 	A. 	PnIl(I of flat lass limo Ioti yollin III(lII(.ftIIJ •. . EN1Ef101_OGY), MJNIStY Ut: ICALI If 	MINIS1I1Y I bF MINd,tP'j; 
EDIJCATI()NAI. I 'U'°°  III Cctor cc, wilt 	1100 l)t101 Oç)OIlt flit I i,sitiitirçj , II ii i y, 	FAMILY WELFAI1; DEI'AIll MEIl I OF 	utIanii I)°I ad io6nrvO 
Chumisiry as if subjoct from n recognIsed 	P(OVIdad that . I); lro/i;to shall rot 0) 	IEALTI•I SPECIALIS1, GRADE II OF 	PqsIs are roGorved for 
Uriviunity or nqtiivolo;it. 9 E-XPEfl!ENCE: 	rnqtiirod losórve as olorosaid allot the 	CIIS(TEACIIINO ,SP,ECIALIST sua- 	posIa.are,rosorvod,Iqrg i 

!toty sal i;IIo 't odii;I wit wiiiuiI 	t)PitIflOr1t to 11)0 oivlo or I!o:n ho liI 	unoivod lot SC cnrrdldnln. QUALIFICA- 	iüsoivnd for 

Tti c 1 yu:i 	xt)u rio rice I o 	c Irr so • 	1)1 ry a I 1 0 yn a rs I rOrn I ho d a I o o I 	c ADIl E). Out of two josts, bt)O Pont t) 	Out ot NliióIi-IgI( Io9I8 1 0 p 

	

• l()II)u 1)011 :l)t)ti;1;o. Dtj1ll, :1 o work 	ot Irin/Iror loIllincI  Ilia snrvl(rr. Ii) I r/rIrn 	iOtS: ESSIENr AL : A. ED%JCA1 tONAl. 	cn;idldn oo (LoC 	.MoJqi,'ci( 
to; (tfiCOr iII-cIIilrql) Gro.ip/Syoti,ii ()I 	shall rot oidlrrniily ha forluiled to naive 	 as Iii floor No.3 at EQ (I) uI,ovti. 	cotobrof 1  (nIy) of 

•ilf)rtO r 	li •;tirnol int rol • 4t 1)01,11 tY 	nsnirn?nidtioF.obtnifliiict t(  .flEooI I5........'°or,t oitrtii at l)pçjtiQ qiiattltonlion lii , 	UA.IFiATIOl48 • the 
C()Il)I000lIflhII 01 AtMt)c. Ac:i(,i:iilnllss tsr 	yr)nIr. 	S ' 	• . 	• • . 	!' 	V .' 	 tjnIn 	ilinrSrflttlly tn. fl.M 	RnUCA1ONAL" 	) 	M: 
Cowuiniidrtrit In tIt)flIt ot Mrdlnt r.tolo 	4 . (F101. No.F-.1/1100/71)0541-1) 11  tREE 	(Qijtronrtoi OtC)(Iy), or 	r1IIIvntotiI. R. 	çfton;InIt9 	Alibdt 
P11ICha)(.t, knOt) IOlfl lii r,rrlr, Oor.Iocty/ 	ASSISTANT PROrESSOI1S OF PAEDI- ' EXPERIENCE; NO1E ITOV, DIJTIFR & 	rac ,OiiIaod UntvOtafty 8htiiv 
fflUrc.ltjn nod tiio lhoin to Arirind Forcos 	ATRIC SURGERY,MlNIS1tIY OF 11EAI_1 It 	ANY OfIIEU CONOITION 	Sinuo fir ti 	•lt(ilItI)(l In all nInoI of 

	

I ModiGat iiiriIa locotort all over India and 	& FAMILYWELFARE, DEPAF1IMENT OF 	train No. 3 abovo. 	 trir.tiidtng modern tnstrurnehflf'i 
wIIioIJs UN Miasiota. As olticor In-charqo 	HEALTH, SPECIALIST Gfl-ll OF S. (flf.No.F.1II64I200 5-fl-I) 	FIVE 	iiiolfrods. B. EXPERIENCE 1. 
GIi5I1)/tO(tiOfl, tin will )xnIct;o ;tirn,vir,ory 	CENTRAL .. IEAL1 II 	SEFIVICE ASSISTANT PIIOFESSOIIS OF (_ VS, 	nSt)O110 11C0 Ili fl LhhotniOibflhfl 
cooliol ovor cloio stall. ItO AEMSU, 	(TEAChING SPECIALIST SUI3.CADF1E). 	MINISTRY OF IJEALTII & FAMII.Y 	tjltltznitoui 01 OOR and niln('ttbI 
lticknow wilIr linbility to ro:vo frilywIlniq 	Out 01 thros posts, one post Is rosarvod for 	WELFARE, DEPARTMENT OF IIEALTII, 	Anolyitcnl work rolailnp 16 rI 
fir InCh). 	 SC candtclalos.. QUALIFICATIONS : . SPECIALIST GRADE II OF CI4S 	Ores, I4otaIs, AI!oys IIl 
3. (Ref. No.F.1/170/2005.R.I). ONE 	ESSENTIAL  I:  A5 EDUCATIONAL : I) 	(TEACHING SPECIALISTSUB-CADRE). 	assayIng ofprovloUG motier1i 
ASSISTANTPPOFESSOROFUROLOGv, 	Same as Inliam No. 3,l EO(t) above. . Oulofilvoposia, onépofltóach isrosorvorl 	13. (Re.No.F.1/264I2OO5fl 
MINISTI1Y OF iIEALTH & FAMILY 	Ii) l'osl.Qrsdurrlo doçjrod (II.Iatlttr.litton lii 	for SC & CRC nrrdtdaIo5. QUALIFICA. 	DEPUTY DIRECTOR(WEA'INd 
WELFARE, DEPAI1TMENT OF IIEALTII, 	Ilia couicoriroci rupor atociotity  to. 	lIONS: ESSENilALA.EDUCAiIONAL 	OFFICEOFOEVELOPMEtITCOI 
Si'ECIAI.IST GRADE . II OF CENTRAL 	M.CIr(t'nadtnIrI Sltrgory) br otutvntaI.  B. . I) Saron as lii loin No. 3 SI EQ (I) nimvn, . 	ONFJI FOR IANDLOOM 9IM!NI 
t.l IALTH 	SEr1VICF: . (1 EACIIING 	EXPEflIENCE NOlE: I 10 V & OH I ES; 	IaI Girihrnin I)oOroa qirntlltunitoir ri 	1 EXTILER. TIri brrI ri bflFt3 
Sl'ECIALIST SUI3-CADI1E), QUALIFICA. 	GUStO 05 In IlolIr NO,3abo'io, 	 . • IhO.oOtio0r(0d ntapor6pnolnttty l.a. 	cniidfrJnIo. QUAUFICA'jO! 
TIONS : , ESSENTIAL ,: I) An MUGS . 	. (Rot. No.1IOO/2uo5-fl-I) 	 MCH(CórtJtoThorncio.Surgnry)/M.CIr 	IIAL : 	EDUCATiONALs) 
rIuntilicalion rocoqntsori by Modtcal 	SPECIALISTS GRAOE-i(JR. SCALE) 	( lirorocic Surgory) or SpctrrItIy f3onrd of 	loxille toèhnoIdçy 
Council at tirdia inctiidod in the FIrst or Ilia 	(CARDIO 4THORACIC!  VASCULAR 	liroracic Surgory(USA) or oqutvatnrrl. I). 	UrrIvoisIt' or IrsttIuitàrrhr ói)(61 
Socond Sclrodulo cit Port II of Itro 1 titiiI 	SURGEONS), MINISTRY OF IIEAL1Il & 	EXPERIENCE, NOIE : 110 VI , DUIIES 	DIiorrrn ri IInncfIoo1I 'hiIjhbIc 
Shnduto (Othar Itnrr Ltcootlrito Ourilificri. 	IrAMILYWELFARE, DEPAI1TMENT OF 	ANY OIlIER CONDITIONS : Sariro na 	rncoirIadd rraIIIuiibit or 
tiOflS) 01 tIre Indinri Modtcat Council Ad, 	hEALTH. CENTRAL HEALTH SERVICE 	Iorr No. 3 above 	' 	 EXPERIENCE 7 ynare 60 
1956. tIolderu ot oriucatlonat quLrIIltcattorIs 	(NON-TEACHING SPECIALIST SUB- 	g (flof.No.F.1/105/2005-R-I) TWO 	years In the caonI I)Iploftrà h urotudod In 'art II Of Ira TIIirj Sclrodtilo 	CADRE). Of ItroIWo I)OIS, Olin  1)051 In 	ASSISTANT PI1OFE850BS o ENI)r)- 	IInrrdloorflicIrtroIoRy) floxJ 
foIJII rrIo tultil ho condtItorr flttputatocl 	rosorvod or SC & rjrr)nfr Ii g orro pcsI In 	CflINOLOO , MINISTRY OF IEAL1 I I 	piodilcllon nslnbitrrirrrrnhrl Ct (poll I) suI)-r.octIuIl () of 3ncIIor 13 of Irs MC 	roaorvod 	for 	OI3C 	cririclkirrlcra, 	AMILY WELFARE; DPAItMEN1 OP 	QIrfnII( lna(2yA1IUIj 

Act, ItJ.'O. It) Pont Griidt.urto 00 1) 100 	QUALIFICATIONS : ESENTIAL A. 	
IIEALTII, SPECIALIST GRADE ii OF 	iii IrflrIdIÔOIIlfllUB rjntIIlcnIloci lii Ilin coiiooriirrd rrrIl)or- 	Et)UCA1'IONAL r I( Sarrul an lii Ilriii, t'Io.3 

Spocrtty Lu. MCIr (tjroloç1y) or Slmctntlty 	of EO(l) rrl,ovo. It) P o :ol1rn t 	ha 	
CIIS(TF.ACI'INO SPECIALIST SUIt- 	I(irr.rwIorJg 	ui. IrnndIootri)( 

t3ocrrd of Urology (liSA) or oquivatcirt. B. 	apoctatity concorrrod to M Clr(CariIto 	CADRE). QUALIFICA1IONS: ESsEHIIAL: 	rr(acirlrroly nird irarulfoorfi proci 

	

A. EDUCAIIONAL : I) Sonic as In floirr 	Krrowtndge of hrrrrdtoonr Itrduslrir EXPERIENCE 	Tlrroc yanra' of teaching 	TtroroctcSrirgosy)/M.ChiçlrorrrcicSiirgrriy) 	
No. 3 of EQ It) rrbovo, It) Post Gradiorta 	cburrlry. DUTIES : To be IH.ëi oxporlenr.e as Tufor/Domonstrtrlcr/ 	OR Speclattly Board of Tlrorocic Surgery 

Rnçislrar/Sr. Ilosidonl/Loclriror hr Ilia 	(USA) oF oquitonI. B. EXPERIENCE 	Degree qrirrltllcalton In tim corrcorrrrid 	Voavera' Service Carrier and atli 

Co rca r cOd 	a u pa c pact at II y 	hr 	a 	Tlrroo yonr8 .oxporlorrr.o Iii Ito corrcor rrorl 	outror-Spoclrrttfy t.o. D.M (Eririoci Ii roloctyt.... ._0Jrirtr rlofinllvo work no and whi 

recogirisEd leaching Insltluliorr alter 	specIality fIer Obtahrriir lIre firsl P.G. 	or equtvrrlonl: B. EXPERIENCE, NOl E I 	Th aupdrvlso IIió dny tb Iddjl 

ohlair,irrg the firct poet.graduatd degree 	Degree. NOTE : I &ii : Sorrio as in 11am • TO V, DItTIES, HO & ANY OilIER 	weavIng Secllon oI:.l(iO(Cö 

.qialilicelion. NOTE :1 TIre MedIcal 	No.3 nbovo NOTE: III:IIn Ira case of 	CONDITIONS Some as Ijr tern No. 3 	undertake doveIorrienit,witif 

r,inficnhIos ponnossod by br, cnrnrllrinlpa 	qnrattflcrUloji t. $tr'r.SprctçrttItoa(M.Ch/ . abovo. 	
I 	 r, 	 . 	(oduoIIon of now I 	rtUII 

should hnv, itiO rocogrrlhlOo (if tIm Modicnut 	tiM) nxrrrp in tro eeoc (II IiokIrrrr of D1,41 	II). (flaf.No.r. I /2S11/2005-Fl-I) EIGI II 	rtoniroollo arid .opor I 
Cn,rurrr.tt of trrdlru. NOIR II: In no tr rim tried 	M.Chr of fIve yams tIinrnlI;inn ,  tIm 	hmrtrlmnm,r 	ASSIS1AN1 	PI1OFESSOIIB 	(IF 	for:fninfn:nI dvIoo lu irnytflo 5JjjIf  
graduate iruorilcini nyirmlllleallormnr nwnmirtrrd 	utrountd trove ohlnhmrod M.t.).(Om.rmrorrrt 	CAI1OIOLOGY, MINISTRY OF IIRAI:f H & 	PrriPa1ftIOry nrnni Wflf1 UpF 
by liidlnnr lirrivom silica nrc connn:rnn nod, tiroy 	Mrmdtn;iumn)) or M.S.(Gannonnnt Smnmuniry) or no , FAMILY WELIrAI1EI DEPARI MEN 1 OF 	Intetnidlmrg use of Inrprovdd bPpflt 
miroruld ataun tImrnI Il tutIrcO Inn tIn) Schmonluntm; 	nrtrntvnnlonni rtlllnitftClrllnmmn n 	mr 'tn:rllnr:mm.I Imy 	IIEALTII. SI'ECIALIST 1 GIIAbR II 0F CI•fS 	dull I Innrrdtoolil pro 	cub 
to limo trrittreu Muirtlunnt Council Act, .tggli. 	thin rpdnl 	ornmntI Inn In rn)olmnnrnOrnrIunlIOmnni . 	(1 IiACIIINO St'ECIALBt.BUCADIIt!). 	I)iiIr InraftIdnil 5 ot 
ns.nr morn dod Iromrm Ito me to Intro. NO1U : III 	(iii Post grIrdnlnIc . lrOrtII a sam rntrrrrllom r.. Out of 011111 potr fie, 	at p 1 roaoNad f in 	I 9uomiFiro'IrdaItpnieInF)oc 
leaching osporicoce Ii airy other post duo 	NOTE: IV: to tire nsa ol1lmotmJor at D.M./ , ST oumi 2,IroaIa I1Qm (069r.VOd fan ouc 	4r ifptróV,IIftth 
ihu posts  of  Gommarnl Duly Mrsr.Iicnnl Otttrrnrl 	Mcli qusitlianiton o (  Itvcr'yaamo niurinitori, , coorltdntos, OUALIF.IdA'1ONS: ESSEN -  • QuggOst9fllOdIQI irià 
,MocJicol Otticor 	hatt not bo coinslriuunrl 	lIne period of Sorjtom iost graduate . TIAL : A.iDIJCATIbNAL:I) Seine ngtir • P9)'&Y difIIóJffIfl4flG 
for uhgtbflhly PUIPtiSO or lOnOnJilmiremlI 10 	mamti(t011l:yrOfldOlOd t1 11101 lust pal ml Itro . 	 kerr No.3 ml EQ (I)1ibo'ojIt) 	5I0r1rnt1Jld0 	.I tht 	i; 

ml 	 ' 
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I 	

3,! MAR 2OQ 

f(flof. No. V.1/i 15/200-I1-III) Two 
LECTUIREflf(LI5flAflY SCIENCE) IN 
GOVT. POITECIINIC FOIl WOMEN, 
CHAtdIlN, CIIANOIGAIIH ADMI. 
NISTIIATION. Out of lbs two posts, 0110 
post is rosorvod for Schodulod ii boo 
corrclidoføs. QIJALIFICATION : ESSEI4- 
TIAL Irsl Cla&s Moslor's Ooqroo lii 
I.lbrny '.Sctoirco horn a IOCOgI1IOOIJ 
lJIrtvOrirlI0'/lrrSllJliOrI UI oqulvnloiil. 
DUTIES: 'l'nrichlirçj Diplorirri cinsirija. Airy 
cOiror duties nooiçjirorl by cIa ailItcirt. Ito 
Cf or diçjarh. 

15. (11sf. No.F. Ill 79/200541-I11) TWO 
LECTURERS (IlISFOI1Y OF AR F) IN 'II 10 
(1OVOflNMENT COLLEGE OF AIII, 
CIIAN61GiRII. CIIANDIGAIIII AOMINI-
STRATION. Out of ilia two posls, I pool is 
toorvod for 013C candlclntor,, 
QIJALIFICATIONS: ESSENTIAL EDU-
CATIONAL I) Good ncridnoilc couI 
willr rI COOl 1359 11101 ko Or (III nr1iiivriltij ii 
rircl0 of U In ItO 7 101111 scale wilt I lelior 

qm-los 0, A, 0, C, 0, 0 flirt F at the MsIrtr'r, 
tlllIIIlJlcrViIfiiIIllttIitIyriAIi IrflhIlllIIftirIltIrl 

IIIIIO(lirlIIy or tilt (li/ilvIlfIllIt lI9(JtIIIl 1111111 II 
Itltltlfir IllIlvIlIrlIly, IXI 1 IAI'JAIIUFI 
unit GOOD ACAI.thMi( I CCLII IIY iriiii,iri 

lit irttI1;I OucoticI 1:1:1:15 WilIr lilly piir cont 
irIrrrks Ili UrocIu:llion Il(IcIt 30. II) Shoulti 
I OWl itlosrod 	ilia 	ollIjibilily tOrn (NET) 
liii lII:IIIII 01 i:o,rtliicicntl by III1 liilvriislly 
Itr;irrt: (ii)iirIrnrriori, Coinii:li ui Gcli IllIc 
and linclustritil Ilosorirctn or olnillor lOst 
occrodilod by tIio Urilvorsily Grants 
Coiii;rniosion. NOTE 1 NET. stroll toirrairi 
cOrntpiIrrOry t0(jrtfinitni iii for BIipOIillIrrI)lrI 
On l.ocltirar nr/i1rr fur i:niirIIiiIrIIn lnitVftrfj 
Iii I)cIrIrr1ô. I f1)lvrrvrrr, tin inii;irfIcloItrsnftii 
Ii:tvs CQtiIIifOlfl(f MIt lit IlOff101i by It 0  t:Inc. 

or lOon r.tiIruItiitI I 'lit) 110)015 In thu 
I 1111651 wily III ilia 1:is lI1t I lull siilr)iuclrt ll Iii 
1'' Itcrt.Ciirtliitu 	1 1)191 trill 	IxirluIf ,Iuul 1111111 
btI)Iliulllfj Jill 11)11 Nl:.i. tIXnllllfllillIr)I1, In 

9000, 0111:11 cnlu)dkl;ufuro frill to 01115111 PhI) 
Dcrjrao, they $hall hiva to pISS the NET 
t:snrlrllllaliofl, NOTE 2: Ilelrixolioiu of 5/0 
yi3J11l/) PIoVit1OIl tUrin 135 to EllA of Iho 

- 0 lIro I'fu.l) do0uiø hloldiurn 'lio 
1111511 lIWirtOtI IIm Mii'riiir's I)urqnnl_, IIIIr,I Iii 
l5'i:rnitioorlilur Itltlt.I'101F9:.'I:li iii hlnu,3' 
11.1111 :r:,bo 	liii lr,il.u, 	lois O,,i,II,l5.ti,I, 

1111.1 1 	'tuSh 	1,0 riiltoiibrif 110 ut'iilnilrrrtf if 
ES'S. Wtl(IIOVIII 11111 nf':lllfltft OysiOtn IS 
I otliuwnif. N OTIE : 4 : A ininwillon of 

ulinhinIl 015195 nIl Ilis Point Giricluinuto fovurl 
lroui 55 to 50% will be provided to 
CitIthIJIliltOO wIno flavo urirrirreul lIro ,lllurbor 
I ion:crarchr 	FIrtiOwSluj1) 	IErlrunhiuutuljon 
t:cstthnrcl,ril by 11n IJ(3(/(Slll OlIfy >111)1 to 

91111 WhnhIll il ia rruiniouiurri malks roifuiu oct 
10 flf roar for J.R.F. Esnnuiircrlkin  wa s 500/0 .  
DUrlES : Imprrrl tO0chiru 10 colloge 
nntnidontni. Assisting in doptlrl:iuorulrif 
mdi uiiuiislnallon, coimouhinney, -18.1) 001 vico 
0,10 irinilorlrils workstiopg/Slj,dlon,/lnbO 
lh000IOj)lrir)llVirlStilrClIOr) ItO : Govo,urrrroiut 
Coflocto of Art, Cl inilcIifjiitlr. 

it). (tint. No.F.1/21[n0003-R.v & V.1/245/ 
2005-l'l,V) TWO LECTUI1ERS )AflCII;10 
ECTIJI1(:) IN GOVT. PLOY'TECIINIC FOR 
WOMEN, ClIANDIGARII, CIOANOIGARII 
ADMINISTRATION. Oil of two posts. orro 
10:11 is r050rvunt Or ST 'Crinrhirinlrrr.. 
QUALIFICATIONS : ESSENTIAL 
IEt)UCA'I'IONAI_ : i) 11101 SifirnS t3ricliolor's 
I )r,uurnr Ili Arcirtinctiircr loon ii iii9iittrilr,rrrl 
I tlilvirl :11901 lr(ftIlV;lltlurl. 11)1 h011IttIltIflIl whIr 

Its Cutnlil of /trcftttumc'It,io. DO TIES 
rnnr:blhrrcf 'Dlphl)lllft 	CIrisoo, Any oIlIer 

bhuIiIilnn rlr.ttfInrlcI by 	Iii, Ifuif IlIlIltInlIt, I ill 
ti tinrnriiQurli, 

/. 	(Ref. 	No.F. I /29/2(105-R-vl) 
QUIt TEEN JUNIOI1 WORKS MANAGER 

IN ELIZCTRICAL(ELECTIIONICS) IN 
0IIUI4ANCE FACTORY BOARD, 
DEPARTMENT OF OEI'ENCIE I'IiODUC-
TION, MINISTI1Y OF DEFENCE. CIVILIAN 
IN DEFENCE SERVICES. 001 of Ioumloorr 
pools, Ihiso pools each are rosorvod br 
SC & 09(3 ctmncticlalrns and one pool is 
norvrrl br ST csnutlirtnitonm. OUALIFICA-

TIOl-tS: ESSENTIAL : EOIJCATIOTJAL' 
htrrrjmurn lit Curd i 01111:11 lrrrclhrrnrun iuuil/ 

1,1:1 rurottlfly or (hr IlhiVtrIItuul 1111111 II 

urt:upnrbr:ad Unlvarinity. DII TIES Di/Ins of 
lrrd,nn:n0oriflf nrlI,lrr). llr)iiuuiuI 10 wou 9 as 
it I bud of Sucfluru/hAlc,t lirrbriulu/Offir:o III II 

Group in thio 1morkaho/SochIo)r/0tIl'5o and 
Ilitly responsibló tot proper woikingiol lIro 
Group and report Id DlvIsldn& Otlicor. HO: 
Any of the Ordnnhce FcIouIe.4 Units and 
blood Quarters In Indl. - I r 

CANCELLATION 

)I°. i/f 2/2.003.R-v) Rocruhlir.,,nt to one 
(UI) post of JujiIo ScionlIflo 9lticor 
(Cllonilotry) rosorvod for I OOC 
cnrritiIritôn Iii lire Dlroctoralo oV Plant 
Protoctloti QuarnirIlnO & Sldrnqo, 
Mlrltstry of Agrlculluro, Dopnilnerit of 
AgrIculture & Co-OperatIon, GorrrI 
Central Service, Group ' Gnzatiori. (I tot, 
fib h30 Advb. No, 00, flour No.02 plubllfltirrul 
Ill lIre venous Iodlttg Nowsphpors/ 
Eulploylrrorrl News on 22-03-2003). 

lbs notified Or gonerel Iritomnratiori dial lIne 
I u)CbIllIurlOi)t lo lIre aIorontiJ post lims been 
cam ucoblod.  

NOTE: 

1. Crinmlidahoo one roquostod 10 apIrly fir 
blur lormal published Riong with IImI 
iuubvl,l iirroltIiifnt liutil ('4(31' wtIbri fr tin 

IlnurIlll/nnIoII lttr fl)l)tI)l)fll)(III I(itIlIfl, 	I lilly 
(1111 iilnn llllflt(I1IIIIIJ he (Ill IlIlollilIt ab5litIllIly 
11111 1111101111 of 	306111 and Ii I I l li lt ill fl rllIfl  
utlhlir;IlOcI bolow bolouo applyIng. I 

2 NATURE OF POST: All posts tioloruq to 
Goiuuo oh Coiulrel SorvtcoOscof,i 1)11 u,wlso 
IrI(Il ill,,, loll, - 	- 	1 -  '0 	-.InI, 

1) 	tunIs el S.Nos,i, 2, 11)12 15 8. 17 
1110 pOrtllaltont. 	-: 	

, , 
b) PosI ol S.Nos. 3, 4, 5,6,7, 6,9,10, 13, 

14 & 16 ire lerrnporaty.- ' 	1 
:l;lunv SCALE & CLASSIIICATIO1 ,J 
(IifJulullri fit luni:k€rt nI 11)0 bId (ll llrru liny 
nrcnlir luuulfi:aie till) IOII1I ,)lnIIIbuulimoIIfs 
OXl:llrlIilll, CCA 111111 I-lIlA rIb (till ilhllbbtlrlllil 
of thIn ni:cilo),  
Ii) 	lIrr,tiiltInt-:I','_i-tri?_IltI 	III, 

I 11350/-) Group 'A' Gnzot toil luui 1110 
post SI S.No. 13. 	1 

In) lb. 10000-325-1 5700/- + NPA (lIE, 
bin. 23 157/.) GrOIJI/A for lIuo 110515 nI 
C.i'loo. 3,'l, 5,6,7,11,96. 10. I 

c( 	1k. 18000-275.133500 ' )l.l. 	to: 
14(1411/:) Iitiuup'A CinIm-IrtIlill 	Irrr Ilm 
11115111 nih S.Intr)lr. 11, 12 11 IS. 

1) 	I nt, 7Itti0-?.f0.Il 111021lio I U)IhlIltl. 
I EIIIII_t-31ffl- I 3511(1 (wItlI 111111111 111111 of 
I ts.fitl(tIi) ) LIE. lltt. 41141)) (1101 111  'It' 
Onnicurtlocl ui lImo 106111 lit S_lIon;. 14 11 
In- 

o) 110.7450.225- 11500 (tE.tls.t 3074/-) 
(3io;;i '13' (3nrzotlomi for tlio pools lit 
S.Nlbs, 1 & 17. - 

l:ts.65030. I 0500 (lEGs. 114011/-) 
Group '0' (3azollod lam tIre post 11 
S.No,2, 

lACE LIMIT AS ON NORMAl,. CLOSING 
DATE Lo 27-10-2005 

o) Not oxcoonling 43  Y011is for llio 
11061 at S.No.13. -, 

b) Not oxceedirlg 50 years for SC P. 'Il) 
yrioiru Ion ODDlir ror,pocI:oI p0115 at 

'Inn  
I;) Not oxcoodlmign 'IS yaws (r Ilud posls 

at S.Nos, 3,4,6,7,6,9,10 

(l) Not oxcoodbng 35 years for ilia posh  at 
3.Norl,11, 12, 14, 1 0 & 10 

C1I)IWOOi) 21 lo 30 yOnu ii lot Illo 1)1)616 
ill $.Noo. 1 8. 17 

I) 	Not OXcOhiuJilig 30 yearn Id 	0 II 	111111 at 
S.No.2. 	- 	I 

N.B. 1 ha rrctn Ilirmit ObtowbI nWuirInI 1191 rut 
GNu. 13 is to1oaI ogo 1111111 mi OI1C 
caIllIInJlrIoiu. Time ago llnmtl shown iigtilimni 
oil olluor S.Nos, Jo riOl runt trgo lImIt ( )lxcOpl 
for S.No.5 where lIre ago for SC & 013C is 
cboar ly rliontf Oiled) and only In Ilioso u:nsos 
(1110 in olasiublo Icr SC arid sr Ciimirilrintns 
5110 ii years and lIpID 3 y011un loi OI)C 

dlindldribos In roapodt of 'vacflriclos 
reserved for thorn. Age Is also ielJixable 
Iorcomtalur oIl br calegonles AGE IS'J9LSO 
IIELAXABLE FORCENTRAL GOVT. 
SERVANTS,AS PER THE INS1flfJTIOtJS 
ISSIJIIO FlY GOVT. OF INDIA FROM lIME 
10 TIME, IJPTO FiVE yEAI9, I')iu rijui 
Sill icrrsolo:i nippllcabto 10 11111Cr ,nirlrIuiil lus, 
of nplillu:trr III ploasn 000 I OiOVlmI IlOras at 
lhuo tIrrlbrIIcnflOna to ' Ca)ldtrinl in lou 
t(Ilnbblilhiliiull Iry liolnr.l)iin r ' 

5. 1168.00 
urpecllicatly CI 

01PROBATIOI) TI)c, 
be orr')oIniècl  on prot.idtlon A"pall I,jld,' 

7. Th 
I<lngdorsr crhall ho rocognbsod' ed)r 
qclohbllcatlon only Wlrbn nhn)d,bh or 
1)01010 11.11.713. 111111 shall IIIt))by to I,ollr 
EO)l) 8. COOl)  nlro. - - 

INSTRUCTION AND ADDIIIOJAL 

INFORMATION TO CANDIDATES P011 
RECRUITMENT BY SELECTI9}'I 

l,CliIZENSIIIP: - 

A Cnlrdb(JoIo Itottd be oltlriir:. 

(a) a cillzen of 1111110, or 	n 

)b) a siib)ecl of Noprrt, or 	- 

(c) a uruihju,ct of Illiubami, on 	- 

(it) a T Iliolari r ntIItbOO who cAmil .nvor to 
ln,tia hlilcnuo mit JaplIary. 10132 wIbIr tho 
irIteillIOi) of -per urromiently set lUng fri in. 
dinuof 

(n) II 	IIIIhIIIII of IbbIlbItlI IlI)lJlhI whtt hort 
itbIdlIbIrill 1111111 h 1 afrlfmlrlbl, 1111)914, (11) 
1.0111111 or lEnlull AIrr.nui nrlllnlrUur( ir) 
I<oiryrl, Ulbnrlrrtru. urn UnbInd fleplIlillin 
ob lirrrznuila (bornuor by lirrçJarrylka e,nnI 
Zsrrzibor), Znir,bla, MebevI, Zolro, 
Eltrtoptri P.1111 Vloliinirr. 1: lIt - 

1)1 flinirl Vlrilubmilub wIlIl tile iIit'dilllnn of 
ponirrallorllly sal I hog lur IrrctI 

Provldod Ibrate catidbdolo be)ongbrlg 
to categorIes (b), (c), (d) find (e) abovo 
611011 be n pnnon In wIlson Invoi,n II 
CIII III Icuuto of lillllihitlly line bnon Isr,IIrlII 
by 1110 OuvIlul Ilibltbi) of IndIA, 

NO HE  : 11w Ir1b1utldrlIbOl) of a pnitclimintn Ill 
wlmorno 9551) if Clil Iihicnlo ol crIlgItilliby in tori:- 
Imnlnubli 91, IIltIV Itrr (:rllimnbmhof oil by fill (nnrlI. 

II IIiu:uIlrbIIl,liilIliIl liii rulliliblhbl. 
II, IlIli ciiulclii buulir may niso ho plOVtlnimlIl-

nbty dIpilInil Ituld niuI4tndI to 1110 I l00055IlI 9' Cull-
titicntla being In;n;IIod In his tavour by 11111 
Govoniimrielib of ii 11110. - 

AGE 1_IMI1 S : I Ibm) nlbur  Ilnilit lrmr 1110 1)0m1 
has Imill givoni Iii 1110 uuu.lvOilimiUibbIIllI. For 
u:niuhi,II, 11191 ,:IullI:Irn;oInhl:: lullulbfrnn;ilrtum bovnlli 
Ills I:iItIIIIuI,luis 1utrtni'lru liii 1111ob;111u IrihltuIluO 
Ilrrui Nir, S. 	 - 

MItIIMU M 	EDUbAfIoNnI. 
QUAI_II'ICA lIONS 	All uiiuplluni,tn 111111,1 
Ii,liil Ilium eruroiuli;II inlIulloIrroirlo of 	bull 
Ilor.I (11111 olluor COlilhil1011S sItpultuIolJ In 
1110 n,jvor I Isusuroril. TInny 010 odvinnocl to 
satirnly Ibininisolvns balorrs mpplyluig Ilmol 
tIm)' pOsSOSS at boast bbuo 0050IltIOl 
cll1aIiticrtIoiis lrIkJ town bum varIous p06k. 
No enquiry askIng for advIce as to 
eligibility will be orllortailuod. 	, 	- 

NOTE-I: The proncrlbOd 0000nllnl 
quallflcuullono are the Inhlulrnufli and the 
uruoro poasooslon of tIre sauna doog irot 
entItle cendldalog to bo celled for 
Intorvlow. - 	 I 
NOTE-Il: Whore the rrurnbor of 
nppllcalbonn rocolvod In rooponno to nn 
ndvorllnnniont In lArgo and It will not 
be ConvenIent or poonlblofor 1110 
Commlsalon to lntorvIóiA, - nIl"(hrs 
Candldotoe,tlro CoWuinlcIon' ol (heir 
dloorqllon 11109' rnnlrlct the flUItthflr of 
CnndIdnlo, to r) kotrutiollobib Ilinli by 
eny oi flare of flue lollowlng mothbdo 

(n) 01-i the luanbo of 0111101 qu'nhlibcallone 
and experIence higher thnh-tho 

- I11IRII1IUIT1 ' pro'dcrIUod I (j ,ii(ho 
nttvnrtlnollrnrrt; or ''' -r 	' 

(b) On thuo bnnbo of oxpoirloric4lil tire 
- - rohovent field; or  

(c) By counting exporiormco bforâ or 
oiler flue ncuiu,IOlf Ion of 9090rltInI 
qulnllflcnlionim: or , 

(d) By holding a ncrooullurg feet. , --

Tire co'ndldeto should, tirorofore, Jsuonllor; 
all tiro quolbflcatlormn and ox)erlönco Iii 
the relovont fIeld over nndbOvo ttmo 
ibiluibraurn quunllfloellorin o'hd 'nhoutlul 
allnslu rullou,IeWoalf contlhind cóhIoo hi tIre 
En, IlIlcoIna hi aluirport tIrn'roof.'"' ' I - 

4. APPLICATION FlEEt 	 1 

(") CaliiJIdirIos .illIIlll pay tlmo 
le - rarly II liOIlçJIb Cal ill al ( 1 uoivbp]Prli Fliur 
Oirnir bun III, 110/., 

-SO 
. oIlIly hIbfl!5IjICOp - od $b 41 , 11 1 

- OniPtOdinóffl'2oj4l)0bl 
. iuriumlori'o(' réocnIbed 1 PndIOñI) tl 

l)flY tIm 	idi 
, 

)o) Crrlrcllrlalon CIlir PiIIt1dOfl I a t 1 U . 	
I 'i 	-li ' I trrl:ulllliurulibh Pod 51111141 hI lila UOIlblll )fl,) 

illilu of hlrt, 50/4 bv table In ('load I'9 n  t1 
fIu:lin, all l)epau hunoritol Post OlIIdo4  
utiiwiu to olub-porul oltltno lovob),nbldfooji,  
I Ii irm ml u Pool 0 Iknnx hi II ObIgItUtIt 
thy 1111(1 uuI1Ix II n ilia 6 i)oC0ilI T)4)I 
bun Irrirlu050 fl ire r4pb!ctibou! o(qi4 
gol It cnr,cirIl'Icl by hiio 66J'1tuuir 	b 
Poal 011ino wilh IIit IJio stamp d' 
il bhirIlI (in hint ibd ItItpr5Imlbll ol 	II1C 
Iiotr nlliu,rp phuifiuubly Ovdrhbown on HIS  

i:ntb,,lr lori,i Ibcolt tnklrrg Cole lIla11 (110 I 
punSslorl nnusi be clear and rIIeibr)c 
91111 ilk i lia lrJImufIilktflfbQbu it hIll) 11(110 P,f bIb fl'i Ill uI tIIIl)lbm] (lIllIl 011)1) IA, 

, 4t) 	- 

Ill lullrbbIlflbutU 	jihiI5I llU IIIIIII  (3lilt1f, ' m;lub,lblll ltlitui) OIh lhrO prooulrbbuud .q_oq 
t')tbbr il Ill lIre I ibgbI Coupr!Irbnelorror (qr9t - - 

or (if Ilia lurdberi Arirberuoecjor 1  o,o ( 
I)rivni iirnonl of ,Irldl& $ feI)ce$itl1lWp 
it riimm I, no lilA (.000 11109' ho, 1 lie 0fJUIlit1 
lilCorIpi 	for 	riurtli 	IflfhiIlQhIt i;li,Jq 
nhlr:olrupe!ry OVOry apph(CndO!L 	

' 

(ci) 1110 tee 80111 tirrouglm Money O,rdot, 
rltnir Poslnb Obdorn, I3nrrk L1boII,Cr6$4d 
Cliuru.i,iuia, CIII 1011091 l'Iu,hUB 01111 
3IuuIblIhlln will 1101 be crt:coplacl by ()lO pdlt) 

lIrlmtl,lilIr fu ld 11111:11 I1IIIIIIUaIIObIQ  Will  4t 
Iuriuilr;iJ us wIlirulIt lao uurriJ wil be SUIIIIIIO(J)y 
II bubl;tIrl I. 	, 	

- 	 l' 
II) 11111 1,19,1111 of lhlrIibfrnhrbiuulr Iuuuu tIll nolac. 
lioll 11111111111 Irllvottlaerrruirlt will lie nlbowód 

.111119' WI iOU orutcui:tbobr Is cam coIled 0111) In 
no rhIbtlSl case,  

(il) Al 5bicIiomis I lot lur.corripnniod by th 
11111 lluuISuliihOi.t foe will 111)1 tin COltfutdhJfOd 
ill II IlbIlIuriIflrlby rejoclouh. No IrIb,rnrintttntboIl 
nhul,lbrn;I itticir rri(rrb:bln,iI will liii tllIiOrIflbflod, 
hi. CONCESSIONS & I1ELAXA1 10115  1 10 

In 111(101 nç)4 1111111 lit Orion ol I!il.flhiIC 
r.lbCnII 11111 011(1 COIIIIIIIIu olrtInul t')fiIcør 
u:Iiiuiluug ECO8/SSCOa unroll be curl arced by 
1110 lnuuglh MItIlapy ServIce liucuoneod by 
IIru -eo years eubjoct to lIla coludbtlone ttiht 
our tlrose closIng date of tecolpt of appll-
cathorus (I) lire corrltnunuis 'Sorvbco rrrdom - d 
liu 11111 Arrrltrd Ffircos by air Ex-8oIvlefl 
Is not lass than six morrhtrU allUr 

011161I8H 

and (ii) 11101 limo rosuttoril ago alter 'dddtic 
frmg us perIod of service inoiru hId ñdUi! 
aIJI) ulm,os non oxcood lila proacrIboddó 
1111111 by fliole than 3 ynorn '11' I 

Tills rOtnIXnIlOhl Is also nvnllhulmla h EOa/ 
SSCOmm who have CoIlrpboIor-h llrf )f4f 

- Iroriort of nsIgc)InoI1b of fivO 
MIIInry Sorv)o 'and wIborto h1eñl1JJthfl, 
IllS lIluoll u)rc)onr!ort boyolbd 13 	- 

91051119 clehó abud bIt wh000 ChdI lii, tIh1 	- 

ol Dotomucn,Isuo crIitlnid I( 111111 liJI( 
in roboosod wbltmbn 3'molllh -(h bd 1 1Ii6IrJfl 

flaIr) Ilia dalOb 'ofbroobitj( lI., re ,tw il 
19 1 1 IObIIllrlOIl(urll,tdl olellipilØ 
I bun snh,dldn

:

lr)a 
Iliuibar Ibis pare ehiould Iodub6 n tI  
mu 	

JJll!I 
iC ri 	 U1b 

1110111 bill dOtiIiTild iIit )ic 
uoi 0 lEd 	Ji'o'r 	1J I 
orrnbhr0ul u 'o4 ) lIe 'r &t)pbOyrIIfl J91Jd Coiillnt Govt. in biv 1 6i oc( pdrTj{j) 
Ilib boiiofll 01 hgo,roIxcui'Io,I a 	III4I 	- 

iir Ek-Sofvlcornen Ia 600)JrlIMU 	I 
oll'it 'loynior it ,bul Ony iIbgimoIt 'pIiI6Y,i 
i,rrilnu Ilio Coirirci) Goyl. I loWàv -, UbjI W 
rltclalrrs wIll crol be ebIgIblo f 	hip thbJI 
uar,Oivcultoni, II any for 
GuI ilual Govt. Job) l -'1 -' 

T it Rq , jjt 
(tuj hu) order to quotll" for 1116 obno)l4j 
uuhirior In) c-Iliovd, cArruJhJflle copbèp1 
oh 'in Id lOIWIli dl WIIII II toPt upp)foo()obq I InuhilirlI 01111108 (ml 'cqillhIcoloo 11dI fl1y( cj 
bourur 101098011 flaIl) Ire Do o?mcdiF'p 
liiOoliIll5f(lQ :gn0  
Irlbhurcll)buIuhO , 	p'll hoaIa'ØijQJ 
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. in&houkj 	I)OCly the pôiiod of service 
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the 	'nÜi 	a AfIidvII 

full 

WON 

in ho Dofoce Forces :- 
For Fx-Sorviconn 	Cornmi8sionoJ and 

Of divorced Wórnenlhàt hey ho 
rnnrrlod&Ince, 	:,, 

.. ' (Iv) (á)ho cornpetoJ 	pcoIDn 
OJ;c UcIU(IIflç ICOofS$COn 	A coiIIlI• (I) Thó roInxIon ! 	oço 	ltiIt of 5 Uitwt rOnoti LVI) A 
CtOlfl Iho poncIo(l 	)rOIOIJII 	1I()II 	(ho OfltO ohnhl boedininniblo to nI pornonó • 	nrvIco CoinnIoi 4 DHoIp'r IloUco Ion bIn 

Jo JlldOIII(),lk)iO(I 	flt,tlI()ilIlOfl 	, wholrnd odInnrIIy I)oôndounoIIod Ii Hue 8hohjnhan flood,Now boHI4 I 0 000 on çjlhlotor ojiok;Iu,i6ht 
(I). 	In c4ZO Of Coininlcoionnd OIIicoi s In. SIoI 	of 	M. 	• . 

	

. 	. 
The 

or boforo the 27.iO.20ö5.5 1 1 , hoelo at proOr1l)fld nhdb 
. CItI(liflç tECO/SSCOs . persons cI&mlng relexatlop under his (b) in inepot of 	IkntIn 	c&vod only Fllnoee) hen 	o eubniti nfl 

I4fly ,. 	I)i1foInIn 	uf 	'iti '4vIfl'I B' II)t)flI C 	should 	I1 1 0d1 	C fill iIIeIo to by pnnt (17y pcint/epond pooh Ioin U in cii . (it fl 	(JICt 	ØtItIC4In Iid 
. 	v14 	1, Aiiiiy, 	Oui 	Nw I )IiI II114d 	ii 	. 	i 	I(fl 	lOOt 	In dlteloe tooIUIil 	In 	Aencin 	Mocjl liIny:i, tI 1 fl 1 /MfldIflI OIItOI of thfl Obu 

Nevy :- 	I)iivIcunIn ()I P(iiuoiiiiui Sni- 
fire SniIJ 	 10 	10KJ 	Il AitàncuI PUICI(1014, Mizoroin, MnnII , ut... jIoepItnI/MndcnI t)oord lii the p 

vicns, 'Juvc4l I-I. O s. Now Doll If 
Jaiva(y, i000 to 3 I ci Docombor, 	1 989 NngnInicI, 1II)urn, SlkkIm, Jhnimu & Koch- totiti. (OiIInnt to he trodueod hi  

Air Frco :- DirocoinIo of I'orr,0000f Sor- 
frOii 	liro DIsIiIct Megistrelo wlIhIn wi oso 
Juilsolicilon they had ordInorII 	resided or 

Lahnul i!1cl Spifi district and Pnnçjl stit 
dlvi&014 ot Cfininbn Distrfc 	at I-Ilii,nclinl 

DI IntOrviow). 

1 lie cnndldnfoe cfnIitp lao Col vicris, Air I-f. Or 	Now OoIfiI roll] oiiy othar nuihoilty dos101infod In this Pradosh, A&N Islands or Lekrlrndwoop or,  lunar 	tIrn 	porn 	ohould • pr (II) 	III crso of Jc;o/()ns and 	n(ILIIvnlur  ti hal off by tire (3overii,rioirf of Jnn1rnu and nl)I()nd 	ho 	eel doto for iocohIt of nf)pllrn- cop ificrito lii proeci hod 	rotoj of Uiu Navy uinf Air i-owes : Rn8hIIIlr. 1fii 	rpinxniion droll 	oInnhIl in fo O-1 1-2005,Thn bó,iolil of ox- will be euppilod to thbnId 
Auny :• 	l ) y 	vi1Iiouu 	I ll)l1I1OfllflI lorco LJPIO  31.12.2005. LO4uJfld limo will ho ovnlloblo only lii in- liro Co,ri,nIeeioi. • 

I incuid OlIico. 	• (11) Ago reinenllon 01 c ynni e In nllowod ephol of eppilcotlo, fl rhoflivofi by 	v nf/ (vll 	A tuti vlidnlo WI 0 ufIj 1Q 
l'lflvy : 	livrii 	I locoi ' fr, 	l3oiiil ny (101111 1 1) yorun lot 8cc/S lu nor Ii ynn,n for opood 11onl It en II 0 el)ovo inlloi ui I ni . ol II in Ott ret bnokwnrd bd 
Air 	r>:cu 	Air 	cr:o I loc0tlr, Now I )oiI 1 01:1Cc lu (OCIJOCI of fin 	ODIn I(InOIVO(J for 0fl111ll1(41I0. 	In 	ho 	cflno 	of 	fll)l4llCIili(114C f 	outnnit 	14 0U1)1)OIt ht 	tilo 	IIj 
(c) AGE FIC-LAXA1ION lOfl CENTIfAL 

tiloiti) 	to 	blind, 	donl-iniilo 	nod Iocolvo(J by l;n4ul or lliioigh couiinr r.or- l4,nloJ copy of a cotiIilcolO in 
GOVEIfNMENT EMPLOyEES :1 fin I,por 
uUolinhl is 	for 

01 llropaodicolly lU4 IUJiCfuii)I)d 	04 Sol 0 br 
appolnlniorrl to Group A and Group 	13 

vico, hui mlii of oclondod fkiie will 	ml ho 
availnhl 	rogritciless of ifie pinro of ronl- 

eci Ibeci lotin losund by the co 
eilfrlly epoclilod by lt%'o 	DVI, IOII.'XflI)14) 	Corirnl GovI. Sw- 

vrriiW (lf)lO U, ynn C on ,or lirIf UClloir hrtr oci 
posi/aorvlca. TIre 	)oIeons cliiliniiç 	nçjo dolico of 	ho epIlicont. O.M. fo. 	tOO I 2/2/93.ttt. (S 

by 	ho Govl. of l,itilri how Ilirrolo tliiw. 	( I 0 
OlOxnliorr Ui vlor this ci 11)-pc; 0 rl rould lrro duel 	

n ccuilllcelo lroll1 Ilia 000ipulool no- 
C4dIdnln who nn clnlI1li4Q Ii 4) I (41 14111 P2. 10.03. 	CoI1dlcjnlne boy pç 

ynni c for porsoos I olo1lgi 	J lo Sd 	och mci 
Cn!los/ScfwdIIIo(f 1iifro urvl U yon: 	for 

il;o Ily of Govl. lfoepilnf/Mndlcnl 1)0(41 (J lii 
of ocloirdod limo clioiild cfonily livllcnlo lii 

flOf14I do eftoet duly outtIou4ticutort by 
ohlfJlIlrtl Cfnllllonlne at 	Ilia 	t!rn 
vlow. 

l)OisOnr l)00u1Uirii to Oliioi 	Onckwniti 
cUl)pOIl of 	llrol, 	c101iiiC. 	lo roy uoo, 	1110 
OPI)OlIllItIOIll of 	Ifroon 	cairdklrfi 	will 	ho 

ttielr 6I1J14111U10 . Ilto nanto of ilia 	)rulll;lIltIr NOTE : I : OflIGINAL. CEflTI 
Clnrccor fir 	onpuol of 11w l)fflR 	}n;vni lo Ilieli 	holiij In 	iiviilciiliy lit io 

nror 	or ioçiloii (e.g. Anniii, MollflnhIlyn, woi tji 	t Witil 
or 	Ilv4iiI) 	it, 	t:.4 , HlIucfl 	with 	1110 	lIIfl4I:O. 

il()I W (u oul' 	, i;i iOn 	I y If n Govl 	of fiiclln . 	. 
jiiciiirtio 	willi 	Ilie 	(4l1111(l141(it3 	(II 	IIIfuii(;Ill 

JAK i.hr.) 114)111 W114110 1111.y lifavO iIU 43lOeI 1111111 
fll)l4li(;441i011. 	lii 01404) they loll to 	1n tn, 	Ilia 

l'IICA'f 1011. 1 Ittf 	miouLij i 
DUCED ATI titi ME OP INTO 

A criorfiifalo 	:iil1lnç 	lo 	boloirci In 	ho 
iifr4oC$ tie piosci Ibod by II o Govoonotiol 
br onch individunl Gi oup A' (Ilirl G our, '3 

bonolif ol oxlelidod time will not be tiilowed 
to II • Condldofo 	ehould nob 	1h 

cblogôry of Coi1lrnl Govnrnrnorii noivriill 
r4OrJ 	liitj 	0(kiUil 	flJ0 	ninColloir (rndoi 

1)0010 10 bo liliod by Dlrocl [loch. Iy Suloc- 
1101).' NOlE 	i 	Collidolon nhoiid cinnily 	roi 

tinfo of birlfu no rocortind In iI 
Irifloi, 	itidhir 	bcucI)t 	• 

flriciwi it r,l rri jkf 	olcO n Ci Illionlo ba I I 
•• 	• 	, 

tow io APPLY i 
that lho Coi,iinienion will in no niieo lin in. 
el)oIIuil)lo for I on-IocOlp 	ol Iholr npf)llco. 

Co' iiidnth 	r 	,i hquInIIi( 	rH 
ri/irflr Eiripinyor on 	ff0 ollico loffo,ironcf 
10 11w oiled Ilcil lio/siro was a Conlrl Govt. 

Condidotos wusl apply in tho Appiico. 
Format 

lion or any doley in tecoipt Ihoroot on any 
f 	dfó 	biai 	l 

be accopiod b) t 
Il 

Servanl as  on closiog date of Advorlio- 
Ifro nonflor 	pol of ........No. concliclelo 

piibiished In theErnployinent 
Nows aioiigwilh IlitO advortieornonf. Con- 

account whatsoevor. 	No appJicnllon ro- 
coived óllur Ifio proscribed Iastdoto will 

euIJ8eqlont rOUi ,!prIto 

wll 	a(,cor1fn(i fll0 Inb4 muon under Ibm 
didolo 	ebroad mey eppfy on pielri pnpor 	• 
bul Ilie for not ofiould be 	II oxecily 	ro onnie 

10 nnlnulelnod 	indor ey1cIrcutiiolnnco n fO ooploo O 
l)nIn, 	rl(ti0r3 	ln/ulm locir.nr. 	ff41) 	tOqtIi- and all 11w Into opplicotlons 1wIil be coin- bent with 	IIO npplicoiioi 
site Coi tificn ninnjwiii 	hic/iror flf)i)llCL- 

• 	
no l)tJl)ilehOd In Ifie Cdvthfleornont. Appli- moilly rojoctod. Thoy ,elforJId,. therefore, bo.rojectocl ond nooppI. 

.ilon for 	OCrIIUn800l 10 q f)oef. 	. 
(cf).Ad 	fllfl.AXATION f:on MERIIOflf- 

cofions on formola oil or Ihan lha one mdi- • 	O4lo(j iii fll 	feoio of tnri>loyinotil Now 
0 00 uro thu I ftiolr, 0 ppllootlon n to n ci 
Coiii;iikekjtin oflico On or botoro 	ho inn- 

, 	njnclfoi 	will bó . otfnrfalrtadii 
U. ACTIOt 	A 

ous SfOl1 T S PEflSONS 	Iho iuinx:tkvi 
will 1191 bponlolnijiod,,1fio cunclitloipo 
(Il oril ilio lori,ir 	n1j ,iIijoji dIvan 

iiuiy 
i;ijfrlg 	• . 

ecilboci Ieolthif. 	cs; j 	rl 
. NOTE : It : Csidldnlo 	con nico (Inhivor 

FOUND qI,JiLT,9!,  MtSCOjbt 
'In t!ppor ncio lifl1il 	1)10 0 	I)10Xi,41t,:,r Of 5 

I 0 	for 	boloncjin ynnil 	yo;ir 	i)ornoflc 	 fo 
odvo,Ilrromoiit 	11d Utilize It in orlInoiPorrn 	. . ttiofr 	a )pIioation 	• pe reonolfy -at 	the . . 

I 	. 	......... 

	

Cei 	lCtoo OfO W rHJ IflUl 

SC/S I 	Golontlinilicts nirl II ynn tr for lint. 
nlroukf 	ho 	filiod 	In 	wilh 	i)1Iil-f)0111l 	1)041 	(b CofllIIlinolor1a C0tJ141or nf)cIinet prOper i o- Woi iutrlbl 	ini,  

OO5 	t)Ol)I4fiII} 	to 	Olhor 	l)nr.luuul 
Cinoc 

l' ovoid npronuilnU of 11114). II 	oo,t ho II ny 
rnil pot INC. fosiii lypod unruly orr while 

col,l 	1 f in Co'nrnlnriion will not be lOOf)0lI- 
flil,io for 	ho nf)pilooli000doilvorocl In n;iy 

oily atoll 	10011i 
fllflnt 	• 	(P 	.flio 	o 

for 
In 	'l 0 	of 	oln r(worvod br 

lirou) 	inny 	l)( 	nliowod 	lo 	mci ilorioiirr 
lJorlcwooIr/spols)os4 	0 11w ibid of 

pnior of FOOLSCAP SIZE (21 cow x 30 
cub) in doublà epecoon oiio nkln of lI4pbr 

ollior funcllonaiy of lliO CorTubl8oIon, 
NOl 	: HI : Appflcoflons rocoivad tfIIoIIaf1 

Cniidldnibq oro 
l ,..  eiioud Ii 	io onq, 

Ginos/Spori 	ocognisod by 1110 Govern- 
only end liii up Ilie columne iii Ifralr own 
fiend, There i 	no objection 0 	nndidolos 

Courieu; or courior servicos of coy fypo 
otfiorjle ian)por wI$ 	hfly,rp 
d0cufhflf or lie ntIoted(prjtl 

rflonl for such p(irpOSO provided boy sd- 
Isly bllolirorcorrliiiojr 

Lsirg a prinlod Apllcnlloii roir, if 	vcill 
be Ironfad 	havIn6 shall 	 as 	boon rocoivod 
lAND at tho Cornrnision's Countar, 

eiitnhtfad 
proscilbodbyGov. ebb 	from privelo ooncloc. Tfioy should . 

Ornrnonl irorrt ii;iio 10 thue. Tfio poisons Onetire ioivovo, fftht 	is lot ninle is oxncfiy 
• Not by 11w post. 	\t 	I 	' nrii lnnccuoy or oify.dIocIn 

C101nhinil 	Ji) 	oluxatloir Udor fhi 	cub- tf 	norne ne publleliöd by llro douninieclon NOTE 	tV 	Tho Concoseloflof oeinndnd l)01w0011 Iwo or..moro, 	OIio pnra should ir'(xlico 	4 corlificalo lssiioi in iholr ndvorll&oiiiorij. if nny wtvrj onlrion closing dnfO In 	oef)ocf of 	ho enlito Side 
. 	

t . t fioi r a I I ootod/co ri lifo 	po by ho cou:o 	iiho,iy lo ho )rOlOI nfl era nindd by 	lid cnildicinlon iii II nir nppll- of J&K will roniniii in forco upto ho otuf of npIn11nI io,i 	rOfJtI1diIlg tto dIe 

I 

rionci Il,nI vI 	li Vdif hu 	etJi?iIliO (. 1  U) 	rio- rntinii loon on OCcotinI of 	r1ilkon iii ff10 Iho Coioiidiir yner, 2.005. • ClI,1Ii4l 	he 	ci hunif ott, I 	4 ii(jlll(l:J 	Ill 	lIolIrulIl 	by 	ilin 	C()llllllifltl1011. çl(loiillna 	01 	iti 	l)ll4ll!Oç 	l 	1l)I)ilr4fi()ll v) 	'(slllllllilili,r1 	040 	ro(tioefd 	to 	llll$,O 	. A cnldi(11110 who e or ICe bool 

I 

'i ICier i 	10 Ul)wr Oçjo limit hr IOl)OCi of forms by prlvelo ngeircloi 	ifulir npi,licn- 110l11)0dfl10W0r(iCifECRUiTMENTIY SE- by ilia Cominfeolon to bo,di3IU Ii run:, Ol1li)i()YOOS of 	ho GovorIlIlloni ol tion 	stroll be rojocted nrcl II 	Cornrnl- LECI ION" on Ilie lop of tho Envelope wliilo itelnlng , ujitt, bt 	19 011111111 dlCi10lçJud owing lo Conslittiilonoi nion will not be rosponsiblo for hIlcll bloc- 600dilig tim Applicailon F0Fln, 	' dofuiO b 	hSy Moto ClllIllg0r 	ri 	fOIl 	cOtJilliy. 	For oliloir,, 	nile 
1111111 	will 	f)ij 	li icily 	1111 	(II 0(1 	II) 	II l(IV0 	I 0X 

lion, No ropro0onfnflbn nOriirr.f hi:cfi rojoc -  
fbi I will bn nnloifnii 0(1. 

7. CEI11IFICATTO BE AT1ACIIEI) 
Ill) 

 

Onhiciftifuloll fltlOtaId iioio flint iiioy eil(,tllIt 
C01)iioIllrl 	li CIH Illlll cnn, 	n,&i 11) 	10 	CIltro 
10 rrjinxcd 	oyoiid n iliiiilol 111100 ycaie. 

Applcalloii liliàd In oh 1116 foriiiht ll3ncl for 
previiii& 	rocruifmont 	o 	âorno 	oIlier 

tittach vlth thoirnppticnliáne nftonfoi/ 
coffCortiilodcopl060tthofolfowi,igdocu- 

i I 	fràurlt1 	flinpo 
florooti, or1 Iij 	 ii  

iul.AcJu-lol000tfonrorwldowo,uivorced adveriisónjonwili npf to conriborod. The monte: 	. 	 ..... - 	 ' 	. 	 II 	I 	. 
(lv) 	oubrnittln 	iebricetod,dbadr 

Women and Woolen tidiclnhly Depolotod cortdidoioehul'd note IIIAI Appiictt(ion (1) ,mritriculol lo rAr 4 i,1 V4I 6A j'tbfflionie 
I 	(lOOUmoflifl wittehi htIIi 

front tholr flrrulrnrnlo 	' F0tlll,fWtI 	;NOTr j ito. 	nripjrllöri 	by 	. 'lh'upp6t 61 their 	MeihM1?br'tru'o. 	
,, I 	lPOtOd'Wlthl or 

1110 	l'lll 	11) 	(i0 	1111111 	ri 	I (II 110111)11) 	''p 	to 	ho 
Iiç)0 of 35 	lImb 	40 	for 

Cornr s0lofl'a 011ico. 
I 	I 	

. Ceirdldoiotr 	 fo 
(II) t)etlIrli 01 t)Iptoirrcr C 	jllflito or crlf or 

)v) 
rdt or idih 

': y000) 	 yarns 	roll- 
fioro 	of 	Scitorlijiod 	Crifo/SchdtiirJ 

,whnloi 	ripy for 111010 I 
1111)11 1)110 tiost Choufd cu)nnil onpoinle lip, 

Corfillrinfos lit rrrrfnport of ilIàI6thJontiorbnl ,itte fbI nhf Ion, a 
ii bps nirri 	If 110 311 yarns for irtrirrit,orrr, be- 
longing In 	fili b,')Ihllir [ttlllirWflrd Clnarnrto 

plicOhion accoflIPlnlOt by 	lw 'ar oocrihoiJ 
foe for dach pool. 

qiiriliticeliorra; 
(Ill) If lfio qUohIfIrlohlorl poroonaod by Ih 

lvii 
' lnrpropor bICRO Id àoh âI 

Inspect (Ii lli 	1)01)11) cosorvni.l 	or Ifrorril lou Cnc:rriktrileo ala rontilastorl lontlnci; wltfr 
r.nirrJictirho 	ri oqiilvoloril 	ti on If 	huh Or- 
i 	(wIth 	uiuurihor reid dntó) u1icjdr which 	It 

tbit or 	runcJidef im) o loF tl 
Widows, cluvorcod Woirron mid Worrioir 
Judici, liy separated horn 	their Husbands 

tire application a solf-ddrosor 	posl GRId 
bearing total postage worth 2.00 ellixed 

has  been  s 	treated must be Indicated: 
or .  . 	

I - 
(vii) 	using unfaIr 

v,'iio bIll) 	lob iolrrrnri iod, l'lro liar cons drum- 
tIp 	flt101rml1rl1flhior1 

fhoreon. Thoy should indicafo In 	Iris card 
1110 Adv'oritsoriioril No. and item No., t'Jnrrrn 

Certificate(s) 	from ,tflI,f1aed(s) 	of 
Or gunlnhioit()/Dopoi fmohrf(e) for fib 	OIl -  

.  
1101,101 	lliirm 	rifr-1rrir II 

'Illollid 	b)IllIlIIl,lI 	Ill) 	lm'milovviim11 	(fi)i)Illljc)li- 
Ci 	Ira 1)001 nppllod for, -i fir) rltll)litl(riloilfl  will Itro OXfuliIlOilrlll Cliululori, ckunlly lllilultiliil- 

(vi) w;lf Iiqj 	Iii oInvtit 	uirntto13j 
Ot)hIcOhrfl lhlIlpitrugO ot 	sPju 

brrry 	OViCliIclCrl 	
. . 

liii tuClIllOwlr)higOd by the Coiiilrrirrioli h>y 11111 	flu, .d, 	tttrrrr 	of 	(uiiiployttrourt 	(drib, 
. chef for, lit tIm 	rncilpt(n), 

lii 	lit (10111) 	itI VVirhmw . 	1)0(1111 	COI bIIbi;ntO 	of  
ictirlrrling 	If tie 	cnrd 	to 	tho 	elddl(ltl.trrbl) 	irlbor 
lrl(ticurhirlhl 	Ito 	I'loglslrollon 	No. 	irliobbod 	to  

moult, 	1 	your) 	lirdlcaliurg 	lfrn 	brislc 
riiit coflsolfdrui CII f)tb'f. 	l'tie 	Coil lllrrrlho(rr )  1101 	riilotiäfurvliig 	Iii 	)iuuy 

urn 	lrIi!rblIrmmll 	lo1jtmbbim 	wIll 	lie 	Abbi(tmivll fur 	colldimhruto. 	CrilidluJole 	uciniy 	lrrlo 	llrrit rnfroiilif elan uriomitloit 	lie runfure of u.tirltns lii 	lIre oxouiiti,rullojt tmii,'ôt) 
1111,1 	rilia 	lm:ur 	liii 	rauclrriiiniil 	nimu:r,. rio rrurfitihurbe aclniiowloiictirluranb Oilier 	tllldll trolfl.ubuicnd/rrafre,Iruuroo 	olitnhllobi 	ii 	fin lx) 	ni neruIng Or 	rioIfbfJ bndJy 
Ill Ill CII)))) (It lliVII)C0(t Wuirnor (id Woirar 
itididInily 5011)11 irbOd 11011111 air Itusbiur IIJ'J, 

Ibis catch will be norrt to ltinri. 
it I) COildidOfO dooe not r0coIvr this post 

pont)e) wIth 	durumflorr(a). I 	. 	 ' 

io 
11rd afuli. orur$iloyoi 	by ti?q 
o1or 	for. tfro COHdL1O 	Pt (v)-4'curridliinte who clolrrne 	belong to  

p cortlliod copy of lfro'judcjrnriarnddocnoe crocI wilt rio a fortnight froiui ilia 101 data for 1I 	Ito Cohtos or Scfroct- (xl) 	Brin&ng mobile 	hodCo 
of Ilia oppropriabo Count to prove Ifro Itict rocoipt of appticatlone, he ohrould make run 

1fr0dubod 
m sl' 4'ribmit; ti oupport of ' 	 Ofltiqfl dovtce 	n-1h 

of divorco oi 	Ilta 	bididitil sopanllonr, 	no orquiry Iroitu if ro Cditnirnlairr hr will 1119 by t 	 0 cortitl' 

- 	 ,................. 
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- cT- 
(xii) ahI'Ulnptlnq to commit or, as the 

caee may ho, abet hog the Corn-
niion of a I or any of itie act 

*  ociliact in the torocioiiici clauxa 
may, lit addi ion to rondori nçj Iii in-
aol tlhorr.oi t labia to crini 11101 pros-
o(Wtlon be liable 

(a) 	tobi disllualitiod by the COIllillill- 

ion train noloction tar wliicti liii, 
also la c:iiiiliilnio, cud/or 

(ii) 	to ho (11111(01 oil oilhr fillriti:iiiniiliy 
or for it npecifind pci hid :- 

(I) 	byilue Colillluitr,iolu iiouui ally lii)- 
nruuiuirilion or Cotochlon hold by 
thICITI. 

(ii) 	by tim CollIrat Govcruliuleflt troiuu 
any ciliployiuiiii( iiiuilor tIloIn, 111111 

(c) 	ii hi/r,irn is airoady hi utorvlco on. 
<icr Goveriliuluillt to disciplinary tic- 
tlail tinder tIm epproprlalo f uloc. 

u. 0Th-ICR iNtOflMflTl0N/lNSTrtuc. 
TIONS: 

(I) All ;niiiJiliitoi, whiitlluiii Iii (ltviiiiiiiiiiil 
ttiiuvl:ti ar lii (_'lvilllilulll timiviil ljnliia-
hilal or oilier n1milar ttli:uiduiii101iT at in 
iitIV(iio ((itlpioyililT;lt (liOiiill attlitilil ilioir 
liiiIiCiItl()l(S iliioc:I to Ilia (_altiflhi5)itI%. Ii 
illy cliOijIti:thit liV/11I lihi nliplicalioll 

through Ills onipioyor, ho Sluouid enema 
that it ronchak the UPSC by Ilin  closing 
(lriln olhiuu wino, it In likely In liii ojiucliid 
DVIII) 1111110(1 been Ciibi)lihiod In Ilia nih. 
player 1)01010 lIla closing dale. 
Pororus eli andy hi CThvoruuiuirial CIII vice 
WI iuili ilIr in pflihhlflhlflill or iOhhipoiniy (111. 
piutilty or 00 walk chturiioil olliiciynne 
olhirur 111011 chiduitnI Or chilly uflll)d olililloy-
lilT too liowovor, icquirod In silimilt Ii 

(.lili;ltcilltir,it 1111)1 they litivii ili101itloll iii 
wriling iltoir i-fOnd of 011ica/Dopat 11110111 

that they have nppiiod for die rioloction. 
1110 data for dotot mining the oligibilily 
of all candidatos In evory respect shalt 
ho ff10 normal closing data proscribed 
for rocoipt ( applications viz. 
27.10.2005. 

(h) (II). Ally Cl tango of ecklross givon In 
11 1 0 tlpplicalioll iOrun should oh once be 
COIllIlluflicatOd to ilio SocrnI I y  Ut ion 
Pubhc Solvico CniuiiisIott clam ly hidi-
tinllilti 1110 Advl. No,, 110111 No,, Naiiio of 
lull Pool, .iJi'iiC 11111ololloo kill. iiiiii 
OilitlliiItlIO'(l i -iOiiiltIi 1111(01. 
(It) Cniudidttian are I ili.11tOT1011 10 III 111111.11) 

for 1110 lodIrchoiu of COtllilittiiICOiiOiiS to 
II air now bcictross, if iioi;its:;a ry. il 0 
IJI 'CC tnai<o ovoiy ujllotl to ItihtU t.:t;oiitil 

of cluallgox in candldate8 addross but 
• 	I 	i'': 	It 

p105001 át-indMaws olpioct 
Clii 11101 	ncr.npt any ronpolinit)iI(ty  ill the poll ii, 	(un 	nnttto, 	ili 	I)O 	not 
Ihitilit),. Olutou Inlor 00,. 	I 

?' 	1 
(Ill) Ctu:ohldalos 	noel, if roquod, OthitIld )v) 1110 SuinInôn(n 	ôicnqd 
at nitch j)irihO1 -tlh may bo iiod by 11w IoivtOw Convoy noofluronci 
CllIliI,llCeiotl 101 0 pOrluolial (ntrviow. •f tin iliuutll lay will, Ito notä1dii 
Coiuurulnslnn do not tlolrnytlifrttovolllnii oidoio 1i 	ilóbIod 
o 	oil mr 	iCi)oil000 	of 	oniiuJliltttih 	01110- xi imi h' (i lb 	vnrnmohtti 
111)111)11 	or Idiot vlow. it icy, hoa01, tiOli- 

I ,  
(VI) Ciuuudido(os outlet 6o in 

triluttiru fowaruje hhiono oxperusoui at ii into Iioalilu. 	They must, If note 
COIl Osliolilltig  to Ilia ounoi.iliI ol Ilia Ccc paledt to ulldorgo ouch nic 
and Class Mali Railway tars by flue r.iuort- nation and ontlsty ouoti,mO 
not routo in hue place of hrliouviow haul 
the tutuilway Sf011011 noarent lo flue nor- 

Ily nut Goveruciiiont may req 
IvIl) Cndldatos 	iil be 	iu 

mcI pincd of uosidonce of bite cbndlctato result of ttioI 	epp(icnllohn 11 
Or front whilctu tie acivaiiy pOltOrfluS 1110 and any lnteiht anclulildi i 
)oitrtioy, wiuichovar, is nooror to thopleco cull nun throrâloro, Unno'ooó 
of ltitorviow, and flock to iiid aouuie 	ln- not be attended lo-Vig 	 ij 
lion or htra 011lOUllt of Railway 1010 flctu not obutor Into corrospordn 
oily Inculrod by Ihe candldaho 	lIlcflevor cOludidatoS ohout tonsOns 
is 	Ios. 	Doithits of 	iluls will ha -turhilsilod xoiocllon for Interviow/op'pt 
wtupn they are collod for Inforvlow. (vili) The Coiiiuui(snIou 	(4u6' 
(iv) 	Collliliinnlolu'n 	corilrlhhillccii 	lower itn Olhtint 	gtnttt 	IiIgltór, (itlUnI 
Iliti 	lrflVotIIht(l .ncilitlhDho 	In 	inthItodi 	Ill t:laIIy ghtifllllad nnd ositolli Ihiosci mills-11(111103 who ciuci iliiotviewllui cit ilnlox. 	- 	f' 
Doihut will ho 1)01(1 OIl 1110 spot. 0111110 drclo (iv) Cauivnssi,ig In any (arm 01 luulorviow lisoli 	provided Ifloy tulill all a cauu<iidnto: 
titut l:ouldiliolliu. 	Ill uoepocl 01 tluOSo Cruuuuti' . 
Itilos 	will, 	fitivu) 	t,ottlu 	tiuilioi.I 	to 	lou 

- 	
- 	 IMPORTANT  

1, 	C:IuidId:itüC ttttt:( m;uut llio "i)E lAILEI) INSTRUCTIONS . 1 .0 il-IF CANDIDATES" bololo Ifllltig-Li)) PAl hi & PAl I hll Id lito 101 P. (Ia ni iS) 
lrittru :itl(:tly ;tt:r:ottjjuh11 In ill) ilcnIIutcIIon. 	

' 	 I 	, 	 . 	-,  
. 	CautdiJttIor, 1111131 (hitahilri Illui to coirthilIl Is loll hiruhik or WbOlhlJiy lIllod os the iIIIOtIIItiliOib lItrolsIhed IhorohI wonici be used tar decIding the at 

ltd III uiiuttty of Ilue 1 rtdid - tii. 101 bolnq c' ullact for Iho 0101 vihw Applic -ttions riot fhilod con oclly and or pet tie INSi RUCT ONS or? 1Iab1e 'o 
l)c I ujecloll at (1 fiuc onus ol st cli m jection would be On Iho candidate himself. 'Iho Commission will tiot oucIortairi any claIm a (or such rojóItot 

3 	(01)10301  carllItctlo'- "hohtld 1)0 - cit'cflod in sulport of inIorin,Iiott given in ltio bc ill whets nocossary Arty iilfortutafioit contained Ill tIo aith4 
poltificaloG "lull not ho CIII) ictekud unloss it Is clOilhiod hi 11101 uplilic 111011 loi huh 	 pIt 

4. Fee amounf is IRs. 50/- payable in Ifie shape of CENTRAL RECRUITMENT FEE STAMP only. No oIlier node 01 payment Isaccepiáb 

ctel'tis of RecruItment Foe Concessuorts to spect(iod calogorios of appllcanls kIndly refer to Irtsltucllon No '1 in the INS1 IRUCTIO1'S1 

ADDITIONAL INFORMATION TO CANDIDATES FOR-RECRUITMENT BY SELECTION' ubIbshed along with this adverIIsomenI. - 4  
I)  Appltcitfoti should be sent to the SeroIary UnIon 1 PubIIc Service Conunission, Dhoipur House, Slrnhjahan Road, New DoIh 	0O6 

The closing date for receipt of application Is 27.10.2005  
ii. "THE MOBILE PHONES AREBANNED.IN --HE CAMPUS oupsà EXAMINATION HALLS".  
NOTE:" Aplhiii::tllotln niiitii hut 10111 ti ifuo bori;i 	yivuii ui Et;Ij1bnyiuiJiiI Nriwu 	ho down bodod liotii GIll wnhit-hIo www.iip.(jàv.Iil'. sill 

(1(1111 Ill :iuuy ofl br 11)11 lOt tI 11 litihin to ho iejoctod_''  

- 1 -9r any query, vIsit tIle Cohrinllssioll's Facihitalion Cool ro or Dial No. 23385271. 	
.. it 

- APPLICATION FORM FOR RECRUITMENT BY SELECTION ON PAGE 9-& 11 - - - 

lull tcitl,lwlltji itO'u,lhiturtI i:ruitnlu IutiVld 11,11111 lluuriitirtuil 	lry 11th) iluiloi, PuuluIlt t),,uvhi1u (.luiulltulll,aI,,,t (Ittuiuiit  bhi) th ief r-oului 
t:ltIrIhilt:ilttn IltIvi) 11111111 It ire tutu. I IllihiViliul:Iity tty ittlol. Aiu)ittcultloutn of olliot cOb II Itl,l'I wttuui ihiuly I:onhlhIIlrItlI tttit Itl)iuolhad 

Ill', 

of ttuo uucocutlr of 0oiouobbr, 2005, 'i IIi ooó,t 
Illsil It litcu 11111 11(1,111 Ittlnthihllo to will IlunrIl br Icrlouvinw/u 

Iq- 	- 
S. 	Ycprtflcivl./ 
No. blew No. 

(t'uiv 	No.) 

Natubo 01 hluv PovI/ 
Oliice 	- 	 - 

Nucuuuut 	111111 	Iloll 	lilt. 	of 
flocouruiuuoucutirrh 	i 
Csuudidnfsut 

2004/00102 Cxlii A11SITI,urui I)luou:luru 	(I lyrtuo- Auualuu 	Pu:ultti:tlu 	Mirll,uu 
C 1/42/201111. utlulnitl otolfy), 	Co 	11th 	\1b/tilOu 	- (1(10) 
n.y Cotllrullttltiotr, Mlo Welor- Sntnudoillt Ml;l lu) (250) 

- Itonouuimua - 3. - 	Mx. CItlI Sulltuluiututfllu (209) 
2. 	2001105/07 Asishatit )Jlrocior (Grndo I) , I. 	Or. tialosii 	(ii i utir t3hnuuli 

F. 1/51/2004- )Ctuanui(,.al), 	Shrutiti 	luui.hitliy (17) 
- I17V 	- 	. Dovoloplhiont Olgaluinnllolu, 

M/o Small Scale lui(1iichrlok. 
20114/l0/II7.SollIorSu'.iCuuiltic Ohllcor Gunrlçc II 1. 	MulhuuI) ,luh,jn 	CuuIlI,InhI 	(44) - 	C 1/t110/2004 - Ill 	CON) cix (l_onihidur 	loctduii)lOpy/ 
f-i, VI t 1 ltdtlwonr 	inrhlci)togy), ilk ni'.loroln - 

- 0ltIloInl oh ('IllIltily Aticlulultlit)o,  
- 0/u 1)0101 CO t'rodt.iCliOt i 011(1 -  

- Supplies, M/0 Dolonco ... - 
2004/I 	/03 Sortlor Scioullihic 011Icci Gudo II 	- I. - 	Lokniuuriouuaui 	Cu iu ilvucecuci F. 11240/200:I. In Mililticy Explosbvor, (i'olyuuuor  

- ' ti-Vi t_lu:luctuco), 	12(1 otilouttlo Gull minI of 
- I)ttnlIly Asnitru, ui'o, 	()/u 	I.Iuubou lIe - - 	- 

I'IOlhItcIloll 	il:uut 	iiutiitIurur;, 	- 
M/ll t)oliui co. 	 - 

201)4/12/04 ))optlly. i.rlfhlsIahlvo Coiinnl 1. 	I tovindra Shituu 1101 	Siutthln 
Id 	1/,111120114- ((210110 III at Indian Legal Snrvicui), - 	((Ii) 	1 
Il-V i.l)hiItlildtiVfl 	I.)uillniluutntll, 	M/ru 	l.r.tw 

- titill 	,iitnitao.  
G. 	21104/I i/Ill Soliior SC1OI1IIIIC OlticutI Or aulo I, Or. Ar1utiIj Javod (2.() 

Id 1/275/2003- iJiuoctordulo Gautortul of tduilployiulocut 
ui-IV - 	- (it In 	1lollrIttg, 	M/d) Lohuour. 	- 	. - 1 .- 	, 	- 	I 	- 

7. 	20114114/117 Sululor Scioutilltc OhIi,:or Grade II I. 	Plyitnil Nuuiinr. (33) 	- I', 	I/(35/2I)0It. Itu 	hilulaluolnIlIn 	(CinuuItltlu, r 	IlilItiur- .lnuuues POIc)r V. (60) 	- 
(101 ltTg/Courlpubor Su:ioiuu:o) , Prngliull - Pnuika( - 	'- 	- - 	- 

Cicai.trosie (60) 

S. 	Yoau/AcIvl! 	Noino of lIre lost! 	 - 	News ourd floft No - of 
No. 	bun No. 	Othics 	- 	- 	 flocornuutoodod . 

lills No) 	- 	- 	- 	 Cnndldstss'. 

Diroctorato Goctourul of Qiunlily  
Anisticonce, D/o L)ufouru:o t'uiututction 	 - - 

- Supphios, M/o and 	 l)elecuco 	 , 	I 	R1 
0. 	20114/15/07 	Lecturoil (n Public AltlrllullSIluthI011. 	1. 	Mx.Nnvreo! 

F. 	/221/2003- 	Oovorrrrnblrt Art 01111 Sclaruco 	 , 
il-Ill 	Cotlogos,- Ctuarldignlh  

AdlrlIudia(retlbn.  
0. 	2004/10/112 	Jttu br 	Muu ihhluii 	(I.ltuclI Ii 	I.: 	VIplut 	l<utrnnr (229)4 

12 l/t 1/2004- 	Thdhiutoiogy).lui QidilOhlCO rimtorloe 2. 	Iluposlu ItUpi'nr b20ifrif& 
R-VI 	- -- 	pj 	U016116 1 f'ret1ui0Ioii 111111 	,3 	nrr(oy Qijpt((4 

8UpllIlflt 	4io i)obtrtIco 	 I 	I 	\ 
.10, 2004/Cl'L-tJ/tjij Locluret hI Mahheurleilcn lii 	- 	,.1iiAJIridKu(jflr4JtØt( p111 

111/110/2004.1 Nuilono 1 Do,(oiioo Acdld 	-- -oiny, 	- 	2.)Pr,MoIiofldfAIb'flljM 
Ii lIt 	 I Mb 	0ofotjco)t 	 I uTh1N173)fflP 

ii.- 2004/SpL-O/11 L0CtUr6(Ijb '0IIIlcol Scloiur:o, - 	<it' 	DrDovo1qra.( 1 	- ' 	2 	1/10.I)/21)04. t 	Iirdluiri Ml! kiAccdIourly,i, 	- 	44 I 	. 
Gill 	M/o Dobona 	(<I l\ 

	
I 

12. 	2004/5lL.7/ot Aoolstnrut-P(lblju Pul,ruouhutl,cI, 	t41"l. INovdofl Kitinr3 	D 
12.1/204/2003- 	0irdtiIouflI 	of Piosulcullutu, 	1.12. 	Vlsfra( sih 124 	i 
SIC I 	1 	Govoiiiinouci of \failocuol 1 Cnplloi 	u 	inglra 	pII 	b 

lolrltOly 1 ç( 	ohIil 	j 	1 	4 t' 	U(Vfl Bn(rJ(2 
(--rn---- - - ..;i)(Il 	II 	' 	- 	. 	flnJo(, knlhF4, 	R 	7, 
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- - 	Dec-,of the said draft before the date so soecified will be taken in:o consider
-  - 

aticti b -  the Central CoverUnent 	 - 

Drit Rules 

These rules may'be called, the ?etroleum (Arner.dmect) Rules. 1969. 

(2) 	
on the date of their publication in the Official 

Gaze 
-. 	2. In - the- petroleum- Rules. 1937.- 
- (a) in rule- 115w after suh-eu.le (3), the following sub-rule shall be inserted 

	

- 	- 

AthOrit7 refuses to graut a rtthcate to the effect 

- 	
ahere is no oo1eCOfl j0,.tne app1tcarecaWiD a lice 	

foc-the site nro- 

Ks- 	djtSballed 
5ppljC3fltfl.5 c •.bt5tCh order.." - -- 	-. 	-: - 	- 

initilt'- 1- aer.5 	
thef0fl0W gsuotlerSha1l be..insertec. 

E 	-- 	-. 
- 	

any other of the District Authority efu 
ncate toth5-t - that there is- 	-obc-° the grant of a 

Ihei sics-:prOP°°- by1iizn :afld surh. ,appeal shall lie- 
aid 

thes authorttY' 	IICIZteiT stZP&Or' to 

- - - 	- -  

	

fflowIng: 	zof 	tairaf 	wamenc..the CLne 	- - 

Central 	 m-'make- 

.'I 	- 	
• J:4. 	- 	- 	- 	- 	- 

IItt:..\/'l ;t'F 
 

ih C 	I liC t 	 late 	a 	0i:L__Io 	 _ e- 

th 	h J LuLl 	L 	 eeO% pe_ne as requir 
	cI 

' uf ti 	
-r he tnio 	

of 1! pe:slikeiv 	srecti 

iii I 	c° 	"e eo gies 	he 	sid °CrI 
 

j,,31)L aI;-i the 21 St July.  

_C- Lu 	 - - 	n recCi' 	r0 	r C 'I 10 

rt--.;t .f the sn: .jrft' before the -date so 
50 c ed-wilt-he taken into eonsicer 

:iti,di by the Cr;trl Governrnei 	 - 	- 

- 	 - - Ruies 

I. tt) Tbe:i. 	may 	called the 	jnematOgpn Fns 

RUIOSL I169 	- 	
-  

- 	--- 
shaL comeoir.t&,f0rC 	.t.ne date 

0 efpu3hcation - 

It  
-. n- Iii the- jzie-:tograP 

 

- 	rules EL-. atter sur.ute(m). the .1 	
birser. 

fl -I l 	 - 

tiliA Whe:e the Disct AUthly refuses- to at?a ctrflc5Ie to the eect 

	

tlint thrr(t is :tohiectb00 :o the 2ppL0t receIVing' a.IiCeflce for the site pr 	- - 

it ihall record, in 	ting. •. 	sOL for ruch refusal and shall furnish 	- - 

th. opP11t- ai:h 
a COPY cf such oedsr. 	- 	- 

ui) III rule 4" alter ub-rOle (1), the oUowing suh-ne 5hail be- inserted, 

itAt An apal shall iie ait any aederrOf' the District Authority re- 
- 

fin 	. grant 	certificate to 
the  effect that thereetanflO- objection to the 	

nt 

licc9ce to 
the appilcant for the' rite proposed byhim and such appeal sbaU 

li r- 1b authC" which is immea! ructor.torthesSa district. AuthOri' -  

- 	 - - 
	'jNc- 3T(tC0)!63,C0Ot0 1 	I 

	

Dy-- 	Y-- / 

- 
)IIN1STRI OF iOlSM AND cwm..A'

0  

Yew DeUic the i9th June 1969 

GS- 1521 --The foito  draft o 	
aifl ruler further to amend the - r- 

craft Rules. 193?- which the- Central Goven 
	t;PropOS to make. in erertise 

-of the- powerS conferred by seCiQU of the AirCraft.-.- 1934 (22 
of,  1934) is 

oubliShed as required by sectionl
4 
 of the saicLACt for he ir.formatiofl of all 

,ersoflS likely to ne affeCted thereiSy. anti notiCe.'I.V hereby given that the said 
lraft wilL be- taken into conride1'° ,nn or after-' the- 1st October, 1969- -. - 

- 	 gr 	
pe- - 

with -resveCtt0. -the- a:dxnf bofosu1e- daSO5Phte wi'be constde1e-' 
by,  

the- 	 - 	.. -- 	- - - 	- 	 - - - -- 

L These rules m 	
called' 	

- -dt) Rule 1969. 	1 

2.. In the Aircratt Rnia. 193Z 	
ftiie 42-A the- 	

rile shall be 

suituted. name1Y 	 - 
42-A- Mx 	 ts f 	as 	

peds  

pilot of a inig mad iste-- in .hin cacflYsS such PiIOCYrf 

- 	more than!i. houiwdur 	any 	lOtS. 01- 30. cnnsecuuve davrn-  

(21 (a When. engaged one4 	
per01' a pilot shIt 	- - 

fly
,  in exce 	r the xol!oUth1mhi2t10XlS - 

 
i) 1000 -h 	in 36

j-bmr3O- 
 - 	 ( 	

c 	daP 
 

_) J 	(iix 	CnISt1 	couSec 	55...aXl 
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INVi+1 1LIPAT9Ns FOR THE qLLow1osts 1, 

t (o1. No.F.1/99/2006-fl-U) ONE FARM 	a) Rs.1OpOO-3252OO(TE Rs,2200) 	3. MIIMUM EDUCATIOL UALIFI- 	(0) Th lee êBflt through 
SUPIIiNTENDENT IN FAflM MACHI 	(3roupAQuIiudfor.ihoptI&nt S.No 	CATIONS i All nppIIQoI1a rnut tulill thu 	IndInli PODIfl1 Ordati ltinK•OrdI 

	

I NfflYTc1AINlNG & 1 rSTING INSTI. 	flbOVO, 	. 	' 	 oDQflhIflI flciliflfl(flI oItho pogi olid 	GhoquOO puuoiioV NId 	id,i 

	

I TUTf, DLPAflTMENT OF AOflICUL- 	R.800027513500(r.E, R.17640) 	otliOr condUlonG tlpuàIod In tIn 	.Chtlltni.iS wj :hI bli ncâd 
TU3E & CO-OPEFATfON, MINISTRY or 	GrOup A GzelodforUio port nt S. No. 	adverIIsetiOflt. Thoy are advised to 	Cornmsslonahd 196chppHcii 
AGRtCULr UtE. QUALIFICATIONS 	3 above, 	 . attsty ItieiiioIvos bofore nppIyg (hnt 	tiaatol uswlthout toe end wil bá si 
ESSENTIAL A. EOUATIONAL c) Rs.65OO-2OO.1O5OO(T.E. fls.14333) 	tI1OY poasosB 81 east the essential • 	eecIod .. I . : 

Maolora )oçjro In Agricuiltiro or Group'B'Gazelled lot the host at S No. 	quallitcallons laid down torvaflous posts. 	(I) 1eiaturidóIeplcuttonfeb 
DOchotoro )oçjf 00 lit Açjr o 11w o will i Pont- 	i nt)ovG 	, 	• 	I 	 N o o ii q u I r y 	s h I n g t 0 r ad vton n 	I o 	o(h ndvai tlriotiiønl will 63 IIo 

	

tU(O ()e[jrOO Or Diptomi Ii Aoobiny 	 . 	. . . . 
lrorl a recoctnizocl Univoraily or ociuvoIent. 	AGE LIMIT AS O NORMAL CLOSING 	 wIll be onIorIaIne 	, 	 where seloc(oh In catitied hJ1 

13.'EXPERIENCE t 2 yoara praclioal/ 	E 	 . 	 NQTE-t: The proacrEod .oGsentIaI 	0asó,. 	I 	 t[ttt1I't 

rosoaroh oxpornco In aqronomicffl 	a) Not oxceodIn 35 years Ur ho post at 	quoIfIcntIona nro the mInInurnnnd ttio 	çj AitcatI& 
DAT 

frObtoma, DESIFIABLE Knowlortçjo of 	S No 3, 	 i 	 tTIorO pQBoo8Ion Of the some doet not 	lull robed 	.MlI nol 	ci 

000hardzNtfortllbrç) DUTIES:Toirrrvrncjo 	b) Not axcoedlog 40yaara oIIre poats at 
	little 	to be coiled for 	aiidaumnhrIIyloat6. No1i 

kftoriIow. 	 . 	,. 	..r 	 actalnat Buoh rejêoltoh wtd b 	flt tlia arOl 	nd IioprirtIrrt 	to ho 	S. No, 2. 	• 
)roroaaive FflHira Iii Aç)tdootrry, 	C) Not oxcaodIirç 30 yonia I(tr  ho I))Rt  at 	NOTE.II: WIoro Iho nuinbor o 	a. CONCE8IôNS  A 
MoctrOtI2od IflrIflirç tocJrnIrjua coi olhor 	S. No. 1. 	 appllcatlono tocolvod In ronponDo to nit 	 nit nos 
o$ 38 naaicjiiod by the Dlioctor at Itro 	 T;O 	IInil nhcwo nnIjrat all t 	

advo,tlooioiont Is Inrge.nndi WIll tiot 
A • 	óoiivcntntd or poIbI to, 'ho 	Inalu 	 flOds88bOs etfltUj . 	I(ttIULlt& ItO 	Any of Out _cothillstg Faiin 	N6t 	1ortift iIt1i, Ajjn N oIntthlh 	Coiitiloit . to, I,trVIdv 1I Iho 	by iho IorgII MIIUor 	utvio1 . Mt,Inaiy Trfflirltiçj & ToutInCi 	uIIuto cit 	Iô otoUlUdo 	io tI,r 	yoar 	rt 	Caddotoa, (hoComhiIIon at tliotr t3udlri (M.P .), tisaç (I aryarra) , Anantapur 	lih roaÔt b! \nitr9ervbd or thorn. 

Asscirri 	 AGE ISALSO u1 RELAXAr3LE FOR 	
diacrotlon maY ronrIót Ih$:hwibor at 	that oh Ihe8e

14, Uc at up hi Irituro, 	 CENTRAL] UtGOvT EflvNTS UPTti 	
CAfldIdtlteD, IC) a rao9oflnbIO tII by 	

nI 3 ltIItoIt 0) Uld O()ilhIIUJOU 

	

No,I/237/2OO7-It-II) FOUII 	YAI4S AS En TIti INS1 nUC. 	
°' '°° Of thu toIIowIig ttinIhott 	iJIOfOI h IO 

.tNEflALOOIST$ (SENIOI) IN GEOLO 	TIONS ISSUED DY GOVT OF INDIA 	(') Oui Iho banib of olihor cIUatIfIcnhtoni 	t;vIo(IItn,IG Q krtn ItrEIt sixIIfl 
GICAL SUnVEY OF INDIA, MINIS1flY O 	FROM TIME TO TIME. For ngrrcoriconalon 	rindoal)erI0000 hlcthnr thou Ilia 	iItaIuIt 	anti (II) tIit tho IIIJ 
MINES. OUT OF FOWl POSTS, ONE 	opplIcat)Io to oIlier catogoilea ol applicants 	flhIIUfluI,j proacribud Iii (ha 	titter tIoduClirig his potlod of por 
POST IS RESE1VED FOR Of3C 	plonne uoo roIoinrit a,nrI or ho hiatru- 	ncIvokomorit; or 	! . 	 hiU Ocitint fl(.fl (InflIl I1() on  
CANOtDA1E. OUALFtC¼TlOt4t 	otliti to CntttIdIoa lot roiiIIrrrc,it by 	(I)) On IIio Intilfl of OI)bittfl(t) 111 11111 	Ii1I1tt. 	INtO  Itiflit IIY IItI 
ESSENTIAL : A. EDUCAT1ONAL 	SIIIn, 	 . 	ioIovniit tIoNI of 	. 	 I lila lollittlillon In nino IIvttItI)IQ, 
MrrslrjrO D000 ii Ptiy&c.a or Piryolcot 	 . 	 . 

NOTE Candlcjrrloa wIth rtIsnL,ItitNa Ins 	(c) By countIng oxpurlenco bofoto or 	SSCOs wNo, have C()1111)IOIOtJj I 
CIrbrnIsIiy of o reogoIzod Univoroty or 	

i:irllcalod agaInst IIern(a)] can apply to be 	. oiler the acquIsItIon of essentIal 	P(fltod olasslgrilnent oLilvo 
oqlv&oot. 13. EXPEFIENCE Savon 
yOra oapariorrco lii X.rny iid pootlo 	roapctIvo oSlS even 1 the Io01 Is not 	• quàItIICOtIoflO or, ,,;,. 	 MIIuy Sorvlco and wo4 

roaorvocI.tQrtholfl' 'tovor, 	ucti . (d By hodInç n croonIpg ftnt. 	 00) I)Of)fl aat9nitod bayqi\.y 
000py Ond 01 mr Unon nt rrInrI OlUdioO 

cnndIdttto wUl be coruIUorod or 9ol(ctIon 	TIio 	nncll dab 	n hbuld , tIot oto r o, 	oIOUhIlg 	ii,wiono onoolli 
lircIudng r000arch onporiolico n tIiàoo, 	

to SuCh post by ganäraIatrriard 01 iloilt, 	mention ott the qualIfications ntid 	of Dote!to  IsaUoB pwiIIetiH4 
Urrs, DESIRABLE : Ooctorato Dogico in , 	

Porsois suttdtlng rom not toss than 40% , exporknceln (he retevantftetd over and 	
tram ,t'r dtha o!, rcl$,p 
No retoased wtlhip 3monIiB 

Phyalos. DUTIES : To work on' X-roy 	
0 rotevat,disa,IIttysaIl atna be eligIble 	abovo.tho minImum qu&iftcátonB nrid speclroscopy anct olhor INes of Mlneralo- 

a hou Id n t Inc N a t to S todlnnl ! Ca 'r I I I tori 	ntlI)otrrtrnoIrt,, 	, 	, , . . or the bôi'iolltb! reservation and otlot 	• • ' cj ool atLidNo In ho Potrolottical Inboratorinn 
of Grioloolcill Survoy of h1din, no roqIjIlori 	nloofrtpra: 	 ruieri 	coIoo of tire Cnrlttlpntoa III nLitrpor I 	Hill etttdltIrttotr olntr'rthrg ntjo ,1 

by the Dlroclor Coneirl, Gooloçjlorl Str'voy 	' 11DpU4RTg$ At pIdn c1recihc.iIy . tiroroof. 	 ''' . . 	 rrrrtor title pa should Itioducp tt 

of rtrtla. 	' 	' 	. 	 aIntod Athtn 	cóHti 	Uttroi wIso 	' 	 : In reçad to,EIucnIrrrrn I • 	'' prurrcrttrrrI Ir,Irrrn. 

3 ,, (II at. Nap . 1 /1 2tt/OO7-R-V I) ON S 	Irywiroro Ii; IndIn or 6,biomli 	 OuattIcatIorra, Uro murk hi loo l In ttoir of 	NO I E I Ert SoFtCOrIrOrr. who hav 

ASSISTANT EXECUIIVE ENOtNIR IN 	6. I1 R00 1 1 ON Thoporaons rIntocto(t will 	Educallonni CortItcnlen will not Ito 	artcuro(I regular ainpayifloritri 

Ct.NTF'AL 0110 UND WATEIi t3oArID, 	Ut  (tI)pOIllIdti 1)11 )rt)bntIolr on (1 rub), 	accepted by ho Canrinlustoit. 	. 	L(irItiir (IUvt, ii a Cvii 'aOl INC 
MINISTRY OF WATER 1SOIJI10ES, 	INSTAUTOt AND AI)DITIONAL . ' • NOTE-tV : TIro provletorral cciii 	tltr 1)01)011  oo,ieIneatIoIttø  I 
The poat to also auttabte tar PhysIcally 	INFOPMATI0IJ TO CANDIDATES FOR 	wholaoover In rogrird to OIIçJIbIIIIY to tire 	or EX-5QrM!CtIrOfl  or arcuririt 
Hcrrrdonppod persona with ritsatiiity of 	IRE,CIIUITMENT av SELECTION 	P06( wilt not be accepted by tIre 	writloyrriorrI In any hIgher JL 

tniiOi tIle Canto Govt. 'Iowó one Arm nI!octoU (1. or P). OUALtFtCA 
1 . CITIZENSHIP 	 Conrmtaatorr. 	 , 	, 	. 	

nrrrrdidatotr wilt not ha tlqlbà,or 'lIONS ESSENTIAL A. EDUCATIONAL: 	 4 APPLICATION FEE : ; 
Do9roo in Orjtliircj OR Mlnftlg Ott 	A Carnildato moat be oltIor:- 	 of roso:vnllorr it any for Ca8or 

it 
M o C Ir n ii I C 0 I 0 'i E I ir c I r I c I 0 lI C I v I I 	(a) a clllzon of trrdl, or 	 (a) Candidates muat pay the Proacr trod 	Corti ol Govt. jot,e. , . 	l iq 
lirjnoerinç Ott Daçjroo In 'ni olowiri 	a sub(ecL at NtpoI, or 	

too only Itriouglr Conttol Ilocruttrricrrt Fir , (N) In ordór to quntity for tro pQ 
'l'nol rroloy ? rrtr I 0 i 000ç)nlZoCI UnIverolly 	

(c( a atibjoct M bFtiItn, or 	
' St'np , lor flo. 'O/- 	. . . 	 nuder (a) I  aI)OVO OflhtIt(jfltOO1 

or OctulvalOrit ,  B. EXPERlENCI : Two 	 r 	
! 	

No 00 or SC 	sr hrrdiIrrInn, 	BltoItI 	orword will) hit api 
cr (I rn 	OXlr orb irco 	Ill . opo I nllo,r/ 	(cI) ti TIbot6fl 'r'tuIo who 1  cocoa over to 	Plyoloolty tracrdlcnppdd. $rtroha or a nlan 	irttIpU coptp qI catttlionton% 

rnninlorrnnoe and ropoiro of dlllorort typoa 	irrdi bolore istUnirUary, 1962 wIth tIre 	. oxernpted torn poymónt 1e4.r sut))OOI to 	Uoon,'rolo'asodIom .lro 4to.n 
. of lul)o-wcllO or Drillihg Rigs. DUTIES : 	'. 	Irrlehti9n, of 1 perrnanontly sotttlng In r submIssIon ol ,reaorbêd medIcal 	criIles IiouidbO) 
A.E.E. in rosponalbia for all fold oporalionat 	India, or.: ' 	 . 	cortlllcate, No tee errernptlorr 1sjlhowevor. 	appioprtate.authoritIe9 
works of drilling iriclriclinçj p!opnrofkm of 	(o) a poison ci IndIan oigin who his 	' ooifahfo to OBC chdldtO Atldlhiiiy ore 	should apooIty 
ontimalas for oo)lorrrlory and doporit Who 	InIgi rrtod trdrn PotrIfan, Burro Sri f; required to Poy . th full (Ncrtbod'Ioe. 	tLr b,nc'ó Forc: 

, 	V. • 	r. • 'volls. Ho assists CE. ih technical, 	,, , Lanka .o'r'Eest African counirtea at . Tills IS 	 , 

	

' . , , 	 For Ei-Svlcenioi an,.Oó)ti 
oporsllonsl odnilolatrative and accounta 	Kenyr,'Uganda he Uited'iepubllo 	(c) Candklatescrm pirchsa tI Cerifrat 	otheg pdiudlnEC9/ 
androaponsiblo to look aftarthe divisional 	otTànzanto(tormertyTangrrnytkaaid f ' ; ,  Recruitment 	Feo 	Starirp .... tr ' lIre 	cor'tIttcoIa itj e PréOr!fet) stoma, He solo as ES in absence of ES & 	Zanzib('r5 f  ZombIe, Mrlrrvl, Zrlro, 	denorrinnttorr 61 Io, 5O/ 6alIribI In I toad • 	Iri Uriderrnonitorrd au 	,IIII 
p,erforrrrn rn linlsr,n officor wlffr atrto 	' 	Ethiopin nd Volrram. 	• 	' 	Poet Otllcerr, afi DearthiihioIPont OtficoC 	(I) . ii coao 0 OoInnlOór?fli 

i , 	•t 

Ooverrrrrronl scjoi iclon In conrrecllorr with 	, 	
lt;un Lt 	tro Iritorltion ot 	(i.r. down to auI)pO,t' attica IvaI) (rllc 

wollO OlC 	 , 	 . rorrnoio'ntfy aoftllrr lrrflrl(Iln: 	 noleclod t3ei:fr PI 	tfldd throriglotit 
, or tram I yiirIlin ovUm well m orilizioff limo nosirm ol fubo 

NOTE: 	 Provided timal 0 Candldalo bolonlrmg to ' 	ho Country and attic. ii, . h ctaco 	
Arrrr -i ..blrecItaoot4F 

f Cnmmilldalon ow 	nqmioqfnd I' rrply I 	soIoyomIn (k) (c) (d) 'amid I,) ritmvo 	Oflrrnflrko(I 	or (ho 'proap I 	the 	• 	
SqrvicO, 	tI ( l 

lImo fnmrrmrf 	lilfmrt 	mimmif) wilil IImlu 	' 	ofirril be ,A p1100mm Icr WIser tnvmmr ii 	fliSPIlSOttoim IrrrmrmOt arid Qt It 	flhcnfld by 	 .m: r beili (  It rI 

ndvnrll.somnamil No 16 mind NOt willir to limO 	m:umtIttcnt Cl óUlbIIlfy Imlur mon larmirort 	lImo Coummirim tlmrmk of the ('oat 011km wHim 	Navy .. . 

tIre dalio rifnmnp In a d4'mrrrer tint tin 	' 	.tor'vicoe,•.,Nay$JtJi 
Comm nmaslon for rmpplicahlori omits. 'l'fmey 	 by Ire Government at idle 	 Delhi lmpreslon of csnclftId'dstaidp partially 
slo roquesfed to go tlmrom.mglm corelully lImo 	NOTE : The rpplIctlon Ofa  cnrmdidafe lii 	overllows arm the appftctln (arm Il ge ll 	Air' Force :- 
miolilS of p0016 and lmmslmucllono pmmbllslrmmd 	whoo case a COrtilicale at eligibility In 	takIng Clime Itmet the iropresnior1 rrmuat,ho  
hmilow belmont rmpplylrm. , 	 mm000lmaory, may be corma 1 lrtmm od by Ire 	clear , arid rtlttrfct . 'j6..,Inctlli eta 	limo I 	Ill) tr) cna bIHiddn/OI1aatif 
2. ATUHE OF POS1': All pools bolomcl m 	COmnmrmlesiomi and, II r ocrmimmmommded tom 	ldommflllcatlrrmm of Ire dab of issue and batik p 	of the Navy and Alitboèfl 
Ormnmsmml COnnirmif Sonvico 0000111 intl monwico 	nppolrmtmemit, t)mocmldlmtalp may nlno be 	post olticon, 	 :m; 	' 	 Ahoy _1' 	By vatlour 
nienitionod, 	 provisIonally app,or)tod subject to ho 	(d) Cerrdldmrloa npplyirm from oulaldo India . ...........oftice.mm , Imlrmr 1tir1)h). 

	

n) PoOls 01 S. Noo,2 & a nrc msmnmnnnlmnnnt 	fl000SCi 	crtlticabo,bohnnj Issued 1mm lila 	Imomrlrt deposit the prescrIbed no at Ire 	Nr(y )' '' 	ñnf 
Li) 	Pool of S. ff0. 1 Iv lenmiprmnrmmy 	 levour by flmø 	0Vlrrmmlrmorrl f mmdli. 	 Office at fur 111011 Comrniaaiorior for Irmiiin, 	Air 	ii( 	Ab 
3, PAY SCALE & CLASSIFICATION : 	2. AGE LIMITS; TIroago lrmmll for Ilia pool 	or of the Indian Amrmbasndor,' oral lImO 

t )Figmmrorm In brcmckmnl nl liii Omrr.l of limo pry 

	

	lma boOn given km liii advortlsomrmrnnml, For 	lGovorrirrmorrt at lndla'AeprOaenlaflvo 	Q9VEENt 
colo ,lmmi.11crrta hi motel ertrolunmirmnta 	ortnin. ncIo,once6BIona) rtdimriiialbI 	Ia 	abroad on Ifro cone rneybo.'The original 

excludlnmg CCA arid HFIA at Ion mimilmimnon 	varIous cnIgorlOG pIorro go trough . receipt ifer such I a)rmrrent è(mould 	ago'ltnif i releab(,(o bH(F 

of II ma cmrN) 	 . lmla,lruct)on No.. &, 	 . 	 .... accompany hovory appItuort.,.', 	
ri Up(6ró 	'1 

• 	':.' 	•. 	.' 	,., 	, 

• 	 . 	 . 	 . 	 rirJmrw,mi'k. 	 . . 
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I 
 If he/she i olrocdy Iii avlcà u'ndor'. 
' Govornorricoi to discIplinary action 

undc4.N9frpproprIfltO rules. 
0: 	OTHER 	'INFORMATIONI 
INSTRUCTIONS 
•(t All candidalen, wholhor In Covornirloill 
rrrcniico or in Governalold owilod inrililil lxi 
or orher simfier or9arrisations or in private 
onlpioymarlt rrtrorriit crubririt ilinIr 
rippiiacllioilO (ilitict III It Ill Cuiirrii5uk,ur. 	ii 

lIllY 	flI1ddr1iO lorwrird lila nIlilildrilioll 
through his xc nployor ho thor/rI olisulo 
that it reaches Ille UPSC by tho closing 
bile: ciIliiivul(r, it is hkcriy Ill ho 	rirrclirrl 
lcvrril ill hart 	thrill ritibmiltud lb Ilin 
uii1rh)/U( boloill liii din/itt 
Parsons already in Govo niloil sivicri. 
whothOr In periirrnnrll or temporary 
r.ipa:ily or ar. work clr;crçjll I orIplIry005 
oIlier i/tin witw:/ or ulicily 1111 0, 1 1 011 1 1310yonI 
un1 howovor, urrillirOrt In iihiiiit S 

idlrinotiOrl Illal thoy trove lnlorrnruil iii 
Veiling heir lent at Otlice/Depruilir Cr11 lint 
lily haul aj;rlinl lot lie silidlini i. ira 

it 
cnndtddtos ln.ot'o'ra,dt ifirill bO the 
normal cloinl dt'o proscribed for 
receipt of p'P!c! vizi 11,09.20 ,00. 

(ii) (a) Any chccgd 61 nddcos (]ivflhl Ill tIne 
application ferris should 

1
at oircq be 

oocirrnuriicnlod to lhc'r Soc titaly, ljirlohl 
Public Service CplxlmIsstolr clearly 
lnrtlnntirrg ho Adti No, itol No. Nai rio cr1 
lire post, UPSc Rota, ucla Nil. anit 
lii liJhr.tl)lO'O iiQgI/linhiul 

(h) Cancllctalos are requested Id lullS! go 

or lhe redirection 01 commurlicalionS to 
licurir new nddroSs, II necessary. TIne UI'SC 
IIIrIkIII eddy oiled to tribe rirh:lldlill of 
rut urrlrilhue lii crinilidalon 5/1110115 but crurrinr.nl 
aecopt any responsibilIty in line nuillol.  
(ih) Candidates mUst, it requlror.t, sliond at 
urh place, as mny be fiend by tb 

CDI ii nioblon for a personal II torvinw, 'lIre 
Con ii nuisiofl do .1101 doiroy the I uivrclili Ig or 
nrlllen oxpoilses at candidates suinnronnd 
or interview. They, however, con/i ihulr 
biuwal its Illoso oXpOilsii II 0 I 

Class Mal!,Ralivay fefo 	the shorleat 
route to the place of 1 IRleFieW from ha 
Railway StatIon nea,ast,lo,(I'nG normal place 
of reIdonco of tiro unpdidote or Itoill which 
he aotualI' porIonpca,tito iourcloyu 
wt1iphoyoi in Oroar,el jd tIco pinfo ol 
IntoivieW, and back to theame stellorr or 
the amOunt 01 Rnilwoy1bAr,a actually 
lriuuiiOcI by tho crriiiIirlho wl/chovflu Is lnx. 
Doinila cut this will he luillristiflul w( uric they 
are called 101 kiloivioW. 
(lv) Commission's contnibulioni lowands the 
travelling expenses In tbspecl oI tttosn 
cirnrrtittrnIo who' nie ihtorview'il ci loll 1 
will Ire tar/I OIl' IllS spot Cii tIne uluihur of 
liriorviow iircuii )llOvktO(i illoy tcuIiil nil lIre 
conrilllorro iii rer.poct of chose candtclnrtos 
Who tinva bourn cruli9d, lobe p0100111 nIl 

inlenviows at pinlr.rrx otlrr' dan loltl, 11 10  

anuio will lou nirnrt fly Morney dr/or later (ll 

lv) 1 IrS Sulrhrlholrtlnhl ol cruiriliritrios irni 
interview 	convoy 	110 	assurance 
wIrrrlr,OrlvhJr Ii nut Illoy will i,u qirlerutiril 

in tindoi 
snliby I 

fvUj Cflncdic.ltftøS . wlI ho lnlorrnGa 
,enult of itc8lY t,hllcnhlol 1n In dit b 
11111) flhl ihitorlin nitqtitmlflfl ntcnl thal  
ill Ii Ilirti obirro, ttnriacosntncy end WV) 
illiorided to. 1 lie Con1ccnr)5lO!1 do not 
into correspoirdenice whIr the tndl 
nil rout i onsorra for theIr ttoil-eohOChIt 
1111(11 ViniW/flpbldtIIthllnitflI. . . ill 
I/ill) iicd bôrnrlliltniolil  
itltirotlOtn qcIini lilgIror icti al 
alrniusinily iMihid:d nml n 
runiirrtirlrriur,, 	•, 	., 	. ,: 	bl( 
lix) Crlirvrusiiiilti Inc cry bnrnrr will die 
it  

,i 

IMPORTANT 	. 
Carididales must read the "DETAILED iNSTRUCrIONS TO THE CANDIDATES" behore hiding up PAR] -I & PART-Il of the application lorrnt. 

lie/she roust till blue (Or I no strictly according to the iflsiiUCtiOrlS. 

2. 	Canrhiinlos inns) nnsuro lliil 10 coititin is loll 1)1011k or wrongly filled as itic illfOIllllltiOil IUrlliotlOr.t thriieii would be t.isod lot decldtpd )1G 

oIIghiiIIy 1 1 1 1 1 ) sttillih)Iily at I )i tj c;niit.lklrtlO for being called 	 IIIlire Ii lorviow, Appllci.iliuiro I rut hifiod coc racIly ill) u.i rot the "tNSTflUCi'lONS 

liable a be rejucloc I arid Iho 011115 Oh such rojo'ct)oci would ho on Ilio cacrclidnlo II)lirlulI. TIio ColilIIi)sntilnrr will ru) aiclocittlit oily 0101111 nitor BUC1.. 

tojoclieui. 	 , 	, 	 . 	 . 	 . 	
l 	..jfI to 

:1 	Copies of car liticitos ol muir) ho ailichod In suppol I 01 hilnrtciifioi 1 ijivori ill thio torin whore nocossal y. Al I)' Inboi motIon conhn)nod 10 tho 

ailaclied cerlilicalog shall not be considered uhiess iti's clairied in Ihe application lorin. 	. 	 ,. 	
, 

the provisional clairn whatsoever in regard to eligibility 10 the post will NOT be accepted by the Coiirrnissiolr. 	 ' 

Fee arnoLtnl is Ro, 50/- payahlo in the shape 01 CENTRAL RECRUITMENT FEE STAMP only. No olliec mode of payment Is acceptable" r1 

(10111)13 01 Roci uitt rot ni Foo Concosulotra to sac)lièct ánlogot ion of oppIicont 	kindly refer to instt ttctior I No. 4 hr tIre "INSt PUCTIpI 	'N; 

ADD) I iONAt IN) OIIMA] ION 10 CANDIDATES FDA flECIlUR MENT BY SELEG I ION publi0hed olorrg willc 11119 odvettiseniotit 	i1m 1 I 

Appticntion should be sent to the Socotary, Union Public Service Commission, Dholpur House, Slmhjahan Road, New DeIhp9 

The chositig dn(0 tot receIpt 01 nppiiatI0fl, Is 	.O92OOO. 	' 	
' 	 i  

1 TI-IC MOBILE P1 IONES ARE BANNED 114 THE CAMPUS or UPSC EXAMINATION hALLS 	 I 

NOTE Appiuc -tlrons must be sent ill tho borm gwj enjn Erniloymont News 1  It can also ho down loaded from Cotnrinntssiott s wobs)te www apse 

Appirc'luon' sent ri any oilier format are liable to be rejechod All Itie proscrIbed porholiTi 	may also be downloaded from. IO d9 	4i 

wobnilo.  

L
r any qu.lory, visit the ConuniissIon'S Facillptiorc Centre or Dial No. 23305271. 

 

APPUCATION FORM FOR RECRUITMENT BY SELECTION IS ON PAGE 21&23 
,ui 	•'.,t'lYt 

PRESCRIBED PERFORMAE FOR CLAIMINGAGE RELAXATION UNDER DIFFERENT CATEGOflIES ARE aM DAGE 

'1110 triiowinig liocnullnrronl Roulbs IrOvo noon blnblied by Ire niori Pubt Siiivlce Coirinuiaslon ctinniirg Ibia Flra Fortnfnt of Itco tirofith i of Ji 2Q0. II 
have 1)000 lntonrr,rxb inulivinlinally by post. Applier/Ions of oilier oarrdldaies Weie duly considered but regrolied that has nol been possible to call tirarrc for ri 

Si. Yoar/Antvl./ 	Nnncio at lire Pont! 	 Narnic tnndfloil No. of 	S. Vrt./ , 	'1nmo0f lIre Post!  

No, lternr No, 	Ottico 	 . Rocourxrrion/od 	 No. Iloin No. 
 

Olin N. I 	 . 	 Candidntn 	 (File No.) ' 

and 

2006/22/0 I 	Axalsbnot Wørks Mnninnger )Prob.) I. 	Had Sliani4or 10701 
I. 	I/cIt/POlIO 	. (Clnrrnlcai 	Enginmerci/Irnirior linine 	, Pinnlrn) 	Mr\rtlnhiunnllino 

SPO. I 	' 	Oslo, Dn1nnrr6n Fnrloly t)r,nnct, bcalrdnlkab '(SIll) 
Dopurnlr irairl of  Dehon cc Production, .,9lntu*Bh' Ku isa 11311 
Minislry 01 Defence. 	. 	'" 4.' Sar.tiin Str Ipad l3ruualiebe 

(324f • 
5. 	Arghyanoep'lioah (409) 
I). 	Rem Kuriiaur (786) 

SaclIhni 	Kunrrnr 	Mrctvlye 
1510) 	1 
Ms. Anuradha Clir,r,dra (79) 

nOlr K. 12201 Pndirrnnat)hCI 
000liak Stivnrinvui (696) 

I). 	Vuuhluhrav tirInI (777) 
12. 	Olin/nt 	ii 	flhrirIll 	illr'uriuieii 

(2.10) 
3.' 	Alrlultitrirk 	ii, hair 	i'l'tol 

Id. 	U)wei 	tlrariklin 	Iihinrlgo 
1800)  ....... ill.' Jinjdruv Sligii (1101) 

16. 	tllrirpnndrrili airsi 	NoIrnill 
Par/lu 	(120) 

7. 	Mohrurium,Obl 	RruwoOt 
MOhllnnrnbflil (1395) 

ItS. 	Suru,rrlr 	liur,iniu 	Chuhkilnlnr 
(321) 

rlennou
G  
i'rYfl 

Reeuhl ol one 
be docIar 	Iat1 

2007/04/01 ' 	 c,t9r1Uiic OiIlr;eu 61tdo II 	,, bicI ) hIkk 
F. 1/22412006 )il1ijtar) Eci/onmlvoaI, t)ireclotetO,  
I1'il 	. 	.Geriorn(oI Orn'ntty AanninrUrrca, ''1 	irl'l 

Doilortrcrerul at I 1,,lriIcO Pioduction,  

2007/06/03 
MInistry of Del", re 

 

Agsl'stäni htroiiIr ILnwI, 	'.'. 	i 	' 	', 	Jitoridra I$hli 
F. 	I / 1613/20116- '' 1 

. 	'iorlhi Easter ii I"nuliiuui Ai'.attlliiry. 	(I 72) 	'u' ' 	t 5f 
hvtlrVkiry o f 1)05111) niaruit Of No,ttl 	' 	I'd I 	lhflbrl1 II 	. 
13atnnrr flirg,v 	i 	'Jo5 (dl' 	111.1' 	ill 	, 

21107/I cuo:.t oljintiot 	SI) 	ii ' 	liii lull, 	I-In 	burn1 	t'' . 	Utaiknic nhrlXklu1 
flcnnnriit of end Fl /50/2007- Toot 	'loluflo, I. 	'IirvnnuL0L.e 	' 	. 

I, 	ny of 	- 	vIit ha deeliod till Corusnurnrer Al' 
• Conduinror All 	,'n,''' I 	(mlii 	'''' 	I'J 	r 	I'll rt'ldJ'i 

Putiva 	Rinhrllulnil. .. 	. 	, 	. 	' 	' 	' 	' 	'r I,,liqml'i/ltlh 
'(."lianIcnl 	r 	f 	Plawonnkirn(r ' 0. 	2007/113100 

F 1/22/2007- 
Depuly 0/nrc' , 
Englru&erIhrg, I 	' I itr, G/nerePH' 	barmUkblthñ'F 

R. V 	",bt ldupioymoi" 	, 	:1 mul 2' l4éhnI Claim 
Mirrlelny of Liii' 	'unpIoyrcndfli , 	: 

CCC dnid 

A.  



Gofninua (sg).QO , 1 0 	• 	 ' i 	 • t: 	-€ KI 	 4J Y 

s. : '/anr/Advt,/ 	Namo 01 the Posi) • 	 ' . 	Nnino nd Roll 	of 
:No. :ipri No. 	O((cc . 	 Rdooinhondod 

(Rio No.) 	 . 	 Cendldntoo' ' 	• 
. . 	, 	 paste will ho docáiod Iniai. 

. 	 :• 	' 	 on. 	• 	• 
G. 2007/19/06 	JurIor Sckmlflic QUicor (Psycho- 	I. Salish A)abrao Ambhoro 

F, 1I9()I?OO7. 	Ioy), IncIItin Rnflwtiy 	lIiiIntty of 	() 	 • 	F 	• 	• 
,I) 	. 	RtlUwnyO, 	 2. MiiIah <upiinr (U)O) 

. 	 . 	rouIt,or one UUI000IVOII 
post will be doclarod olor 

. . . 	 on. . 	. 
. 	None found suitabo for 

. 	 on.o . pool roorvod (or 
: 	 poroon wI(h cI(snbl(ily. 
7. 	2007/20/0 ( ' 	D(r )t(Or (Gfops Dovo(oprtioril 	• I . Or, 3rnjorrd6 Kuiiirrr 

F. (/1 (/2OU7- 	Uii(Jc(osLr(0), DErparlrrront of 	,.. 	Yadav (30) 
Aqricu((uro and Co•oporal(on. 	• 	 .. . . 	I 

. 	. .. . 	M(ur(stry Of Agr(cuuuo. 	 . . 	 . 	. 
(3. 	2007/22/05 	As(sIorrt Ditoclor GircJo I 	. 1 : Rojooli CIrni(o)od (26) 

1•', /96/2007. 	((JoI()rrO) iii (ho Cndur c.il 't'onvirr 	 . 
fl.IV • 	 Srvlcn Corr(rorr (ii our Of(Ir.r.i Of (ia 

I )ovol()Irrot t (rnrrtriIo:r(oir_jr lot 
. 	. 	( Iflrrdlirrrio, (1IiIru(ry of (.jx((Ior.  ci. 	2.O()7/23/O3 	Dolly D(roc(or of )iIrrrjr Srrhly 	) . Mni(ir Clurirdiri ,Jri(irwar( 

( 	Ill 
 

7200()7. 	(Airrirrç, flhicrc(rrirrjrr (rrr.(nI cr) 	(27) 
( (,V( 	 (vilrr,rr 	r(o(y, (vIirIrIry ol Lrlhollr  

and ( (:rlr()Ioy rrro:t 	 . . ,. ... 	APPLICATION FORM FOR RECUIT1V .---. 	. 	
Govcrnrrrot of lirdlo 	 . 

. 	. 	Ministry of Defence . . . 	. 
. 	 I1na'y Alloy Pmrntio(ou Projact 	•, 	. 

. 	 T(rticlriropo(Ii-'620025 	. 	• . 	. 	. 	. . 
. tu 	yU( 	Indillit (l,riIrrirrn hrr (tIIttrr till Hm (r,(IflwIri 	vOCriirC(ü of 

!"
f

l 

S(. 	rrrn of 	 6c,(r of ('fly 	• 	No. 01 vocnirciof (lnnerwrt(orr 
No 	tie ('oI 	 . 	 (ro IrI((od  Up 	. 	SInIu 	, 

!!. I 	 . 	 () 	. . 	• 	. 	uc' 

(I:jc;ri(Qr) & 6r';r,r(crtce . 	 . 	. 	. 	. 	: 	. 	. . 	• 
r:o-(: x-Sorvlcrrunarr ('erirorro  
(i) liwin00.10,2 or mlid,,oloni OruIrnhIbo 	 . . . . 1,.(• r 	I 	. -r 	. 	• . , 

r( U it 10'(10110.1 cpuro o Os(rucIors r First Aid fror,u o rjcrriod ntr((u(Iorl$t. Johro Arrr(ltr(cr,rc 
(iii) Koøwlod0o.ot Firs( . AiiJ .. 	 . 	. ' 	. 	. 
() K 	((O 01 Opornrlor (hofliro and 61cr (Ii,nl(orr. • 	• 	r ................ 
Ox S,r v(co Poroon : Wo;kcU us NurIrt( A(tnrrt Irr U in Arrrroc( Foicon nllor )000IIr(( c]LJrrI((yhrç( 

of tI,oMr!ictil er,r(r. 	 • 	...  
Dc5Ira(,Io 	'rnflrrrliuri;y rve)kicr krrovIcdçjc, of conipitom.. 	 . . 	 . 

: n.twoon I ri yo z ro 2.7 yonin U a I(pn noil II iii . roInnb(cr for Oovorrundnl Sov,r,r/Ix 
3(,rIi(:Ofl(rrI Rn par rixintino 	 . 
AIIrrt(oir 1r01 : Ar 	.I(,(p.I(r 	(br il ( I, .()/. ( 	( o 	Ii rrsiijh ()osIrnrrr( orsi(t/c'o(iIoI 	UrA 
only 11, trvn of 	t(trrIrr((r I locivy Aliry ((jlrirtrIl(t ('rr(or;), 1 IriJI(t(rtrrrrIIIC(2(U)(fl. No (a 

I •r •:l:n'yud t::or: 
Sclir:iri, 01 ExaInli ntlOr: 
A. Wrilten Exonrl:ra)la:r I 110 Marko 

SL 	Suhjxc) .. 	 . 	1 	Marks 	 Durnllo:r 01 
No.  

1 1 :1: I_I 

.1 	l.):riro:::I iI:lillljj.::inv ((0: t( 	lxivl)I:l) 	. 	 ilLi 	 . 	. 	. 
1l •Jxitivv/M:Ilip:l: xl vim:, ly iv 

Oij,:o,ol Aw;i'u:io:; (to:2 Ur::diirvj) 	 . 7:3 	. 
I_2Lnc1Lv0fMnit pin airolco typo 	 HcUAS 

l) 	(I 
1. 	1 ocltr:lcnl lv: :owlurlçjn 	 1 	ito 	

., • ....... 

01(11/W ((Ii Ct:oico lph 	S 	 1 rrlri 	1 	I. 	. 1.1 
Skill Test 110 Marks 	 ... 	 . 	.•• 	1 
(Duly tIl(Uii) COuiillilnlo,i who lIlnhll vlriiruiiv,, rrvntilylllçl sl;::id:::,l of 40% Iii ((10 WilIloir sn:,:,ulir::llvr, 
vvlll ho vli(jlh)lO (01)0 collorl (or tkhll loot, JIm Cammillilirloir mll:Illhiylll5  0001.1000 ohovld ho called (lii skill 

Chulm(m;) 10 urn condition 111)1) lim  joint  lilitillio ,  of Clulmvjlmluull5 cslloti (or skill tool vl000 riot ovxcmmgl 
'lion (moo urn :tmocinrorl v11cmrmmcir.. 	 . 	. 
. Syllabus for oxoorlirolior, 	. 	. 	 ....... . 	. 	. . 
A. General -lnlolllgenco TIm quuosllons will ho ol I 0 2 Slxm:dnrct orid would Include both orlrnl 
non irorr.votbol typ11Tho (dot rrloy lructuilo quuovllorrn 10 100)1110 Cnrrclidoles ÜndorslsrrdIrig 01 0 rllSl1 
I_lu y:nur orr(I Its (0:1001 iirmttr(. . .s 
'1). (Dererot 'iwororixse l'lro ulvlrrhlrmh:s will nloolprmrrrl (ml lvii lIro abilIty 01 the 6nirorni owrltollrrllir of 

n:uvirimmr:lmnmil n:muhuiml Ii mli'dlmmnlll(IlIO immrrl Itlit Il(lpllcuullm0l lmr nocirrly. Oi,oitliouro will r:lflu (mu urn1 
(jom moju iv t011 kmrlrwlrmmiçun l cm:: Wmrt Ovorile nmrd 01 e:InIr nml:lhlr a of 0010ry dn(u obopivuallour nil 00(1511 
ro:crm in lluor .  . s1,,oclIi mopacle no many he nnpnclorl of oil orh:cntod portion ol .0+ 2 ilsrnluird. TIm 
tnol will also krlumUrr quhooliorro rainINg to luniSa and Its IluulgIrtiourlijç pouolrloaru11plvxlçlIy (lrsmlnInlrrg 
lv Ill h ry Ciillur 13: oç(mnpl:y LoonotIllo r3ou(o, Ootiurusl SpjQy hIld ChIrtlt((c 1eubrcit 

C ii rtlmrinxl KrlowlxmtcIo 1lu I(uiortllOtto will hull c(ooIQutlIcI 0 h6 (ltd kl)de(OdUa nrtci coturpruh iii 
0111:0 rmmlmik(urlo S (011 mlxmal kmmorlodgn  I:, (is (haul of FIrM Alrb lAloId )'rmcUUuro Opousliurt 	Irifllro 

r yml::ro md Slomilmnnllrrn a:r. 	 II 	 lull d rl/Iluim3 I 
0. Skill Tool 	 l (r imN(ulfijf,Si 

he Skill bar should hit doslltr:nd 101001 the pmuucticol ablilly nm,rhskllt olllrocàndldnhoe.io tlrn 1011ou'ThmO I .  
'I 	,m , 

x':inmuifltcs 1)1 (°lrrmltuIv.l of s'm:m:mmvls, mluoir:tkug 01 wouvulIn, nlltmilmlrmg ol,nit,uplo.womrdn. 
lvmxmwlomltlmu 1,1 mmmii vllrml Illulln nmmul 1)0:11:1 lilir flui1mlu(vt. 	. 

.3. SvIi:utivo or trnxtuvnmm, ubllbvmmsul ly1mos of vlmoiurulmijjm: and hmmmmumluu0n. 	 I 
4. Com:cx1mts 01 lncmrrspomlntlon 01 cick rind lrr(i:mrnl. 	. 	: . • 	......'. . 

'S.  Pm:rcllciml krrowlndçtur roltnudhug oxygocl ad:ruIrristrnllorr And usIng 51101100 sppnrslus 
G. F'racllcnl kmrowlnulço trh:orut 001umruuor: ivarri rmroCodumon: ilkrc cnllroldrlenl(on, drnlrrhrçj 01 will: ,  (lo 
l::nrt:Ilm::v of taodl::(: loborl. furOr,: I,lllrllnhlOrl, sl:o:rOlruE. Amlrm,t:mlnlrnllo:r 01 IcQ-bs((, hot trnu rriv 
7. i'm:bvhl:mmuh Iuiuovvhrdtjrr 111)01:1 uIll:clubr:Oihl of 10(3 0111,1011, Ixuaritur, llqtuIput101(1010. 
0. tmmim.vlmoiuilivl) (ulOpOlsllou( 01 l)mllmouila, kmlowlovhQo nbm)uil lrnitl::uI iOglaIrtl!lOIl ood fldrilIøkum p 0,10cM. 
0, l'm:mcticnl kIrowlodOn of Iritrmcuiori voirlrol, And WIrillu lIsp mmml urolocujl, ,, 	 . 	, 	I 

IC. Olovhlrg;gowmrirrçl, dmnplm:g, corucrlpl slid p:oCnd:urus for TluOrutio (lnlryllOCspIlC IMilrrrlr;:uuroS 
tb. 1 1 molttUohibn lvnd pookloil of slm,(lo U:m(,plIm)O, noon,, 'slnnlllnntlonr, s'uriOCO ktOrlllsiitlomh nIc. 	1 

Piscticol <mlowlodgo rsgflrdinrg euurgicni (mrSl,uluuomrts and m,rruterbals irrib hhdI, insags, li011ay fellIng 
(01 vonIOud,tuutgOul0brttc.  

CondopIs nbo'ul OT ltmhlris. 110 varIous posillmm, troirdilmug OT innshnu:inOrcl( lIke surglcM cal(tOny, 
Boyi63u npuhrnluo. 	 . 	. , 	 . 	. 	, 	......S 	 • I 

...illlll'u! 	. • 	. 	I!OII0 UI 	IOVO !'Ul 

	

"(0 Item No I 	Office '(u i- 	 ml fleoonhtnptldod $ 	rtff 4,  l,j 
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Vurm;nruinios In slxrxa (urmolo sno nuh(onit to clmlnlnitor, 	 . ' 	,1 
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cmnnlilioatour/immanka snnoolr,/nviollmmionrlsts rI/i. for nil ,nr.,rm,u,Iimnf and dir.lns'lilr'rjuin(lIltmslInnms flri0lr(o)ri 

liormInJ macIn (0 fin t'So,mriniml MnrnflgOn, I lnnvy Allrmy ('mm, umolrmctrn PIln(iCt 1 'nuucInlunt,li(.62do' wu 
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oxporbomicS COmti(ICOIO mist cornlabnr po:lod wIlIr dtilos. 1151110 01 lIme post hold, snbdry drot1.mi.Di 

.,,simiro of vvonfn donuo 0I041f ,m'' 	 ,''I 
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21108/05/07 
ttrrd FfliptOyIl101rt. 	 , 
AsttIAInrl( Ptoldnr,or (11011(11 	• 
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person with disaiii!ily. . 	. 	.. unreserved 

C-c Oowrfoj unit 1. 	Dr. OrrijoriuJi 0 KU' liii •. , dncfnrod Inter oil, I 
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I/il l<r,niduIi,iIIIi.Ui iii;;t • All. 	 • 	 I 	- - 
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vi 	;nhilnC, I''' I'nhliiuji ii,,, 	 - 	 - 	- 	I 
Aulilininil un,, 'inS All nilu, ln,iu nil i I ''i ii I I'. full n VI uul't tiui,iiitri t)onnmimrrt Ornru/r'runi I jn,to,iu 
nuicly II Invi) ii it Cnn;nununui l-.iiunnnuitn'n,  I lrnuuoy Aulniy Prnin,mtiiilnir 'mInd,  I mclifinprilll 1120026. Ni tin 
iiiIt tIn u;ln;urtirnri fiinunr FuI1uvlciirunVui. - 
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A. V/u lutnunu iitiuiirnlun;ulinuii 	150 tul;ii Iicn 	 • 	 . 
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Pail-i 	 - 
-) - 	- 	(j0u,'iu)l tuniinllirin,inn;rn 1111,2 r,inlln)Ilni)I 	 25  

t.11jJ,,I_tl Vu/Mi thu  Inn n;Innun:u) tylI 

2. 	Cniuiurn,I Aun:iuu)nns!i,; 111)12 rulninuuInuuull 	 25 	 IWO 
- 	OiujuetIvu/MuiIltplo ClI_dCO typo 	- . 	. 	 - - tlOUilS 

- 	 - 	• 	- 	Part-It • 	. - 	-; 	 - 

3. 	1 rjci,nnlsuI IuunowiodI,nn 	 1 	100 
0) nI_Irs MiIit5ilui chIll uu tyiuli 	 I 

Skill risc 	lilt M;nu I,,,  
llinnly ihnI'ln, nl,uuiuiilIuI,I,; i',l,,n n,llnninn 	nil, luniViunu nInillihlyhl I) ilIluuinttnul 	it 41111, inn lho wuIIfinu 	'uuiiniliinihl,,ii 

In h_,u ,krltlnni for nl,ilh iunh:t. -t urn I_husuhlilIinnV huiuiiliiyliutj As ri1u050 nluntiiuI tin rriIIr,,_l till rukIll 
In In''....... IiIi,,n, lInniI 	Inn, in,I,it u,unnl, I,,,, nI ,,nul,ntlI,iI,niu ,l,iili,d tuJ 	skill tuiril &inunnnu 	iou in)i,,iunli 

lhInl)i,l liul,,  
tlyll;dmn 	(un iinifluiil,nI,ulr,l, 	 - 	 • 

A. Cnn,nnr,'it iuuI,nllhiu'nu,'.i, 	lb n',n  II''.. 	us-Ill 1,1 	II n 	1 rh,,,i,Ininrt riui,I wiV/ni lus;iuuli'i,Iii v,,ui,,nl - 
Ii,,, lu i, i,n,nI Inn, u'nun,iInl,cIn'j uunilonflhnioniluiCt uI 

- l.;,unhIuuIlJ' ri,uçl Its CIlia.',;) uiniluhIl. 	 - 
ii. (.i,'k-r;il P.wm C !!;I 	I ho nuuniiili,rnns will ul,nlIli n'''l  to lost un) (it,lulty Of limO uninoint diwiiuilnilflr 'II 

lnv,n1nni,nIniI ;uu,n,ni,l fl,ni il;uiu lluI;blu arid liii tipplicalioll In )h(.ucl0hy. OuOstint5 will uif2r., liii deal- 
.(l ii tolA tuuiuisl,lu'I III Cololol ,,vnluIlIl ;n,sl Of Gululu iuniulboi r,of ovony duly obssmvstkuni nnril rixpltil - 

,;1u,un,ihi,;i'lruiu,I,. nil; olay luni nii,1lni,IIo,l ,l cii ui,luu';atm_,ii lururolu of 104- 2 mutuuinutiunut. limo 
will ,lnn in,.rh,,,l', 5nl3liunnlr nnluuliniul In Indin mid its inuIIIIiI,ocumtnfl Ciiuinilrliiim •riapiluri9ily illi,l , iiirinir 

i I h.;lony. 	C,,lunn', Inn, l' 1 'y. Ik:,,inon,,lc 5C,nnufl, i3usiiiun,l lollt 
-C. TOcllnulcal Kirniwluiliun 	Flu,, i1nil,uubOnlr. will ii,i donilguind to tlnilthn kitbwfoiii/n Cliii coinpolourno 
il 11:1 r,ntilinl,un; tOni 	1,1 Iluuulvlu ,IIIlnu Inn III) Intl at Flnut'AIrt, Wuittt Proculrfuro, Opnitrilrunr - f tiluirinir 

inst 	n,n,hIl/l,Il,,u, 	17 .1 	- 	 'bib, 	ni-plO 

Skill Iri,d  

Ilsn 	nd)) 1,1,,) b.Iun_u,,I,l In,, nlo,lirnnniunI Vu l,ni fill, Iunnln:iil:)il ;ihiliily oat ',kIlI of ulno_pirirdluiolos ri thin i,iiluiwl,,13 

I 	'ninn - inlr'S oh Fjul aiCI of wOn,n,uIS. I trnro;ii i 01 wo,uunds ..-iliichihuig of olnipin wounds. 
kiIOixnO,Ii,, ;nl,l,I vil;,l oir)n,s and rind,; dIn VciInpiui. 

:1 •:rihl;nknli ml in;ncli I,,.,. iii)) ,,,,,inl iYlll'$ nI ,l,,,llCjnlII'l n,imIl mnul,nlnutliui. 
.1. 	 'nnb,l of lulnnnlIn, ,uflmiininn at r,IIu um,,nI Inulummini. 	' 

	

',,mClinriI I,uimuvnlnnnlijun umunhlullil,ny rxylunnnu u,IunmInIi,;i,i,hi,uur nunnl lining riuucllOmr spiinrain2_ 	 - 
O l'IIlCiiCliI Isiici'IInlltlmi uuhumx,,n nlmoinulinnun, wluui u,,icmiduuuurr iiku ciihluolmitritioum, ctralnrliig 01 w,,,niits. 
ilnl;C,OiIIni Oh lOiii)imit) l,,Inr,r_ Vion,ni lnihnal;ulio,i_ sr,nau , ruilutn. Auln,,i,nlslrnhion of lco'brug, Irol Irnut SIC 
/ I'n;mcbicol knuomvinnclm)o .-itot,u ,lnii,clnunnu)unl 01 acc; cahiles. uuiouiilOr oquipiilOuil etc. 
'3.1 ',,m-i,)mObOliVO proli)uoiinnn ma) rmulilniis. klnc'wl(ui.uilnl ut,I)lil nlI5nit rogbslrnhio1r and ndi,ihssnouu pnoiocol. 

bIo' -.l,':I.I knuluo;ui ,bl)l , 'uI ,n,i,,',:linm,m, ,lmin,nl Ilod uV;isI,n 	ill;1 inamnl 	,nIlIn)iui. 	' 	• 	, 

Ii). I I'lViii,J, hiunoa,n)u III,  Llnmimtnmul. ,,n,lCil1 'I inst ,un,c,n,lunn,n ir I t,,.'iitu,n iuillry, yocoytto Idclubhuiiuiinr. - 
II - 1mm'1uiiII1111'mn im,,,,I jniIn:loim)b 	ml -,l,iiI,, nopirliot. unmm,ii aln,,ili,',ihioum. nuimiinci;n iuturuill,rillnuuu nt;. 

llu;,,I I'un,xu,i,'I, I" nmutonm IIntI ,ilnu1I'nmul Inn,nln,m,m,umm,l', ,,,m'I ium,uu,'uI,uinu And 1111111 lrrrItfJu), !Im)Itmmy 'mIll, nil 
/iIll')Iui ,lhi(ImIIIIfl i'll;  

IIn , ;n;lnl:; MbOol lii 5,1,1,';. mlr uIn,,,,,', i,,'.ilInl,n'S l,nin,,II,mnll Ci I I,un,ii,uninn,iIII An Itultuiuiul m:iliunlnny, 

-.1 

Ilklllu or wnuklni1 in, ..m)Iillnnllnr.  
Goumoini CniumtlIIOum$ 	 . . -. 

Nub; 	• 	 - 	 I 	' 	' 	.' • 
I I 	1 in culuclSi tlniii Iuiu &loiolilutilll'IJ hue nun iluu,Ii mmml mxllulimliily ohu:iil lie tino oflmClmlt/1oCl da!e o'r 
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I File in Court 0 IN THE CENTRAL ADMINISTRATIVE TRIBIJt'JAL 
GUWAHATI BENCH 	. Vr(711 	 i 

irrr 
Centra' Admnistrat#vo Trbunai 

JU3 200 

Uwahatj 

INTHE MATTER OF. 

Original Application. NO.1 2/2009J 

Shri Dilip Ränjan Kanango 

Applicant 

- Versus - 

Union of India & Ors. 

Respondents 

AND- 

IN THE MATTER OF: 

The advertisement No.16, item No.2, 

Ref No.F,1/237/2007-R-11 

published in the Employment News 

for filling up 4 (four.) posts of Senior 

Mineralogist by DIRECT 

RECRUITMENT issued by the UPSC 

(Annexure A/6, page 22 of O.A) 

- AND- 

IN THE MATTER OF 

Ministry's letter dated 10.2.2009 to 

the UPSC to withdraw the direct 

recruitment proposals, letter dated 

2.3.2009, . through which UPC 

acceded to the request of Ministry 

- AND- 

IN THE MATTER OF: 

A compliance report/Reply filed the 

Respondents. 

, 4J 

-4 



2 	

•1 
Compliance Report and/or Written 
statement 	 ô 

	

The humble answering respondents 	' 	2  
5c' °

,
c  

submit their reply as follows: 	E 	w 

1.(a) 	That F iAi k/hMx/&7,( kqm,q-qq 	 . 

and Respondents No. 2. 	in the above case and I have gone through 

a copy of the application served on me and have understood the contents 

thereof. Save and except whatever is specifically admitted in the written 

statement, the contentions and statements made in the application may 

be deemed to have been denied. I am competent and authorized to file 

the compliance report/written statement on behalf of all the 

respondents. 

(b) 	The application is filed unjust and unsustainable both on 

facts and in law. 

That the instant application/O.A has been filed by the 

applicant against the UPSC's advertisement No.16 dated 23/29-08-2008 
- 	 - 

regarding filling up of posts of Mineralogist (Sr.) in the G.S.I through 

direct recruitment (Annexure A/6 and A/3 of the O.A. page 17 & 22). 

That after the publication of the aforesaid advertisement the 

Respondents were approached by theIr employees by way of filing case 

(O.A.No.42/09 filed by Smt Jayshree Thomas at Bangalore) and other 

employees for re-considering the decision of filling up the aforesaid post 

by way of promotion only and. not by direct recruitment process as 

advertised by the UPSC. 

That after full length discussion and proper application of 

mind the Respondents took initiative in the matter in question with the 



3 
5 gll 

.)J 	rv• 

Ministry of Mines and in order to effectuate the same the concerned 

Ministry vide letter dated 10.02.09 requested the UPSC to withdraw the ' CL 
Ix 

• 	Direct Recruitment proposal which was included the direct recruitment" 	, 

proposal for the post of Mineralogist (Sr.) in Geological Survey of India. 

Further, in pursuant to said letter, the UPSC vide their letter 

dated 02.03.09 has acceded to the requestto the Ministry for withdrawal 

of Direct Recruitment proposal including Mineralogist (Sr.). 

• 	 The copies of the letters dated 10.2.09 & 02.03.09 are 

annexed and marked as Annexures R- 1 and R-2 respectively 

which are self explanatory. 

Now as the grievance of the applicant has already been met 

with as stated above and the further proceeding with the instant case will 

be futile exercise for the parties as well as the Hon'ble Tribunal and there 

remains no cause of action for filing the present O.A. 

5. 	That this compliance report/written statement has been 

made bona fide and for the ends of justice and equity. 

Under the above facts and 

circumstances your Lordship would be 

pleased to accept this compliance report 

and after perusing/ x-raying the matter 

further be pleased to drop the O.A as 

complied with for the ends of justice 

and/or pass such order/orders as your 

Lordship may deem fit & proper. 

- AND- 

For this act of kindness your humble 

petitioners/Respondents shall ever pray. 



4 , . 

AFFIDAVIT 

i, Ic 	vie 	R 	 At,, 

Son of 	 aged about 6, 

years, resident of M42kf 4 	114oN4. 79 	'I 

working as M' 4,A/7Z 71V1 oP-E  

duly authorized and competent officer of the answering respondents 

to sign this affidavit, do hereby solemnly affirm, and verify that the 

statements made in Paras .i J1 of the compliance report are 

true to my knowledge, belief and information and those made in Para 

being matters of record are true to my knowledge as per the legal 

advice and I have not suppressed any material facts. 

And I sign this affidavit on this 71'day of July 2009 at a/i'ftr/ 

Ad' hwi'd 

Mdki) 
SwWAdmirlstretiwt Officer 

Head of Off ic€ 
GSI. HER, ShU1on44 

':• 
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p.O. 
No 512j2005-M.11 

0atedFet 	10 200.9 
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S . \jl'4Y KUM.PR 
DOITIONL .SECREI 

Dear frkk, p'ease refer to m 0.0 lde.r of even number dated 28. .2009 ceqUestQ 

UPSC to put ofl hQtd the process 
of 

cecrUttmt of GeOPhV505t 1nstrUmentaton 

(Jun0r) 
flet8

b0gt kSe0 and Mnerab0Q5t nOr) pendfl9 
a f& decS0fl 

on the 5sUe of mér9 and releV5fl 
of thS steams 

2. 	
t has now been decd that henCef0 

	
no fresh direct recrUtmt n 

these teamS both at JTS and 
sTh 

teve be done and proP0 	
sent to UPSC 

hould be wIthdrawn 

3. 	ccord%9 the 
fklOWfl 

direct ecrU1tmt propO ats sent to UPSC are S  

has réCbrnm 	
six 

hereby 	
.andIdatest 

in cesp 	at 

coflvertee 	
eo

. 	 . - 
il- 	

'i'OUrS sInceret 

(S. VIJP' KuMAI 

(K. Kharmat 
enV Admint' offIcer. 

RaWat,. 

U niOfl 
Pubhc SerCC'5 goad, 

NewDe 

y ij a  
0. 0i1233s1o73E 

-2318 oil 

I 
I 
I 

I 
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AOk Rawat 
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Ai'NxURf— R- 

Mol 
SECETR 

131TZtT 
NtON PUBLIC SERVICE CoM!Ms$I.0N 

Dhopur House, Sttatiiahafl Road 
1.0069 

New Delhi-i 100.69 

237: 01"74'.fl 

	

Dad: 	T'r 2Ot'9 

S4- 

	

i mrinUatl0 to rn 	o 	nthbet 	I 	hna 	2.1 

flUlSSL0t1 S
tO .t.h 	re(IUt (.'t  

can htt0 	()SlPflement of inte" iii te5PL t fo 1 (31L'1 ie OT  

ieciuitIflfl DroD)SaiS had 	s-i 	i.h \ inist-r anI subqufl i dsus' t F 

SrtafV. \.1Jjt(y of \Fi.S. wtth.i$ 	3e .(ia4:lau. 1 :?SC 	):. u;diet 

has hi1 

01 	,sion h tS (,Wc ct r i4. 10 T ç 1 ' tUc l l 	\ uiv 

for wilhdra\dt of aeU pr(,*' 	
t 3 	J joh' ist 

insuilmeflIa1boO t.Ufl0 	t \ 	1jt I 	1t) fl( 

Junior. In 	ltu a iecii ni.n1
•eOhySiisi 	 ii (.urOr) j 

u nit 	5iit i' 	
ii-aI It \V)UCi fL.)i h 

jit1flflT tltur i 	iruindt1 i 10  

tsud. 

\ift rpS 

ell  

Ai&4;4 kA-- (K. Kharmalki) 
Senior Administrative Officer 

And 
Headof Office. 

• 	GSL NER, Shillong44 

S1u1 S. \. ' Kumar. //° 	k' 
A(ditiOi!l 	i '. 

• 	Juist1Y of 

jal 
Shastfl BiV.1. 	 '' 

11A~ 

( ,\toI 



Alok Rawat 	 SECRETARY 
UNION PUBLIC SERVICE COMMSIION 
Dholpur House, Shahjahan Road 
New Delhi- 110069 

D.O. No. RA-237/2007-R.II 
Dated :2' March, 2009. 

Dear, Shri Vijay Kumar 

In continuation to my D.O. letter of even number dated 16th  February, 2009 
conveying Commission's inability to accede to the request of M/o Mines for 
cancellation/postponement of interviews in respect of four categories of posts for 
which recruitment proposals had been sent by the Ministry and subsequent 
discussion of Secretary, Ministry of Mines, with Hon'ble Chairman, UPSC on 
18.02.2009. The matter has been reconsidered. 

The Commission has decided to accede to the request of the Ministry of 
Mines for withdrawal of their proposals pertaining to recruitment to 3 posts of 
Geophysicist Instrumentation(Junior), 4 posts of Mineralogist (Senior) and 5 posts 
of Mineralogist (Junior). In so far as recruitment to 15 posts of Geophysicist 
Instrumentation (Junior) is concerned, Commission is ofthe viewthat it would not 
be appropriate to halt recruitment action as Recommendation Letter in respect of 
many posts has already been issued. 

With regards. 

Yours sincerely 

Sd!- 
(Alok Rawat) 

Shri S. Vijay Kumar, 
Additional Secretary, 
Ministry of Mines, 
Shastri Bhawan, 
New Delhi - 110001. 

kf/v 
(K. Kharmak) 

Senior Administrative Officer 
And 

1ead of Office. 

GS11, NER, Shiflong-14 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

O.A. No.12 of 2009 

1a%AdrnStT 	 INTHEMATFEROF: - 
 

	 4.. 

 
? I 

	

7
41I L 	Wntten statement filed by the 

Respondent No.3 

	

heflcLJ 	
INTHEMATPEROF:- 
O.A. No.12/2009 
Shri Dilip Ranjan Kanungo 

Petitioner 

-Vs- 

The Union of India & Ors. 

Respondents 

WRITTEN STATEMENT 

I, Neera Sharma W/o Lalit Kumar Sharma aged 

about 4$ years, resident of A-329, Santa Vihar, New 

Delhi, do hereby solemnly affirm and declare as 

follows 

1. That, I am working as Under Secretary and, as 

such, I am acquainted with the facts and 

circumstances of the present case and I am competent 

to swear this written statement on behalf of the 

TA pondent No.3 after being duly authorized. 

*1 VJENoRA 

NIEERA 

It 

e1 /UnderaL, 

Ullici'l Public Servjc commission  
9t 	t)',ij 

IL 
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1 

2. That, a copy of the original application has been 

served upon UPSC (Respondent No3) and on going 

(VthmioRA\'  
C SINH 

ALL INDIA 

to 

through the same I have understood the meaning and 

implication thereof. 

That save and except what has been specifically 

admitted in this written statement, the rest of the 

statements made in the original application may be 

deemed to have been denied by the executant and the 

applicant be put to strictest proof to substantiate each 

and every allegation. 

That as regards the challenge made by the 

applicant to the Advertisement No.16, Item No.2, 

issued by the Union Public Service Commission, it is 

submitted that the administrative ministry i.e. Ministry 

of Mines, Government of India has withdrawn the 

proposal for recruitment of Mineralogist (Senior) and, 

as such, no further action is being taken by the 

Commission in respect of the post of Mineralogist 

(Senior) advertised vide Commission's Advertisement 

No.16, item No.2 dated 23/8/2008. 

That I further beg to submit that in view of the 

withdrawal of the proposal by the Ministry of Mines, 

of India, no further action is being taken 

(r1) 
(NEERA SHARMA) 

ecetry 
rn 	i ai 

Urion Public Service Cmmjjo 
1'Nv' Oehi 

entrat AdthinstrativeTr1bIfl*1 
'qlg;("W 

AUG 2009 

Guwahati B8nch 



by the Commission in respect of recruitment to the 

post of Mineralogist (Senior). 

20 MIC, 2009 

vw&' 'nch 
- 

That in view of the fact stated hereinabove, the 

Application of the applicant has become infructuous so 

far as relief prayed for against the Respondent No. 3 

(UPSC) and as such it is prayed that the applicant may 

not be granted the relief sought for by him and the 

original application may be summarily rejected in so 

far as the answering respondent is concerned. 

That the statements made in paragraphs 1 to 6 

are true to my information derived from records 

maintained in our office which I believe to be true, and 

the rest are my humble submission before this Hon'ble 

Tribunal. 

ff r\\"\ 
f (VXJINDRA 

S1N(i-I f 
t ALL 
\ Rgn.No. 	11 

61/96 

DEPONENT 

(vmf) 
(NEERA SHARMA) 

3TR 	4/Undor Secretay 

Uror Public Service Comrni4n 



VERIFICATION 

I Neera Sharma W/o Lalit Kumar Sharma aged 

about 48 years, resident of A-329, Santa Vihar, New 

Delhi, do hereby veriiy the contents of the statements 

made in paragraphs 1 to 7 of this written statement are 

true to the best of my knowledge and the rest are my 

humble submission before this Hon'ble Tribunal and I 

sign this verification on this ... day of August, 2009 

at New Delhi. 

Centrai Admfti Istrath,eT,jbunal 

9 n ttr 2009 

olp 

Guw-' ench 

•, 	 :o. 

(. '--- 

/ 	\ 
SINc;r 	) 

(( 

\ 	ThJ,' 

DEPONENT 

( 	t): 
(tEERf. SHARMA) 

gW4/Under SecOtY 
frS zui aimr'I 

Ur,iofl PubC SerC. Cornrnit 
4%/iW 1eIui 

ATTEI7 

\IfEDRA SINGH 
ttay1ubli, Delhi (1ndi 
660, Patiala House, N. DeIh 

7 AUG ZU09 



• IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

OA No 	12 of 2009 
Dr. Dilip Ranjan Kanungo ...APPLICANT 

• 	 - Vs - 

Union of India & Ors 	RESPONDENTS 

tit<i -r9t 
• 	 INDEX 

Particulars 	 Page Nos. 

1 	 Rejoinder .......... ................... 	I to 5;. 

2. 	. 	Verification 	 6. 

3.. 	 Annexu.re- R Il '(Order • 

Dated 01.06.07) ..... .......... ............... ....- q 

Annexure. R12 (Order dated 09.08.07 ) 	j 

,. 	. 	Annexure R/3 (O.M dated 15.11.00 )....... 11. -12. 

• 	 Filed by 

Advocate 
0 	 • 	 '• 	

. 

C). 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::t 
tA 

• 

GUWAHATI BENCH:: GUWAHATI:: 

OA No. 1212009. 

BET WEEN 

Dr. DillipRanjan Kanungo 

\ I 	 .Union of India and Ors 
• 	I 

E 	 XTO  

RE1O TND ER 

That a copy of written statement has been served upon 	the 
applicant. The 	applicant 	has gone 	through the 	same 	and 	under 
stood the contents thereof. The statements which are specifica] ly 
admitted herein 	below, 	other statements made 	in 	the 	writLen 
statement are categorically denied and the respondents are put 
the strictest proof thereof. 

That the applicant begs to s.tate that the respondents 	fai.ie::1 

in totality to apply their mind and in a very mechanical way 

filed the written statement. After receipt of the copy of the 

original application the respondents instead of filling a 

detailed written statement giving Para wise reply of the 

contentions raised by the applicant in the original application 

has chosen not to submit detail reply and has come up with [lie 

instant petition which can not be considered to be a writ[eri 

statement as same does not cover the basic grievance raised tn 

the O.A. By implication it is an admission on the part of the 

respondents towards the other reliefs sought for by the applicant 

in the O.A. Therefore, the applicant prays before the Hon'bje 

Court to direct the respondents to file detail Para wise reHy 
(if so advised) in the instant original application. 

RZ)ax) knuo 
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3. 	That before submitting the Pàra*'oe writ(::en 

statement filed by the respondents The applicant begs to. place 

before the Hon'ble Court the details of the experience acquired 

by the applicant as enumerated in the Original Application. 

3.1 	That the applicant joined the Indian Bureau of Mines, 

Ministry of Mines, Government of India on 19.03.1998 as Junior 

Technical Assistant. The Indian Bureau of Mines (IBM) established 

in 1948, is a multi-disciplinary Government organization under 

the Department of Mines, Ministry of Mines, engaged in promot:Iori 

of Conservation, scientific development of mineral resources arid 

protection of environment in mines other than coal, petroleum & 

natural gas, atomic minerals and minor minerals. It is an; 

organization identical to the Geological Survey of India and bol:h 

the organizations are under the deep and pervasive control under 

the Ministry of Mines, Govt. of India. The applicant while was 

serving in the Indian Bureau of Mines., pursuant to an 

advertisement dated 8-14 October' 2005 of the Union Public 

Service Commission, got selected as Mineralogist (Jr.) in the 

Geological Survey of India, Ministry of Mines and Minerals. The 

Director General, Geological Survey of India issued the order No. 

1804 SP/A-l9011 (6-DRK)2007/l9A dated 01.06.07 offering the 

applicant the post of Mineralogist (Jr.) in the Office of the 

Deputy Director General, Geological Survey of India, NER, 

Shillong. It is stated that the post of Mineralogist (Jr.) i.e a 

Group- A post, Scientist B in the pay scale of Rs. 8,000-275-

13,500. The applicant after the receipt of the offer lel:t:er 

submitted the technical resignation w.e.f. 10.08.07 making a 

prayer to allow him to retain l.ien in the post of JunIor 

Technical Assistant in the Indian Bureau of Mines for a period of 

2 (two) years enabling him to join the post of Mineralogist (Jr.) 

in . the Geological Survey of India, Ministry of MJ.ries. 

Accordingly, the Indian Bureau of Mines issued an order under No. 

A- 20012T/(l087)/98-Admn. (NG) .Vol-II dated 09.08.07 allowing t.Iie 

applicant to retain lien in the post of Junior Technical. 

Assistant in the Indian Bureau of. Mines for a period of 2 (t:wo) 

years w.e.f. 11.08.07 further granting him the benefit of past: 

service. It is stated that the Junior Technical Assistant under 

DtWp Rn knu 
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IBM and theMineralogist (Jr.) under the GSI carries the same pay 

scale of Rs. 8000 - 13,500/-. 

Copies of the order dated 01.06.07 and 

09.08.07 is annexed herewith and marlçed as 

MINEXURE- R/1 and R/2. 

	

3.2 	That the applicant begs to state that in the year 2004 

vide order dated 26.03.04 the applicant was selected and sent on 

deputation for undergoing training on fundamental and practical 

operation technique of Electron Probe Micro Analyzer (EPMA)at the 

BRGM Laboratory, Orleans, France w.e.f. 29.03.04 to 09.05.04. It 

is stated that the applicant has vast experience and knowledge in 

the field of Mineralogy and eligible in all respect for getting 
considered for promotion to the post of Mineralogist (Sr.) under 
the Geological Survey of India. 

	

3.3 	That the applicant begs to state that he has served 

under the Indian Bureau of Mines, Ministry of. Mines w.e.f. 

19.03.98 to 10.08.07 i.e. about 10 years, in the post of Junior 
Technical Assistant carrying same set of pay scale and job 

responsibility like the Mineralogist (Jr.) under the Geological. 

Survey of India. Thereafter, the applicant joined the GS'[, 

Shillong as Mineralogist (Jr.) on deputation holding a lien of 2 

(two) years in his parent organization i.e. Indian Bureau of 

Mines. Hence, the service rendered by the applicant in the Indian 

Bureau of Mines i.e. about 10 years has to be counted in 

calculating the minimum residency period for promotion to the 

post of Mineralogist (Sr.) under the respondents. The law is very 

clear that the service rendered by a deputationist holding lean 

in the parent department on an equivalent post in parent: 

department before absorption in deputation department counts for 

seniority. Therefore, service rendered by the applicant in his 

parent department has to be counted while calculating his rniriLrrium 

residency period in consideration of his cse for promotion to 

the post of Mineralogist (Sr.) under the respondents. The /\pex 

Court in Sub-Inspector Rooplal and another -vs- Lt. Governor 

through chief Secretary, Delhi and others reported in (2000) 1 

SCC 644 has settled the above law relating to deputation. Hence, 

the applicant has got the required eligibility to get considered 
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for promotion to the 5 (five) vacant posts of Mineralogist (Sr.) 
under the respondents. 

3.4 	
That the applicant begs to state that after th 

recalling of the advertisement No. 16 dated 23-29, August 2008 by 

the UPSC there are 5 (five) posts of Mineralogist (Sr.) lying 

vacant under the respondents. As per the Recruitment Rule the 

post of Mineralogist (Sr.) is a promotional post and criterion is 

by promotion failing which by direct recruitment. On the other, 

hand the recruitment rule does not provide for any reserratjon 

for promotees. In such a peculiar fact situation the respondents 

taking advantage of the defective recruitment rule are making 

attempts to fill up the posts of Mineralogist (Sr.) by the direct 

recruits in the event of non completion of qualifying service by 

the Junior Mineralogist (including the applicant), whereas taking 

into consideration the past service rendered by the applicant, he 

is qualified to hold the post of Mineralogist (Sr.) and wel]., 
within the zone of consideration 

4. 	
That with regard to the statements made in Para 1(b) of the' 

written statement the applicant while denying the contetjons 

made therein begs to state that the respondents failed to apply 

their mind in assessing the merit of the application pursuant to 

which the advrtisement dated 23-29.0808 has been rec 
the UPSC. 	 alled by  

That with regard to the statements made in Para 2 and 3 of 

the written statement the deponent begs to state that these are 
matter of records. 

That with regard to the statements made in Para 4 of the 

written statement the deponent while denying the contentions made 

therein begs to state that the respondents failed in totality to 

meet the grievance of the applicant. The respondents has chosen 

not to place their reply with regard to the amendment of the 

Recruitment Rule of 1969 and consideration of the case of the 

applicant for promotion to the post of Mineralogist (Sr.) in the 

5(five) vacant posts. it is stated that the 
Departent of 

Personnel and Trainning vide Office Memorand 
	No. AB- 1401

7/12/87Ett (RR) dated 18.03.1988 issued the "Guidelines for 

of ReCruitent Rules". The aforesa 

DtW1 R'ojtzn kparT  
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guideline in Para 3.1.5 under the thea Hq4VJe of 1ecruitment 

	

Rule provides that the recruitment ru 	h&1fbe" reviewed once 

in 5 year with a view to effect such changes as are necessary to 

bring them in conformity with the changes position, including 

additions to or reductions in the strength of lower and higher 

posts. However, in the instant case in spite of several changes 

not a single amendment has been made in the recruitment ruLe 

since 1969. The applicant craves leave of the Hon'ble Court to 

produce to the said O.M. at the time of hearing of the case. 

The applicant further begs to state that with regard to the 

relaxation in the qualifying service for promotion to the next 
higher grade the Government of India, Department of Personnel and 

Training issued the O.M. No. 2/41/97-plc, dated 15.11.2000 in the 

name and style "Treatment of period of deputation/foreign 

service/leave, etc., towards the minimum residency period for 

promotion of Scientist, Group 'A' under Flexible Complementing 

Scheme". The said O.M. in Para 3 provides that the period spenL 

on deputation/foreign service to another Scientific post, which 

helps a Scientist to acquire Scientific experience in a diverse 

set-up and the necessary field experience now made mandatory for: 

promotion to Sr. Scientific posts, as well as the period of Study 

Leave/any other Leave taken for improving the acdernic 

accomplishments, shall count towards the minimum residency period 

necessarily required to be put in the lower grade for promotion 

to the next higher grade. Even other wise also the applicani: 

being a Group- A Scientist in the pay scale of Rs. 8000- 275-

13500/- [pre revised] is entitled for relaxation in the minirriuni 

residency period by counting his past service in the Indian 

Bureau of Nines for promotion to the post of Mineralogist (Sr.) 

in terms of the provisions contained in the aforesaid O.M. 

A copy of the O.M. dated 15.11.2000 is 

annexed herewith and marked as ANNEXURE 7  R/3 

7. In view of the aforesaid facts and consequence of changed 

circumstances of the case the present original applicatfor 

deserves to be allowed directing the respondents to promote the 

applicant to the post of Mineralogist (Sr.) holding him to be 

well Within the zone of consideration. 

5 
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V111IF1CATIoN 

I, Sri Dr. Dillip Ranjan Kanungo, Son of Dasharathi 

Rnungo,presentiy working as Junior Mineralogist, Office' of h 
Deput 1y Director General, Geological Survey of India and permaiieir 
resjident of Baruna, P.0- Talakusuma, Viii- Tyandakura, bksL-

Kendrapara, Orissa- 754134, do hereby solemnly affirm'and veiri:! 

that the statements made in the accompanying application 11) 
paragraphs 	true to my knowledge, those InadE 
in 'paragraphs 	.t, k 	 be.ng  matte 

rcords are true to my information derived there frorr and tIi F 
grounds uged are as per legal advice. I have not Suppressed aiiy,  
material fact. 

And ,l sign this verification on this the 3F day of August 

2009 at Guw'ahatj. 
 

' 

A?PLIAW1 	. 

•1 
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NT OF INDIA 

No......i A-1901 I(6-DRK)/2007/19A 

1mm: 
The Director General 
(icological Survey of India 
27, J. L. Nehru Road 
Kolkata-700 016. 

Dated: 	May. 2007 
P 	. 	- 

Shri Dillip Ranjan Kanungo 
Quarters No. 60, New Type-Il, D-Block, 
C.P.W.D. Colony. North ielenkhadi Road. 
Civil Lines, Maharashtra, 
Nagpur— 440 001. 

Subject: Recruitment to the post of Mineralogist(Jr.) 
in Geological Survey of India 

S*** 

On the acceptance of the recommendations of the Union Public Service Commission by the 
President of India, you are hereby offered temporary appointment to the post of Mirieralogist(Jr. 
(roup "A" Gazetted post) in the scale of Pay of Rs. 8,000-275-13,500 and usual allowances as 
admissible to Central Government employees, subject to following terms & conditions. 

TERMS AND CONDITIONS 

The appointment of the candidates who are not already in Government service will be made 
on the minimum of the scale of pay of Rs. 8,000-13,500/-plus usual allowances as admissible 
to the Government employees. The pay of the candidates, who are in Government service and 
are appointed on the basis of the UPSC recommendation, will be fixed according to the normal 
rules including FR 22-13. 

Appointment carries with it liability to serve in any part of India or outside. 

You will have to remain on Probation for two years in the lirsi instance from the date of our 
appointment as Mineralogkt(Jr) in the Gcolotical Survey of India. Retention in the post for 
turthcr period will depend on assessment of your work during probation period. This period 
may, however, be extended or modified at the discretion of the Government of India. 

4. 	You are requested to produee your orinal Sectindarx School ('crtilicaie and other educational 
certificates at the time of joining so as to enable this department to verify our date of birth and 
educal umal qualifications. 

(onid.....' 

Auo 
4vv&V 	

d 



--2 - 
-2- 

5. You will have to take an oath of allegiance to the Constitutions of India in the prescribed form. 

6. You will have to give a declaration of your marriage in the prescribed form and in the event of 
your having more than one wife living the appointment will be subject to your being exempted 
from the enforcement of the requirement in this behalf. 

7. You will have to give a declaration of your property. 

8. Your services may be terminated as follows 

By Government without notice during the probationary period 

At any time except during the probationary period one calendar month's notice in 
writing given to you by Government if in the opinion of the Government you prove 
unsuitable for the efficient performance of your duties during service 

By Government without previous notice if Government is satisfied on medical evidence 
that you are unfit or are likely for considerable period to continue unfit for the 
discharge of duties, provided always that the decision of the Government that you are 
likely to continue unfit shall be conclusively binding on you. 

By Government or their officers having proper authority without any previous notice if 
you are found to be guilty of any intemperance of other misconduct of any breach of 
non-performance of any of the provisions of your conduct with the Government of any 
rules pertaining to the breach of the public Service to which you may belong. 

By 3 months notice in writing given at any time either by you to the Government or 
their authorized officers to you without cause assigned. Provided always that the 
Government may in lieu of any notice herein provided for, give you a sum equivalent to 
the amount of your pay for three months 

9. No triveling allowance will be allowed for joining the appointment unless it is otherwise 
admissible under the rules. 

10. The ulpointment of candidates ' ho belong to Scheduk'd ('ask/Scheduled l'ribe communil 
will be subject to giving to a declaration that in case of' change in his religion he would 
bring the change thereof to the notice of his Ministn' through the Director General. 
Geological Survey of India. 

( onid p 
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I 1. 	If any declaration given or information furnished by you proved to be false or if you are found 
to have willfully suppressed any material information, you will be liable to removal from service 
and such other action as Government may deem necessary. 

12. The terms and conditions of service and leave and pensions are those as described in the 
Fundamental Rules and Civil Services Regulations respectively, subject to such modifications as 
may be made by Government from time to time. The Government of India has however decided 
to introduce a new pension system on defined contribution basis and constituted an Interim 
Pension and Regulatory and Development Authority (PFRDA), the system would be mandatory 
for new recruits to the Central Government service w.e.f. 1.1.04. The monthly contribution 

would be 10%  of the salary and D.A to be paid by the employee and matched by the Central 
Government subject to the modification as may be made by the Central Government from time 
to time. 

If you are willing to accept the appointment on above terms and conditions, you may 
intimate your willingness within one month from the date of issue of this offer and report for duty to 
the Dy. Director General, Geological Survey of India, N.E.R., "Zorem" Nongrim Hills, Shillong - 

793 003 within a period not exceeding 3(three) months, failing which the offer will lapse. 

...• 	. 	 . 

44~ ~Wo- 
S. Chattopadhyay) 

Administrative Officer Gr.Il 
for Director General 

Geological Survey of India 

C-9 r4o."'.k --A 

CIL A- 

('onid. .. P14 



I V 	A w~j rzx vu   - 

Government of India 
Ministry of Mines 

Indian Bureau of Mines 

No.A -2001 2T/( I 087)/98-Admn .(NG).VoJ-I I 	Nagpur,dt. 9/8/07 

Office Order No. 212 

Consequent upon his selection by Union Public Service Commission 
to the post of Mineralogist(Junjor) and the issue of offer of appointment by 
the Geological Survey of India vide their letter No. 1804 SP/A-19011(6. 
DRK)/2007/19A dt. 1.6.07, the competent authority has accepted the 
technical resignation tendered by Dr. DR.Kanungo w.e.f. 10.8.07(AIN) to 
ciiablc him to take-up the new assignment. Ftc may be released in the alIernoon of 10.8.07 by the 1-lead of Office(Ore Dressing), IBM, Nagpur. 

Dr. I). R. Kanungo is permitted to retain lien in the post of Junior 
Technical Assistant(OD) in tue Indian Bureau of Mines for a period of 2 
:cars w.e.f. I l.8.O7in accordance with Government of India's order no. 
(2)(2) under F . R. 13. He is also allowed the benefits of past service under 
Rule 26(2) of CC(Pension) Rul1972. 

(K.K.Sahu) 
Sr.Admjnjstratjve Officer 

.  .Oj)) 10. 	 ... •- 

The CODO, IBM, Ip\.  
The Head of Office(OD)çThM, Nagpurw.r.t. his U.O.Ietter 
No.2001 2(255)/98-OD dt. 6.8..07. He is requested to 
obtain Demand/No Demand position from all the concerned and 
intimate final position latest by 25.8.07. 
The Pay and Accounts Officer, IBM, Nagpur. 
The Sr.AO(Bgt), IBM, Nagpur. 
The AAO(A/Cs), IBM, Nagpur. 
The Chief Vigilance Officer, IBM, Nagpur. 
The Recruitment Cell/Confidential Cell, IBM, Nagpur. 
The Director General, Geological Survey of India, 27, J.L. Nehru 
Road, Kolkata-700016 w.r.t. their aforesaid letter dt. 1.6.07 for 
infonnat ion. 
Service Book. 

1-'10. Dr. D.R. Kanungo, JTA(OD), IBM, Nagpur. 

(K.K.Sahu) 
Sr.Admjnistrative Officer 

12- 
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Nan of Mirüstry/ Deparunenl 	Or ' 	the Recruitment Rules I 

No Instrucions 

Ministry of Environment, The Department of Environment, 
Forests and Wild Life 	Forests and Wild Life Scientific Group 

'A' Posts Rules, 1987. 
Ministry of Non-Conven- The Department of Non-Conventional 
tional Energy Sources 	Energy Sources Group 'A' Gazetted 

Posts (Non-Ministerial, Scientific and 
Technical) Rules, 1988. 

Department 	of Ocean The Department of Ocean Develop- 
Development 	 merit Recruitment (Group 'A' posts) 

Rules, 1996. 

3 

C.!., Dept. of Per. & Trg., O.M. No. 2/41/97-PlC, 
dated the 15th November, 2000 

Treatment of period of deputation I foreign service/Leave,, etc., 
towards the minimum residency period for promotion of 

Scientists, Group 'A' under FCS 

The Flexible Complementing Scheme applicable to Scientists, Group 'A' 
in identified Scientific Ministries / Departments / Organizations provides for 
promotion of Scientists to the next higher grade on in situ basis without 
linkage to availability of vacancies on completion of the minimum prescribed 
residency period in the lower grade subject to acquiring the residency linked 
assessment norms. Earlier, there was a lack of uniformity in operation of 
Flexible Complementing Scheme in various Ministries / Departments / 
Organizations in various matters. The issue was examined in detail by the 
Fifth Central Pay Commission which recommended a modified Flexible 
Complementing Scheme with the purpose of rationalizing and restricting the 
scope of FCS and also to bring a uniformity in the operation of the Scheme in 
identi fled Ministries/Departments / Organizations in matters such as desig-
nation of posts, scales operated under the Scheme, minimum residency period 
at various levels, assessment / screening in procedures, eligibility qualifi-
cations, etc. These recommendations were examined by the Government and 
were accepted with certain modifications vide DoP&T, OM, dated 9-11-1998. 
An Umbrella Notification was also issued on the same date to amend certain 
provisions of the relevant Recruitment Rules with immediate effect to bring 
them in conformity with the decisions taken by the Government. 

2. However, a lack of uniformity still persists in the mailer of treatment 
of period spent on foreign service I deputation, study leave, and other kinds 
of leave, including leave on medical grounds, EOL, etc., towards the 
minimum residency period required to be necessarily put in by a Scientist in 

-- 	: 
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the existing grade for promotion to the next higher grade. It has been 
considered that a uniform approach in this regard would be highly desirable. 
-'23. The matter has been considered in all its aspects. It has been decided 
in consultation with the Ministry of Science & Technology that the period spent on deputatjonjforej service to another Scientific post, hiëIiiiêi a Scientist to acquire Scientific expience in a diverse set-up and the necessary 
field expenence now made mandatory for proifiotion to Sr Scientficpt, as 
well as the period of Study Leave /any other Leave taken for improving the 
academic accornpJisents shall count towards the minimum residency 
period necessarily required to be put in the lOWer grade for j5trf1tfrni to the next higher grade. Howvr; the èiÔd speni óñ dèiitãlion ITóieign seiie to a non-scientific post and the period of leave including leave on medical grounds, EOL, etc., availed on personal grounds shall not count towards the minimum residency period. 

4. All the Scientific Ministries / Departments / Organizatj, where 
Flexible Complementing Scheme for Group 'A' Scientists is in operation, are 
ad vised to take note of the above decision for implementation 

Modflcation...._ The question whether period of maternity leave and 
other kinds of leave sanctioned in continuation thereof to women Scientists 
and Earned Leave, Leave on Medical Grounds, etc., sanctioned to scientists 
shall be taken into account white computing the minimum reidency period 
has been fluziher examined in this Department in the light of clarifications sought by the Scientific Ministries I Departments in this regard and it has been decided in partial medication of this Department's O.M. No. 2141197-plc, dated 1 5-11-2000 that 

(') Maternity Leave sanctioned as per Leave Rules shall be treated as 
duty while counting the minimwn  residency period for promotions under FCS; 

(is) Leave of a maximum period of one year sanctioned in continuation 
of Maternity Leave as per Leave Rules may also be treated on par 
with Maternity Leave and this period may consequently be taken 
into account while counting the minimmi, residency period; 
Earned Leave sanctioned for a period not exceeding 180 days at a 
time (the ceiling under Leave Rules) as per Leave Rules shall also 
be taken into account while computing minimum residency period; and 

So far as the remaining kinds of leave such as EOL, Leave on Medical Grounds, etc., are concernj, the provision contained in 
this Department's instructions of 15-11-2000 will continue. 

3. These instructions will take effect from the date of issue of these 
orders. Pending cases may also be decided based on these instructions but 
past cases already decided may not be re-opened. 

(G.L, Dept. of Per. & Trg., O.M. No. AR t4O7 f2'YJ3.E 	(RR) dated the 13th August, 2003. 
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Guwahat Bench 

HE 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH: GUWAHATI  

Cl) 
£ 	CD = 
0) 

Cl) 

IN THE MATTER OF: 

Original Application No. 12/2009 

Shri Dilip Ranjan Kanango 

--Vrs- 

Union of India and others 

Applicant 

(if I 

Respondents 

--AND-- 

IN THE MATTER OF 

Reply submitted by the respondents to the rejoinder 

filed by the applicant. 

(Reply statement on behalf of Respondents) 

1. 	That I, Shri Khlainbor Kharmalki, Sr. Administrative Officer 

& Head of Office, Geological Survey of India, North Eastern Region, Shillong 

- 793 003 and Respondents No. 2 in the above case and I have gone 

through a copy of the rejoinder served on me and have understood the 

contents thereof. Save and except whatever is specifically admitted in the 

reply, the contentions and statements made in the rejoinder may be deemed 

to have been denied. I am competent and authorized to file the reply on 

behalf of all the respondents. 
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That with regards to para 1, 2 & 3 of the Rejoinder, the 	o  

C,) 
respondents beg to state that these are matter of records. 

That with regards to para 3.1 of the Rejoinder the respondents 

beg to state that there is no controversy about holding the post of Junior 

Technical Assistant (JTA) in Indian Bureau of Mines (IBM) and the service 

rendered by the applicant there or so on vis-à-vis both the department i.e. 

Indian Bureau of Mines (IBM) and Geological Survey of India (GSI) under the 

Ministry of Mines. It is also observed from the copy of the office order dated 

09.08.2007 issued by the Sr. Administrative Officer, Indian Bureau of Mines 

(IBM) (placed as Annexure R/2 of the rejoinder) that the applicant was 

permitted to retain lien in the post of Junior Technical Assistant (OD) in the 

Indian Bureau of Mines (IBM) for a period of two years w.e.f. 11.08.2007 (AN) 

by accepting his technical resignation w.e.f. 10.08.2007 (AN) vis-â-vis 

allowed the benefits of past service. The pre-revised scale of pay for the post 

of Mineralogist (Jr.) was Rs. 8000-13,500/- but the scale of pay of Junior 

Technical Assistant in Indian Bureau of Mines (IBM) is not known. 

That with regards to para 3.2 of the Rejoinder the respondents 

beg to state that experience gathered by the applicant in the year 2004 

which he claimed eligible in all respect for getting considered for promotion to 

the post of Mineralogist (Sr.) under Geological Survey of India when he was 

not an employee of Geological Survey of India. There is a specific norm for 

promotion based on the Recruitment Rules which should be followed. When 

a person was not in the department, it is not known how he claims that his 

vast experience and knowledge gathered before entering in Geological 

Survey of India should be considered for promotion to the post of 

Mineralogist (Sr.). 

That with regards to para 3.3 of the Rejoinder the respondents 

beg to state that the job responsibility in the post of Junior Technical 
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Assistant in Indian Bureau of Mines (IBM) which 	the applicant hold was like 

the Mineralogist (Jr.) in Geological Survey of India or not, is not known. The 

post of Mineralogist (Jr.) in Geological Survey of India has its own job 

responsibility and the Recruitment Rules. It is not a fact that the applicant 

joined Geological Survey of India as Mineralogist (Jr.) on deputation. He 

was appointed against Direct Recruitment quota on the 

recommendation of UPSC. The position itself clear from the Annexure-R/1 

submitted by the applicant i.e. copy of offer of appointment. As per existing 

Recruitment Rules, the post of Mineralogist (Sr.) in Geological Survey of India 

is to be filled up 100% by promotion from the feeder grade of Mineralogist 

(Jr.) with 5 years service in the grade rendered after appointment thereto on 

a regular basis failing which by Direct Recruitment. Thus a candidate should 

render 5 years regular service in the grade of Mineralogist (Jr.) to become 

eligible for promotion to the post of Mineralogist (Sr.) subject to availability of 

promotional vacancies and fulfillment of other necessary formalities as per 

Rules. Thus, there is no scope for countirig of his past service rendered in 

Indian Bureau of Mines for about 10 years towards calculating the minimum 

residency period for promotion to the post of Mineralogist (Sr. ) in Geological 

Survey of India. 

6. 	That with regards to para 3.4 of the Rejoinder the respondents 

beg to state that the candidates in the grade of Mineralogist (Jr.) have been 

appointed in the year 2007 and as such they will complete the residency 

period as on 01.01 .2013 as per Rules. Since there is no eligible candidate in 

the feeder grade of Mineralogist (Jr.) for promotion to the post of Mineralogist 

(Sr.) the vacancies for the post of Minerabgist (Sr.) were notified for filling 

up by Direct Recruitment under failing which clause of Recruitment Rules. 

Keeping in view the functional requirement of the Department, it is not 

possible to keep the posts unfilled for a long period till the officers in the 

feeder grade becomes eligible for promotion. Thus, the action taken by the 
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Recruitment cases was in order and question for counting of past service 

rendered in Indian Bureau of Mines by the applicant towards residency period 

for promotion to the post of Mineralogist (Sr. 
) does not arise in any way. 

That with regards to para 4 of the Rejoinder the respondents beg 

to state that regarding contention of the applicant about recalling by the 

UPSC, it is stated that the UPSC has been request by the Ministry of Mines 

vide D.O. letter dated 10.02.2009 (Annexure-R-1 of the compliance report by 

way of miscellaneous application filed by the department before the Hon'ble 

Central Administrative Tribunal, Guwahati such on 29.07.2009 pertains to 

Original Application No. 12/2009) not to process the recruitment action of 

Geophysicist Instrumentation (Jr.), Mineralogist (Sr. ) and Mineralogist (Jr.) 

pending a final decision on the issue of merger and relevance of these 

streams. 

That with regards to para 5 of the Rejoinder the respondents beg 

to offer no comments. 

That with regards to para 6 of the Rejoinder the respondents beO 

to state that action based on the existing Recruitment Rules has been 

processed. 

It has already been stated that the applicant was 

appointed as direct recruitee in Geological Survey of India vide para 3.3 

above and his statement in the said para that he joined Geological Survey of 

India, Shillong as Mineralogist (Jr.) on deputation is not correct. The order 

dated 15.11.2000 placed at R13 of the Rejoinder is not related with this case. 

In view of the position stated in para 3.4 above, question for counting of past 

service rendered in Indian Bureau of Mines for promotion to the post of 

Mineralogist (Sr.) does not arise. 
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10. 	That with regards to para 	7 of the Rejoinder 	the respondents 

0 
beg to state that the case 	of promotion to the post of Mineralogist (Sr.) can 

only be considered on completion of residency period of 5 years in the grade 

of Mineralogist (Jr.) subject to availability of promotional vacancies and 

other formalities as per rules. 

That the humble answering respondent begs to submit that the 

instant rejoinder has no merit at all and is liable to be dismissed as 

respondents are duty bound to exercise its power under the rules and 

regulation of the Government of India. 

That this reply statement is made bonafide and for the ends of 

justice and equity. 

Under the above facts and circumstances your 

Lordship would be pleased to accept this reply 

statement and after perusing/x-raying the matter further 

be pleased to drop the rejoinder/O.A and/or pass 

such order/orders as your Lordship may deem fit & 

proper. 

--AND-- 

For 	this 	act 	of 	kindness 	your 	humble 

petitioners/Respondents shall every pray. 
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VERIFICATION 

I, Shri Khlainbor Kharmalki, Son of (L) L.S. Sawkmie , aged about 54 

years , resident of Malki, Shillong- 793001 working as Sr. Administrative 

Officer & Head of Office, Geological Survey of India, North Eastern Region, 

Shillong, duly authorised and competent to sign this verification, do hereby 

solemnly affirm and state that the statements made in the Paragraphs 

of the reply statement are true to my knowledge and 

belief; those made in paragraphs  are being matters of 

records of the case derived therefrom which I believe to be true and rests are 

humble submission before this Hon'ble Tribunal. 

I have not suppressed any material facts. 

And I sign this verification on this ______ day of December, 2009 at 

Guwahati. 

Xa/5i 
SIGNATURE 

(K. Kharmafki) 
Senior Administrative Officer 

And 
Head of Offlo 

GS1, NER, Sht1ong.14 

\ 


